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L )

The Lok Sabha met at Eleven
of the Clock

[ MR. SPEAKER in the Chair }
ORAL ANSWERS TO QUESTIONS

MR, SPEAKER : Question No. 31,

SHRI K. SURYANARAYANA : Before
the question is answered, may I know
whether any decision has been reached on
the language issue, the question of the
description of the designation of Mnisters

MR, SPEAKER : They are meeting,
I shall Jet him know latter.

Amendment of Constitution to Lower
the Age of Franhchise

*31. SHR1 M. K. KRISHNAN : Will
the MINISTER OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRI) be pleased
to state ;

(8) whether attention of Government
has been drawn to the unanimous Resolu-
tion passed by the Kerala Assembly
demanding amendment of the Constitution
to lower the age of franchise from 21 to 18
years; if so, the details thereof:

(b) whother Government have received
& copy of the Resolution; and

(©) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICR
(VIDHI AUR NWYAYA MANTRALAYA

2

MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) and (b). Yes
Sir, The resolution reads as follows =

““This House requests the Central
Government to make necessary amend-
ments to the Constitution of India so
as to confer franchise upon all Indian
citizens who have completed 18 years
of age.”

(c) The matter is being examined.

SHRI M. K. KRISHNAN : In view of
the fact that the youth of the country
has made such a demand and also consider-
ing that almost all other countries in the
world have reduced the age of franchise to
18, will Government take an ecarly decision
and amend the Constitution reducing the
age of franchise to 18 ?

SHRI NITIRAJ SINGH CHAUDHARY:
I said the matter is under consideration.
What 1s happening eclsewhere in the world
is being considered.

ot Toee famer: T oY N afaw
T HT AF L qY ?

oft #iferere Fg oot : oWl agw
Fyew Iwh gu §) wEw Wy AW
gearet 31w A oY feangew v
@Yo 7% ¥ IEW wyare 275 fafeaw
Wzt ¥ | wa A (3fam fofaa gt wr &
99y daT et g fe e &Y afesay @
w0 N Y wrgd WIS wTE T g
T N w7 §) 50 Fufaaq &Y ay wndd )
¥ wite fosdrendy wgeft L @ v @
o Yty qu¥ o wwg W oy 8§,
geh gm ¥ @ Frddg fear o gwan
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§ vt ag #d wgr v Away § fr wq aw
faaia & war )

SHRI M. RAM GOPAL REDDY : This
demand has been made by the Bhartiya Jana
Sangh. Has the CPI accepted it ?

SHRI ATAL BIHARI BAJPAI : Many
parties have accepted it.

St 9w @4 wgiew ¥ fear § oed
seva gar ¢ foe Aa=ratsi €1 dear @@
sy, safae @ T 3y fafaa ¢ st
ag Ay g & 1% wagranst A dour
wg | ¥ aumar ¢ v grarel €1 de
Ay Tg ) @R fa@Ad a@ i
afew gz ww fagra w1 ) S ewrt
afawra 7a7 aa feufqr arer oY, sve Feufy
fas &1 ure wed wefFar oed &y
2% o § e 18 Wiw ¥ AFH AGITE
& ar ¥ fotg w¢ A=war 2, Iuafesd
¥ ARaT {1 aWQET A qar faRa W
Wewar fraf g ga wrd a|y o
o § ww wT A sedr haen faar
1Ay ? gar gEw fAm oW 9E-
W= & ?

At v fag <Yed . guder
o frzw & ofvfeafa ol W@ &1
afefeafa & wva § | st & gawi W<
Tt & Zaw A wAgfa A o &1 @
W A S w1 § IR agAry o] Efa-
s & anfefeer 326 & Wy qQese
AEW JAT A 1 Sy Foray g 21
T gel | qwee 7 AeqifE) e sfaee
efwn @t wifed 1+ agh S wEw &
IAH Agare ol A wWiw Hwe-
efrem & for 9qT 21 g wrl
#y mizarw grag g oae ¥, Sww Gl
uwe ¥, fefeaas A v w1 oA ww
qral Y a1 A R gu oAt o) dmen

g ae T g
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Oral Answers 4
Idle Capacity in Industries

*34, SHRI H, N, MUKERJEE: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTR]) be
pleased te state :

(a) the extent of the idle capacity lying
in different industries from 1968-69, year-
wise; and

(b) the steps taken by Government to
rectify all avoidable imbalances in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY): (a) A statement indicating
the percentage of utilisation of capacities
in certain selected Industries during 1968,
1969 and 1970 is laid on the Table of the
House (Placed in Library. See No.
LT-/68/71)

(b) The following steps have been taken
by Government to facilitate fuller utilisation
of the installed capacities =

(i) Import of raw materials and
components has been significantly
hberalised. Steel imports parti-
cularly has been permitted on a
very libera) basis.

(ii) Various developmental programmes
are being reviewed with a view to
reviving tho demand for capital
goods etc., to the extent possible;
and

(iii) Industrial undertakings have been
permitted to diversify their produc-
tion for the manufacture of new
articles without a licence to the
extent of 25 9, of the licensed
capacity subject to certain condi-
tion, A number of industries
have availed of this relaxation in
the licensing policy.

SHRI H, N. MUKERJEE : 1 fiad from
the statement that in as many as 24 out of
the 36 engineering indusiries listed here,
the capacity utilised is below 50 per cent.
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May 1 know if in view of this melancholy
state of things, Government can tell us
that there is an optimum figure below
which the capacity wtilisation being Jess
means a very serious detriment to the
economy, and if that is so, what steps are
being taken in this regard ?

SHRI MOINUL HAQUE CHOU-
DHURY : I would immediately agree with
the hon. Member that it is a serious situa-
tion, and [ have already indicated in my
answer the steps taken by the Government
to ameljorate the situation.

SHRU H. N. MUKERIJEE : I find that
this kind of question continues to be asked
from year to year and even three years ago
Government told us more or less the same
kind of thing as the hon. Minister tells us
today in regard to the steps being taken by
Government. Is there any evaluation of
the steps which have been taken so far and
what has been the actual result of those
steps having been taken from at least as
early as 1966 ?

SHRI MOINUL HAQUE CHOU-
DHURY : We have evaluated, and therefore
we have taken certain steps as I have already
indicated. Out of the total import require-
ments of the economy estimated at Rs.
9,730 croses for the Fourth Plan period, Rs.
7,840 would be for maintenance imports and
imports of raw materials, components
and spares needed for the sustenance and
arpleration of the growth of industrial
production. The import policy places growing
recognition on the need for imported raw
materials particularly for the priority
industries, and export industries in the
small-acale industry. Liberal imports of
steel have been allowed to meet the existing
shotrtage, and I hope this will meet the
problem of the engineering industries.

SHRI A. P, SHARMA : What is the
idle capacity in HRC, Ranchi, and what
concrete proposals are Government going to
take to utilise that idle capacity ?

SHRI MOINUL HAQUE CHOU-
DHURY : I waqt notice for this question.

SHRI A. N VIDYALANKAR : Will
the Midistor give us the break-up of the

JYAISTHA 4, 1893 (SAKA)

Oral Answers 6

idle capacity of the public sector and private
sector industries ?

SHRI MOINUL HAQUE CHOU-
DHURY : 1 have not got the figures sepa-
rately for the public sector and private sector
The figures are consolidated.

SHRI INDRAJIT GUPTA : The figures
given in the statement reveal a very alarming
state of affairs, Actually I would like to
know from the Minister whether these very
low figures of utilisation are also due to
the fact that the licensed capacity and the
actually installad capacity vary very greatly.
Are these figures in relation to the licensed
capacity or in relation to the actually ins-
talled capacity, or is it that a large number
of people who are given licences for a certain
capacity do not in actual fact, particularly
in the private sector, instal the capacity to
which they are entitled under the licence ?

How can such low figures of utilization
be explained otherwise in all cases-—~engineer-
ing and non-engineering industries alike ?

SIIRI MOINUL HAQUE CHOU-
DHURY : There are certain cases in which
less than 50 per cent utilisation is there,
These are the wood-working machines,
cement mill machinery, vehicular type of
diesel engineering industries, structural—

MR. SPEAKER : The question is very
simple; whether this is the licensed capacity
mentioned in the license or not,

SHRI MOINUL HAQUE CHOU-
DHURY : It is the licensed capacity,

MR, SPEAKER : That is all right,

SHRI INDRAJIT GUPTA : Sir, I want
him to be clear about the reply. Does he
mean to say that all these figures in this
column refer to the licensed capacity~—~that
is, in velation to the liceased capacity, sa
much is being utilised—or the actual instal-
led capacity ?

SHRI MOINUL HAQUE CHOU.
DHURY : No. 1 correct myzelf, this refers
to the installed capacity.

SHR1 INDRANT GUPTA : Eaclier,
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you #aid it is licensed capacity,
(Interruption) 1 can get a licence for
making 10,000 units and actually set up a
plant which will have a capacity of only
2,000.

AN HON, MEMBER : Let him find out,

SHRI MOINUL HAQUE CHOU-
DHURY : These are the installed capacities.
(Interruption)

SHRI S, R. DAMANI : Out of the 36
jtoms mentioned in the list, there are 26
items where the utilization capacity is less
than 50 per cent, and it ranges up to eighty
percent. There is no improvement in that.
May I know f{rom the hon. Minister what
are the main reasons for such a low utilisa-
tion on a big scale : whether 1t is due to the
paucity of raw materials or due to demands.
Let the hon. Minister find out this.

Secondly, due to the unutilised capacity,
we have 1o import many items, While we
know the capacity, it is not being produced
and so it has to be imported. May I know
what steps the Government is going to take
in future to remove this anomaly ?

SHR{ MOINUL HAQUE CHOU-
DHURY : There are three reasons for this,
One 1s the inadequate demand in the case
of cerlam industries; the demands are
changing. Secondly, therc is shortage of
raw matenal in the case of some; and
thirdly, labour-management problems. As to
the steps taken, I have already enumerated
in my answer.

SHRI S. R. DAMANI : What steps are
you going to take ?

MR. SPEAKER :
question.

Order, order. Next

SHRI G. VISWANATHAN : Sir, I raise
a point of order,

MR. SPEAKER : No, please not now.

SHRI G. VISWANATHAN : Yesterday
the Prime Minister assured us that the
Government would look into this question
of nomenclature. But 80 far, we have been
kept in the dark. What is the position, and
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what is the decision that the Government
has taken ?

MR, SPEAKER : We are having some
meetings.

SHRI G. VISWANATHAN : We were
expecting that some decision would be
announced. But nothing has been announced
so far.

SHRI K. MANOHARAN : If you want
me to say what has happend at the meet-
ing, 1 can say it, Shall I be permited to
do so ?

MR SPEAKER : Let me be informed
through regular sources.

SHRI K. MANOHARAN : It seems
that the Prime Minister has said...(Inter-
ruption).

MR, SPEAKER: I am not yet informed.
Let me have the information,

SHRI CCHITTIBABU: Without knowing
the designation of the Ministers, how can
we follow ?

MR. SPEAKER : I was going to eaquire
about it, and I shall let you know.

SHRI K. MANOHARAN : 1
summarise the whole lot.

can

MR, SPEAKER :
summarise.

I kanow yon caa

SHRI K. MANOHARAN : The Prime
Minister has agreed to revoke the Presiden-
tial order; she would consult her colleagues
and all that. She has promised that. But
Still, these questions are not withdrawn,
80, till the time they withdraw this, we in
the DMK party do not wish to participate
in the Question Hour,

MR, SPEAKER : Thers is no guestion
of there being withdrawn. The point is we
have to type out and procsed with the
question in advance.

SHRI K. MANOHARAN : Till such
time this is withdrawn, we have decided
not to participate in the Question Hour. So,
ws want to walk out.
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¢ Shri Manoharan and some other
Members then left the House )

SHRI R. BALKRISHNA PILLAI :
The Kerala Congress Party also do not
wish ro participate in the Question Hour.

(Shri R. Balkrishna Pillai, Shri P. K.
Mookkiah Thevar and Some other
Members also left the House)

Afro-Asian Conference

*35. SHRI NIHAR LASKER : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) whether an Afro-Asian Conference
was held in New Delhi in the month of
Apnl 1, 1971 and it decided to set-up a
7-Nation Standing Committee;

(b) if so, the names of the Members
of the Standing Commuittee;

(c) what were the subjects discussed
at the Conference; and

(d) how far India was benefitted by
arranging such Conference in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) ( SHRI
SIDDHESHWAR PRASAD ) : (a) Yes, Sir,

(b) (1) Mr. M. A, Rifaat (UAR)

(2) Mr. S, Viraswami (Mauritius)
(3) Mr, Hassan Ansari (Iran)

(4) Mr. K, L, Nanjappa (India)
(5) Mr, Habel Akpama (Togo)
{6) Mr. H. M. Adolwa (Ktnya)
(N Mr, B. M, Catane (Philippines)

£c) The subjects discussed at the Confe-
resce arc a8 follows :

L. Basic strategy aud approach for
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the development of small scale
industries.

2. Effective Tools for the develop~
ment of small scale industries.

3. (i) Inter-State  Cooperation of
Afro-Asian  countries on a
bilateral and multi-lateral basis
to further the Development of

small scale industries and
facilitate international sub-
contracting.

(ii) Role of International Agencics
for the development of small
scale industries.

(d) Since the problems of developing
countries of the Afro-Asian region are more
or less similar, there is considerable scope
for regional economic co-opcration among
these countries and India could play a vital
role 1n promoting such co-opration for the
development of small-scale industries in the
different countries of the region by rendering
Consultancy services and by encouraging
mutual trade and joint industrial ventures
including sub-contracting. It is expected
that the demand for Indian machinery and
equipment and Indian experts from Afro-
Asian countries will increase considerably.

SHRI NIHAR LASKAR : Some of our
own States, inciuding the State from which
the hon. Mimster comes, namely Assam,
have not developed their small-scale indus-
tries, Without developing our own States
how is it that we are thinking of developing
small-scale indusiries in Afro-Asian coun~
tries ? Will the Minister first try to develop
small-scale 1ndustries in our own country
and then think of going to other countries ?

SHRI PILOO MODY : Let him start
with his bome-town,

MR. SPEAKER : This is not a guestion,
but a suggestion which the Ministor should
kindly note.

SHRI NIHAR LASKAR ! May I koow
how far they have utilised this octtision to
sond some of 6ur own Bnishéd products of
our small-scale industries to the Afro-Asian



11 Oral Answers

countries ? Have they succeeded in this
effort 7

SHRI SIDDHESHHWAR PRASAD : We
have put up an exhibition here where the
goods manufactured by our small-scale
industries have been exhibited, The delegates
to the comference were taken round the
exhibition and they saw our goods manu-
factured by our small-scalc indsustries.

Slow Progress of Electrification in
West Bengal, Blhar and Orissa

*36. SHRI INDRAJIT GUPTA : Wil
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) the reasons for the slow progress of
electrification in West Bengal, Bihar and
Orissa; and

(b) the number of villages and towns
electrified 1n these States in last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRI )
(SHI B. N, KUREEL) : (a)and (b). A
statement is laid on the Table of the Howse.

Statement

(@) The main reason of slow progress
of electrification 1n West Bengal, Bihar and
Orissa has been that the allotments of funds
by the State Governments for Rural Electri-
fication have been very meagre in the last
ten years as compared to other States m the
country.

(b) ‘The number of villages and towns
electrified in the States of Bihar, Onssa and
West Bengal during the last three years are
furnished below

State No. Electrified during
6869, 69-70, 70-71
B! 23T 4T s
West Bengsl -
villages 216 186 345 *towns remain to
Town 2 Nil Nil* be electrified,
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1 2 3 4 5 *

Bihar
Villages 661 797 742

@AIl towns with
Towns NiI Nil Nil@ population of

10,000 electrified
Orissa
Villages 62 129 311
Towns Nil Nil Nil@

SHR! INDRAJIT GUPTA : May 1
know whether there 1s any specific reason
for the three States in the eastern region
lagging behind in the matter of rurai
clectrification, whereas States like Punjab,
Maharashtra and Tamil Nadu have gone for
ahead ? Is there any particular reason for it
or is it yust a concidence that a particulars
contiguous belt 1n the eastern region is
lagging far behind, as shown by the figures
given 1 the Statement ?

THE MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDUT
MANTRI) (DR.K.L, RAO): This 13 & State
Subject of Course, 1t 18 very unfortunate, It
so happened that in the last decade, 1961-71,
more money was spent by the other States
for this purpose, while Bengal, Bihar and
Orissa spent the least amount, For example,
in the last decade, Tamil Nadu spent as
such as Rs. 90 crores on rural electrification
whereas Bengal spent only Rs., 8 crores,
Onssa spent Rs. 9 crores as against Rs, S0
crores spent by several other States, It
shows that these three States did not attach
much importance to rural electrification.
now they are picking up. From this year,
they have started giving special attention to
this and 1 hope they will make some
progresss hereafier,

SHRI INDRAJIT GUPTA: 1t is prima~
rily the responsibiity of State Governments,
as he has said, but 1 would like to know
what steps. if any, the Central Government
has taken to try, when Central Plan alloca~
tions and 30 on are made to the states, to
presuade these Governments to put greaier
emphasis on the question of electrification
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sinco this is not a matter which relates only
to the States but affects the whole of
agricultural production.

DR. X. L. RAO : We have got to take
special steps specially in respect of West
Bengal and Orissa because they are at the
lowest now both in the matter of electrifica-
tion of villages and electrification of pump-
ing sets, which is very sad. I have written
to the Rura] Electrification Corporation that
they shouid give special consideration and see
that most of the schemes sanctioned are in
these States. That is the only way in which
we can help them. I hope, we will be able
to do it. Bihar is picking up recently but
Bihar also we keep in view. I want that the
Rural Electrification Corporation should
give much more assistance than usual
particularly to these threc States because
they are lagging behind, The assistance that
they can will be outside the State Plan,

ot ¥o QAo faardt : & I A
wigar g 05 fagre ¥ framn wqar faar
w1 AT Fawr georgdmd e gan
aar ard fagre = #ar feqfa § orgr aw
waffadt ardaq § ?

DR, K. L. RAO : As I submitted, Bihar
is picking up now, In the last five years
thoy have made much better progress than
before, Earlier, they were parctically hopeless-
ly bad. Now they have put in the Fourth
Plan Rs, 36 crores of their own Plan
resources and are putting in another Rs. 50
cgores from other resources, bringing ths
total to Rs. 86 crores for the Fourth Pln,
which will be a very good amount, If they
are able to find that amount and spend it,
rural electrification will take a very big step
in Bihar,

It is very unfortunate that North Bihar
has got very littls power. Per cqpira it
is the lowest, almost, in the country,
because thore is little goéneration there,
We are very keonly alive to the situation
and are trying to put new extra thermal
stations and to augment power connections
from South Bihar, It is an aren where wo
have got to take spacial steps,
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MR. SPEAKER : The hon. Member
there,

st #fto dfto W : wom wEey, BN
a1 A oF gure oy fag & 8, Ay
) frwra wT gferd y guw N v &
geeg i A ar & wrad oy W)
gt § ad av am fagar Aifge @
quI ATAY &1 g7 ¥ difwg | A T
A9 WT g ag oAt A wa fr
AT am ag wa ...

MR. SPFAKER : Please do not pass
such temarks. You are a new member. It
takes time to know the names of all Mem-
bers. After all, 1 also am a human being.
Please come out with your question.

ot ato qto WY : Wiy qearEy oY
¥? Ty P AT W AW A @A
g1fge 1 ...(3amem)...
Not to know the name of a Member is an

msult to the Member,

7g gfrar & faedl ot wem % AR 7 aqmw
& qTET 1 AT AA QAT § wifgg

& srad g A A ¥ ag wAen
wigT e R ¥ gt fawelt § 9 uw
wfeq & fga & e fradt quedt & 2
AL MAA N 9 FQT F 0 #Y gear §
A gaT W w1 feaAr fgear qear § Wi
T gay fegadt fawet g sdw A g ?
fred ad ¥ sov Rw ¥ feawT v (®
graey ¥ g frgr A ?

MR, SPEAKER : This relates to thres
States—West Bengal, Bihay and Orissa,

st wex afty : & ag wwAT SRt §
fir Y Tedt wY ¥ex A A ¥ faaely
wark & faq agmar & oy § e
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wixdfoar san ¢ 7 e st v } 7
wr Iad A1 0 wEeqr & B owra
waar ad F3 a) ¥ gt agrar qar ?
wat faaw ¢ fr foed g9 wedier wfus
Gt frear § ot g8 N $w frear {2
@ 9T zad AR ¥ fegfa e ad )

DR. K. L. RAO : Rural electrification
is not given scparate funds. Central assis-
tance to State is given by certian formula-
population, backwardness and so on. It is
for the States to adjust the amount of
money that they would hke to spend on
rural electrification,

SHRI B. K. DASCHOWDHURY : The
hon, Minister seems to be an expert in
giving an assessment of what has been
done in these three States. A plea has been
advanced that these ecastern States in the
Jast 10 years have not been able to utilise
the funds for their own electrification progr-
ammes, 1 would lke to have a clear
answer from the hon, Minmster, In the
last year’s Report, 1t has been very specifi-
cally stated that under the Rural Electrifica-
tion Corporation, five pilot projects have
been taken up and those States are ; Andhra
Pradesh, Maharashtra, Mysore and, probably
Punjab and Uttar Pradesh. Those States are
getting more power. But the hon. Mnister
does not consider the case of these eastern
States where there 1s an acute shortage of
power. May I know from the hon. Mmister
whether these States also equally gualify to
have such projects as it has been done in
the case of other States under the general
rural electrification scheme ? fThe Rural
Electrification  Corporation is getting a
large amount of monvy, about Rs, 150
crores from the US Fund. Will the hon,
Minister agree to that proposal ?

DR, K.L. RAO : The Rural Electrifica-
tion Corporation is a finance organisation.
As soon as they get the projests from
various States, they clear them up, It is very
unfortunate that the hon. Member has made
some insinuation. On the other hand, what-
ever schemes are received from the States
are immediately cleared. It is unfortunate
that these threec States have not sent
sufficient number of projects. I have noted
#t. I have asked the Corporation to assist
specially these three States by sending

#pecial teams there,
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SHRI B.K. DASCHOWDHURY : I sent
to you various schemes for North Bengal to
which you also agreed. I do not know what
happend in betwsen.

SHRI K. SURYANARYANA : The
hon. Minister siated that it is a Stases’
subject. Is it politically motivated net to
develop rural electrification particularly
in these eastern States by the State Govern-
ments ? Secondly, I would like to know
whether the Government of India are
providing any special funds for Backward
areas for rural electrification,

DR. K. L. RAO : 1t is the intention of
the Government of India to see that rural
electrification scheme is implemented at the
top-most speed. 1 am glad to state that, at
the present moment, the scheme has been
very much accelerated and that we are able
to give connections to as much as 3-1/2
lakh pumping sets every year. The total
number of pumping sets has only been
25,000 a few year ago. Today, the number
has increased to 16 lakh pumping sets. Every
year, we are adding 3-1/2 lakh pumping
sets. This scheme has been greatly accele-
rated. In regard to the question of finance
from the Government of India, apart from
the Central assistance, the Rural Electrifica-
tion Corporation has been set up in order
to help the backward areas in particula: and
they give assistance outside the State Plan.
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SHRI A. P. SHARMA : There should
be a half-an-hour discussion on it.

MR. SPEAKER : If you give a notice, I
will allow a discussion on it.

oft arre afdn : ey AgRa, A
fagix & v ¥ wew wifefedor w
AT YT wT, JEFT IAL FET wwar )

SHRI A. P. SHHRMA : What about the
suggestion for discussion of the subject of
rural electrification 7 I propose that there
should be a discussion,

MR. SPEAKER : If any hon. Member
gives notice we will see. You ask for capa-
oty for producuon. This 18 a question
entirely different. This is about slow
progress of clectrification to which he has
replied. I have already called the next
question,

SHRI PRABODH CHANDRA : Ona
point of order.

MR, SPEAKER : There is no pomnt of
order during question Hour.

SHRI PRABODH CHANDRA : What
is it that bares mp from rawsing point of
order ? Yesterday, before Questions were
taken there were various points of orders
raised,

MR, SPEAKER : I dont think you
should insist on it.

SHRI PRABODH CHANDRA : I would
like to know why not.

MR. SPEAKER : I am not allowing it.

SHRI PROBODH CHANDRA : Why
not ?

MR. SPEAKER : You know, the
practice followed in this House is not 10
raise polnts of orders during Question Hour.
Yeostordpy it was somewhat different—that

was question about the language; it s
sot arising out of the Question  itself,
Next

(mefi{m) Order  please.
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Frequent Cancellation of Local Passenger
Traius In Sealdah Division
(Eastern Raflway)

*37, SHRI R. P. DAS :
MINISTER OF RAILWAYS
MANTRI ) be pleased to state:

Wil the
( RAIL

(a) whether attention of Government
has been drawn to the frequent concellation
of local passenger train services due to the
scarcity of rakes in the Sealdah Division;

(b) if so, the details thereof; and the
reasons for the scarcity of rakes in Sealdah
Duvision;

(¢c) whether Government propose to
take positive steps to supply sufficient
rakes and run the passenger trains as
scheduled iu Sealdah Railway Station; and

(d) if so, time by which the passenger
Trains would be put into serevice ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) There have been cancelia-
tions, but these were not caused by scarcity
of rakes.

(b} The cancellations bave taken place
because of—

(i) Cwil Disturbances, Buadhs and
imposition of curfew rendering
train runmng and attendance of
staff difficult and risky;

(i) Hold-~up of trains by passengers
resulting 1n rakes getting locked
up away from starting stations;

(iii) Theft of Overhead wires resulting

in rakes getting locked up away
from starting stations; and
(iv) Theft of equipment of rolling
stock resulting in  tempotary
immobilisation of the suburban
electric rakes,

te) end (d). Do not arise, as cancellatipns
are of & temporary or localised nature and
not the result of shortago of rakes,
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SHRI R, P. DAS : When it is provided
in the time-table how can it be cancelled
on flimsy grounds ? How can you cancel
like that causing great inconvenience to the
daily travelling passengers ?

SHRI HANUMANTHAIYA : I would
only submit that the grounds that I have
given are not flimsy and that they are
camsing the railways to run under such
chaotic conditions that it is almost impossible
10 run the rakes on time, It is the violence
that is taking place that is responsibie for
this.

SHRI P.R. DAS MUNSI : I do not deny
the fact that there has been cancellation of
trains due to civil disturbances etc. It is a
fact and 1, agree with my hon. friend on
this point. But sometimes, it happens that
there is scarcity of rakes; when the passengers
are put to inconvenience and they ask the rail-
way authorities for more rakss. The autho-
ity say that there is scarcity of rakes. I
think that this question has been put for
this reason. The Sealdah division and the
Sealdah station have the highest density of
passengers in Asia. Is the hon. Minister
aware that unleas the number of trains is
increased and special arrangements are made
to avoid all these disturbances and alter-
uative trains are run, these problems cannot
be solved ? May 1 know what steps the hoa.
Minister proposes to take to give relief to
the travelling public immediately ?

SHRI HANUMANTHAIYA : I have
answered the question already. In fact, the
Railway Administration are trying to im-
prove the train services but the difficulties
in the way have been cnumerated already,
I agree with the hon, Member that the train
services should be regular,

off gvw T wgmA : TF WA &
&} foadt WY qzand &Y < ¥ wrag &
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vaer s guer 9w § 1 ew mfwal
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SHRI HANUMANTHAIYA : We are
taking various steps. The co-operation of
the State Government authorities is needed,
and we have been having talks with them,
We have to increase the protection forces,
If necessary, it is under contemplation that
the Army may be requisitioned in order
to put a stop to all these robberies, train
lootings etc. Various steps are being devised
from time to time, The hon. Member will
soa that within the next two or three
months, we arc going to take very serious
steps.

DR. RANEN SEN : The hon Minister
should not take shelter behind this plea that
there are bundhs and strikes and disturban-
cos etc. Is it not a fact that three years back,
the Railway Minister had himself admitted
that there was shortage of rakes in certain
parts of India. Therefore, the question raised
here raises a relevant point.As far as we know
there is shortage of rakes. Therefore, would
the hon. Minister make enquiries from the
railway authoritics and find out if there is
shortage of rakes and if so, see that the
shortage is made up ?

SHRI HANUMANTHAIYA : Yes; 1
agree with the hon. Member. But the
information furnished to me from the
Sealdah station is that the rakes are avail-
able, but the difficulty is one of movement.
But 1 shall mike enquiries again in the
light of the hon, Member's observation,
whether the rakes are available in sufficient
aumber.

MR. SPEAKER : Next question No. 38,

SHRI 8. R, DAMANI : May I submit
that my question No. 59 on the same

subjoct may also be taken up along with
this ?

MR, SPEAKER : Yes. He may also ask
his question now.

wieitfre gfir & fowy ool ¥
it aremd
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Policy for Industrialisation of
Backward Areas

*69. SHRI S. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) the progress made to implement
the policy of industrialising areas indenti-
fied as backward or under developed;

(b) whether any schemes have been
formulated specially for this purpose and
if s0, the details thereof; and

() if not, the reasons therefor and
how are the promises made to the backward
ureas going to be fulfilled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP MANTRI) (SHRI
SIDHESHWAR PRASAD): (@) to(c). A
statement is laid on the Table of the
House,

(@ to (c), In pursuance of the deci-
sions of the N.D.C.Committee on the recom-
mendations of the Working Groups on
Criteria and Incentives for promotion of
industries in backward areas, certain indus-
trially  backward districts have recently
been selected to qualify for concessional
fingnce from the financial institutions,
Besides, certain  districts/areas have also
been selected to qualify for 109 oatright
grant or subsidy by the Centre to industries
on their fixed capital investment. Also,
Clovernment are considering & recommen-
dation of the Planning Commission to give
sramport subsidy equivalent to 50% of the

*
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transport cost of both raw material and
finished products for all new industrial
units to be set up in the States of Jamimu &
Kashmir and Assam including Meghalaya,
Nagaland and Union Territories of Manipur,
Tripura and N.EF.A.. The transport
subsidy will also be avaiable to existing units
for expansion or diversification if this leads
to an increase in production of at least 25%,
over the average annual output during the
proceeding three years.

Administrative details of the scheme of
109, Central grant and transport subsidy
and the procedure for their disbursement are
being worked out.,

SHRI S. R. DAMANI : According to
the statement, Government have selected cer-
tain backward districts/areas for concessional
financial assistance for setting up industries.
The matter 18 under consideration, How
long will it take to come to a final decision
on the recommendation of the NDC
and the Planning Commission ?  Also,
which are the disiricts declared as
backward ?

SHR1 SIDDHESHWAR PRASAD : The
districts which are now under this prog-
ramme include those in Andhra Pradesh,
Assam etc. Itis a long statement. I will
lay it on the Table of the House,
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SHRI INDER J. MALHOTRA : I would
like to know whether these schemes were
sanctioned or are being sanctioned for all
the districts which have been declared indus-
trially backward in the country.

SHRI SIDDHESHWAR PRASAD : It is
not possible to take up all the districts
simulitaneously,

SHRI INDER J. MALHOTRA : 1 have
raised 2 very important question. Let him
answer, Governemnt i8 not prepared to
sanction schemes for all the districts in the
country which have been declared to be
industrially backward. Why are you picking
and choosing ?
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(a) where agricultural conditions are
favourable and considerable agricultural
effort is being organised and at the same
time, there is heavy pressure of population,;

(b) where agriculture undertaken is
mainly in an unirrigated condition and there
is considerable need for additional employ-
ment;

(¢) where there is considerable under
employment because of unfavourable
natural conditions and the lack of develop-
ment of potential resources;

(d) tribal and other backward areas;

(¢) areas in which large industrial
projects have been or are being sstablished,
80 as to achive integrated industrial-rural
developement, agriculture and small indus-
tries being developed together within the
region of that industrial project; and

(f) areas in the neighbourhood of
rural universities and institutions.

These are the guidelines.

SHRI SURENDRA MOHANTY : May
we know whether any programme for
Orissa have been included in this, and if
so, what are they ?

SHRI SIDDHESHWAR PRASAD : In
Orissa, there are two districts Samabalpur
and Cuttack.

SEVERAL HON. MEMBERS rose ~

MR, SPEAKER : I have allowed so
many supplementaries on this.

SHRI DINEN BHATTACHARYYA :
Only on that side; why not you see this
side ?

MR, SPEAKER : Order, order, We will
now take up Qns. 39, 46 and 49 logether;
they are all identical questions,
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Setting up of scooter Plant in Public
Sector with Foreign Collaboration

#39, SHRI B, K. DASCHOWDHURY :
Will the MINISTER OF INDUSTRIAL
DREVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be plcased to state :

(@) whother negotiations with foreign
concerns for collaborations for setting up of
scooter plant in the public sector have been
finalised;

(b) if so, the name of concern with
which negotiations have been held; and
and conditions of

(c) the terms

collaboration ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Not yet, Sir,

(b) Negotiations are in progress with
Messrs Piaggio of Italy,

(¢) The terms and conditions of
collaboration are yet to be finalised.

Demand and Licensed Capacity of

Scooters
*46, DR, KARNI SINGH: Wil
the MINISTER OF INDUSTRIAL

DEVELOPMENT ( AUDYOGIK VIKAS
MANTARI ) be pleasod state :

(a) the anticipated demand for scooters
during the current year and the next two
years, yearwise;

(b) whether the present licensed
capacity for scooter manufacture is far short
of the actual demand;

(¢) if so, the normal waiting period
separately for allotment of a scooter, from
the general quota and Government quota; and

(d) the reasons for not licensing further
capacity ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
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MANTRI) ( SHRI MOINUL HAQU'B
CHOUDHURY) : (a) to (b). A statement is
laid on the Table of the House,

Statement

(8) The working Group on Transport
Industries set up by the Planning Commis-
sion had estimated the annual demand for
motor cycles, scooters and mopeds
{combined) at :

150,000 Nos. 197172
175,000 Nos. 1972-73
210,000 Nos. 1973-74

The demand for scooters alone has not
been assessed separately.

(b) Yes, Sir.

() The waiting period in respect of
allotments scooters from the Central Govern-
ment quota varies according to the make
of scooler, pay drawan and the nature of
duties performed by the applicant. Gene-
rally, it varies from 3 months to 1-1/2 years
in respect of *‘Lambretta’® scooter and one
year to about seven years in respect of
“Bajaj 150" scooter on the basis of the
current production of levels.

As regards the public quota, the period
of waiting varies from place to place, In the
case of booking made with dealers in Delhi,
it is about 7 years for Lambretta scooter
and about 9 years for Bajaj 150 scooter

on the basis of the present levels of
production.

(d) It is not correct to say that further
capacity for the manufacture of scooters is
not being licensed. In fact, letters of indent
have already been granted to 16 parties for
the establishment of new wunits for the
manufacturers of scooters based on indi-
genous designs and resources for a total
capacity of 3,66,000 Nos. per annum. Letters
of intent are also being issued to two more
parties for a total capacity of 48,000 Nos.
pet annum. The expansion schemes of the
four existing scooter maoufacturers are also
under consideration. In addition, Gowt,
bave decided. in principle, t set up
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& uhit in the public sector for the manufac-
tate of a scooter of a proven foregin design,
for an aopual capacity of 1,00,000
scooters,

Setting up of Public Sector
Scooterette Project

%49, SHRI INDER J. MALHOTRA :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI1 ) be pleased to stato :

(a) whother Government have taken
any decision in regard to the setting up of
Public Sector Scooterette Project in the
country;

(b) if so, the details of the proposal;
and
(c) the financial implications thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (c). There is no
proposal under the consideration to set
up a Unit in the public sector for the
manufacture of  scooterettes, FEowever,
Government have decided to set up a
public sector unit for the manufacture
of scooters of a proven foreign design
with an annual capacity of 100,000
Nos, In pursuance of this decision, offers
had been invited from interested parties in
foreign countries. In response an offer of
collaboration has been received from a
firm in Italy manufacturing Vespa Scooters,
This offer is under consideration.

SHRI! B, K. DASCHOWDHURY : The
Government’s policy regarding the scooter
manufacture is characterized by procrastina
tion, sluggishness and sloppinses, it scems
probably that the hon. minister is not aware
that in the past many decisions have been
taken in this matter., but subsegquently they
have boen set at rest ; God knows for
what reasony This is what has happened,

You will find that the Government is
seeking foreign collaboration, and, at the
same time, in yeply to another starred
question asking about the Government's
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policy, the Government said that they are
also jhinking of taking it up under the
public sector.

Now, may I know from the hon. Minis-
ter whether a technical committee, an expert
committee was, formed last year and
it was suggested that jts report
should be submitted by February of this
year, and whether this report has been
submitted and, if so, what has happened to
its recommendations ?

Then, about this foreign collaboration,
may I know how long will this Government
go on negotiating with this firm-Messrs
Piaggio of Italy. and when will they start i1?

Thirdly, will the hon. Minister please
state before this august house what is the
latest requirement and what is the demand,
for scooters 7 To my knowledge, it is said
that more than three lakh applications are
still pending for scooters today, which are
regarded as the common man’s vehicle.
May 1 know whether the Government
will take up this matter expeditiosuly and
come to a final settlement in this matter?

SHRI MOINUL HAQUE CHOU-
DHURY : it is true a committee of experts
to work out and dvise the Government on a
suitable iudigeous design and a programme
of production of scooters in the public sector
was appoinied. The committee came to the
conclusion that no indigenously developed
design for a scooter was readily available
and that the development of a new design
of a scooter starting from the drawing-board
would take about four to five years,

Thereafter, the project planning and
implementation may take a further period
of three years, Thorefore. this question was
abandoned.

Thereafter, my predecessor made a S'ate~
ment in the Lok Sabha as well as the Rajya
Sabha on the 18th August 1970, in the
course of which he said that we would set
up & project in the public sector wih
an initial capacity for producing 1 lakh
scooters  per year on  double  shift.
After this, we have started negotistion,
which is in progress, It is true that there
it a very great shortage of scooters. We
bave curselves decided to go into  produce
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tion after setting up this public sector com-
pany. The question of gllowing the existing
producers to increase their capacity is alko
under consideration. Over and above this,
we have issued 16 lettars of intent to other
parties as  well.

SHR1 B. K. DASCHOWDHURY: What
is our total requirement of scooters now?

SHRI MOINUL HAQUE CHOUDHU-
RY : It is very high. The study has not been
made for scooters alone, But the demand
for scooters, motorcycles, three wheelers,
mopeds, etc. has been estimated by the
planning group on machinery industries to
be 2.10 lakhs per annum by 1973-74,

SHRI B, K. DASCHOWDHURY: The
Minister is very much anxious to se¢ that
these industrial licences are given where
employment opportunity is saturated. I
would request the Minister to consider start-
ing this foreign collaboration scooter project
in an area which is really backward. North
Bengal is the most backward area in India
and I would request him to remember it.

SHRI INDER J, MALHOTRA : From
small car, we have come down to scooter.
In answer to my question, he said that
there is no proposal before Qovernment
to set up this industry in the public sector,
What are the major hurdis and difficul-
ties before the Government in doing so ?

SHRI MOINUL HAQUE CHOU-
DHURY : We are setting up a scooter
project in the public sector, So far as
scooterette is concerned, 1 said, we are not
sefting it up in public sector.

SHRI INDER J. MALHOTRA : What
are the major hurldes ? 1Is there any techni-
cal difficulty, financial difficulty or some
political difficulty?

SHRI MOINUL HAQUE CHOU-
DHURY : The difficulty is we cannot take
too many things on our hand.

SHRI K.LAKKAPPA: For a long time,
we have been urging on this Government
pot only in this house but outside also to
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set up plants for manufacturing sconters,
Several States like Mysore have suggosted
that a scooter industry should be started
there. This is an instance where Govern-
ment has not come forth to start a scooter
industry in the public sector because
the officers attached to the ministry
are in the hands of big business houses and
they are interesied in seeing that this indus-
try is not started in the public sector. Will
the Government set up a scooter industry
in public sector to mect our needs ?

SHRI MOINUL HAQUE CHOWDH-
URY : I strongly deny the insinuations made
against the Ministery or the officers. So far
as Mysore State is concerned, we have al-
ready given a letter of intent to the Mysore
State Industrial and Development Corpora-
tion for setting up a project for producing
24,000 scooters a year.,

SHRI PILOO MODY: ! strongly recom-
mend that they should not do it in the
public sector because no poor man will be
able to afford it thereafter.

SHRI DINEN BHATTACHARYYA: Has
Government any knowledge of the fact that
a big cycle factory at  Asansol in West
Bengal, Sen-Raleigh by name, is closed for
more than a moath; if so, what steps will
the Government take to see that this factory
is reopened?

SHRI MOINUL HAQUE CHOUDH-
URY: 1am afraid,1 am at the moment
on a scooter and not on a bicycle.

SHRI DINEN BHATTACHARYYA :
He has said that Government has under its
contemplation setting up of bicycle factories
to meet the demands of the people for bi-
cycles. Why will the bicycle question not
come in here ?

MR. SPEAKER: 1§ think, & scooter
is faster than a bicycle...... (Interruption).

Question Hour is over,

o ——
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Strike by Raliways Employees at P )
Raitway Station (Northern Railway)

*32. SHRI SAMAR MUKHERJEE :
will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state:

(a) whether the Railway employees had
gone on a strike on 16th April, 1971 at the
Pratapgarh Railway Station (U.P.) in Protest
against the attack on a Porter by the Rail-
way Protection Force; 1f so, the details
thereof;

(b) whether Government have taken any
action against the guilty RPF personnel; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
AIYA): (a) There was no strike at Pratapgarh
Railway Station. However, as a result of a
scuffle between a Head Rakshak of the Rail-
way Protection Force and a Box Porter at
Pratapgarh on 15-4-71 certain trains were
detained at this station beyond their schedul-
ed stoppage.

(b) and (¢). A case was registered with
Government Railway Police, Pratapgarh,
and the two employees concerned were arres-
ted on 15-4.71 by Governmeént Railway
Police and released on bail. The case is un-
der investigation and the employees have

beeq placed under suspension,

Restoration of Gohana Panipat Railway
Line (Northern Rallway)

*33, SHRI MUKHTIAR SINGH
MALIK: Wit} tke MINISTER OF
RAILWAYS (RAIL MANTRI) be pleased
fo state;

(8) whether Government have given an
undertaking to extend the Railway line from
Gobana to Panjpat which was dismantled
during the World War 11;

() if s0, the reasans for not restoring
the Railway line from Gohana to Panipat;

(¢) whether the people of Haryana have
been facing difficulty for want of this Rail-
way Yine; asd
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(d) whether Government proposs to
give any priority for this project to solve the
traffic problem of that aroa ?

THE MINISTER OF RAILWAYS
(RAIL MANTR1) (SHRI HANUMAN.
THAIYA): (a),(b) and (d). Based on an assu-
rance given during the budget debates in the
Pailiament 1n March, 1969 and in pursuan-
ce of the recommendations of the Unecono-
mic Branch Lines Committee of 1969, a de-
tailed traffic survey for the restoration of
the Gohana-Panipat section has been carrisd
out recently and the survey report is
under examination of the Railway Board,
A decision regarding this restoration will be
taken after the survey report is examined
from all angles,

(¢) Mo such difficulty has boen brought
to the notice of Railway authorities.

lncease in crime in Samastipur Division
(North Estern Railway)

*40. SHRI S. P. BHATTACHARYYA :
will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state:

(a) whether the incidence of crimes is
increasing in Samastipur Duvision, N.E.Rly;

() if so, the reasons therefor;‘ and

(c) the steps Government
take to arrest the
crimes ?

THE MINISTER OF RAIWLAYS
(RAIL MANTRD) (SHRI HANUMAN-
THAIYA) : (3) Yes. Sir,

propose to
increasing trend of

(b) Geaneral deterioration in the law
& order situation in that area.

() The matter will be taken up with
the State Government.

Pendiog Applications for set wp of New
maut Factor'i:lo'

*41. SHRI YAMUNA PRASAD
MANDAL : will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS NANTRI) be _pleased to
state :

(a) the number of applications which
are pengdiag for isse of leitery of Intent 10
start new cement factories;
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" () reasons for the delay; and

{¢) tho time by which Letters of Intent
will be issued ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Five.

(b) The State Governments/the parties
concerned have been addressed for certain
additional infermation and on receipt of
information, the matter will be placed be-
fore the Licensing Committee for considera-
tion.

(¢) The Letters of Intent will be issued
after the cases are cleared by the Licensing
Committee .

Conversion of metre gauge into broad
guage tracks

* 42, SHRI D.K. PANDA:
SHRI BISHWANATH ROY:

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state:

(®) whether the Railways have drawn
up a perspective plan for the conversion of
metre gauge tracks into broad gauge;

(b) if so, the main details thereof; and

(¢) the estimated cost of the plan?

TH MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHALYA);
{a) to (o). A perspective plan for
the conversion to Broad Gauge of about
3200 KMs. of some of the arterial high
density metre gauge routes in the country
in the next 10 to 15 years at a cost of about
Rs, 230 crores has been prepared. A State-
ment containing the list of these sections
is laid on the Table of the Sabha, The
lines to be actually converted and their order
of priority will be finalised after surveys and
economic studies are compleied and the re-
ports thereon examined from all angles and
conversion of the lines is found to be

justified,
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Statement
S.No. Name of Section
1, Varanasi-Bhatni-Gorakhpur.
2. Barabanki-Gonda-Gorakhpur

cluding parallel B, G.
Barabanki and Gonda).

(in-
line between

3. Viramgam-Okha-Porbaundar.

4. Guntakal-Banglore (including para-
ilel B.G. lint between Guntakal and
Dharmavaram),

5. Bongaigaon-Gauhati.

6. Karur Dindigul-Tuticorin (including
new B.G. line betwaen Karur and
Dindigul and parallel B.G, line bet-
ween Dindigul and Madurai and
conversion of Madurai-Tuticorin-
Maniyachi-Tirunelvelli),

7. Bhatni-Barauni-Katihar,

8, Samastipur-—Raxaul vig Muzaffarpur
or Darbhanga.

9. Ernakulsm-Quilon-Trivandrum,

10, Miraj—Londa—Hospet—Murmugao
and Alnaver-Dandeli,
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Schemes for Rural Industries

*44, SHRI R. KADANAPALLI : will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT {(AUDYGIK VIKAS MANTRI)
be pleased to state:

(a) the particulars of schemes allotted
for rural industries in the country up to 30th
April, 1971; aud

(b) the other schemes under considera-
tion for rura! industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY) : (a) The Rural Indus-
tries Projects Programme was initiated
during 1962-63 1m 49 selected rural
areas, The programme is being taken
up in 5 more areas, viz. one
in Harayana and 4 in Rural Electric
Cooperative Project arcas from the current
financial years The Major schemes in
operation in these areas include ;—

(i) provision of technical training;
(i) provision of common facilities of

workshop, tools and equipement,
designing etc.

provision of financial assistance
on cassy terms and

(i)

technical and extemsion services.
An amount of about Rs.14 crores
has been spent on the programme
upto 31st March 1971,

(iv)

(b) In principle it has been agreed that
the ares of operation of a project would
be esended to cover the entire distrigis,
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50 new districts which have been designated
as backward are also to be brought under
this programme during the Vth Five Year
Plan period,

Complaint regard supply of Bad
Quality Food hhlghinc Cars on
Southern Railway

*45. SHRIMATI BIBHA GHOSH :
Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether Government have received
any complaint regarding the supply of bad
quality food in the dining cars on Southera
Railway;

(b) if so, the reaction of Government
thereto, and

(c) the steps taken by Government (o
supply good quahty food m dining cars ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) ;
(a) Yes, Sir.

(b) and (c). Efforts are being made to
improve the Catering Services not only
in the Dming Cars of Southern Railway but
in all catering establishments of Indian
Railways,

Decision on Cauvery Water Dispute

*47. SHRI G. Y. KRISHNAN : Wil
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state when & deci-
sion regarding the Cauvery Water dispute
pending between Mysore and Tamil Nadu is
expected to be taken ?

THE MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) (DR. K, L. RAO) ! Al aspects
of the dispute over the Cauvery Water are
under ¢areful cosideration of the Central
Government and & decision will be taken »
early as possbile,

et & fnd ameqw wrd won
*43. ot gwn WA w87
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Express Trains between Cochinand
Maungaiore and Cochin and Madras

*50, SHRI C, JANARDHANAN : Will
the MINISTER OF RAILWAYS ( RAIL
MANTRI ) be pieased to state :

(a) whethor there is any proposal for
running new Lxpress trains between Cochin
and Mangalore und Cochin and Madras;
and

(b)) if so, the details thereof ?

THE MINISTER OF RAILWAYS (RAIL
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MANTRIL ) (SHRI HANUMANTHAIVA)
(a) No, Sir

(b) Does aot arise,

e Light Ruway ot avahe
s
m Light Railway

*51, SHRI DINEN BRATTACHARYYA:
Wil the MINISTER OF RAILWAYS
( RAIL MANTRI ) be pleased to state :

(a) whether Government are taking
appropriate steps to avert the closure of
Futwah-Islampur Light Railway and the
Arrah-sasaram Light Railway, Bihar;

(b) if so, the details thereof;

(¢) whether Government have recesived
any memorandum on this subject; and

(d) if so, the action taken thereon ?

THE MINISTER OF RAILWAYS
( RAIL MANTRI ) ( SHR] HANUMAN-
THAIYA) : (a) and (b}, The Government are
not aware of any decision having been ‘taken
by the companies ownirig and operating the
Futwah-Islampur Light Railway and ‘the
Arrah-Sasaram Light Raitway to ¢lose down
these Railways. There has, therefore, ‘besn
no occasion for taking any specific steps
for averting such a closure. However, the
proposals of the Light Railways to step up
their freight rates and passenger fares op
the analogy of increases in these -rites on
the Government Railways have been consi-
dered favourably from time to time,

) A number of representations
including a memorandum signed by mem-

bers of Bihar Legislative Assembly were
received.

(d) The memorandum and representa-
tions were examined. In view of the position
explained in reply to (z) and (b) above, mo
specific action on  them was called for. On
receipt of a letter from Shri Daroga Prasad
Roy, the then Chief Minister of Bihar, my
predecessor sent a reply to his successore,
Stri Karpoori Thakur, in which it was
hoped that State Goveraiment would etitinge
to give mecessary protectig to this ierests
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of these Light Railways by not issuing
pormits t0 road vehicles for carrying oither
goods or pastengers on these roads running

to them e0 that they do not face
financial difficulties and close down on this
account. I have again called attention to
this lotter in & subsequent communication to
the Chief Mlinister, Bihar. Should, however,
the companies owning theso Railways decido
to closs thom down, the question whether
this should be averted by nationalising or
taking over their management will be
considered, taking all relevant factors into
oonsideration,

Amendinent of Article 31 of the
Constitution

*52. SHRI P. GANGADEB : Will the
MINISTER OF LAW AND JUSTICE
( VIDHI AUR NYAYA MANTRI) be
pleased to state :

(a) whether his Mantralaya is consider-
ing a proposal to amend Article 31 of the
Constitution to provide categorically
that compensation at market value neced
not be paid, when any property right is
abridged or taken away for a public
purpose; and

(M if o, when the final decision is
likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) ( SHRI NITIRAJ
SINGH CHAUDMARY : (a) and {b), The
matter is under active consideration of
Government.

Project Report For Calcutta Underground
Railway

51, SHRI JYOTIRMOY BASU : Will
the MINISTER OF RALLWAYS (RAIL
MANTRI) be please to state :

(8) whether the Project Report of
Underground Railway for Calcutia is lying
with Government for a long time, if so, the
details thereof;

(®) whather Guverntaont are aware:of
the urgency end nesessity to saaction s ot~
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derground Reilway for Caloutta owing to
the chaotice traffic problems; and

(¢) if not, the reasons therefos?

THE MINISTER OF RAILWAYS
( RAIL MANTRI) ( SHRI HANUMAN-
THAIYA) ¢ (a) to (c). The studics
undertaken by the Metropolitan Transport
Team of the Planning Commussion indicated
the need for a Mass Rapid Transit system
in Calcutta along two ‘corridors’; one North-
South and the other East-West. The Maass
Rapid Transit System would consist of
Metropolitan Rail lines, underground or on
elevated structures,

Techno--economic Feasibility Studies
for the Mass Rapid Transit System are
currently in progress.

No project report for an undesground
railway for Calcutta has so far been pre-
pared. On the basis of the techno-economic
Studies now in progress, a Project Report
for an wunder-ground railway, extending
from Dum Dum to Tollygunge, in expected
to be available by October ’71,

Closure of Bata Shoe Compamy Calcutta

%54, SHRI SAMAR GUHA:
SHRI1 N. K. SANGHI:
SHRI M. RAMGOPAL REDDY:

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT {(AUDYOGIK VIKAS
MANTRI) be ploased to state:

(8) whether the Bate Shoe Company,
Calcutta declared lock-out;

(b) if so, the reasons therefor ;

(¢} the number of workers discharged
by the Company;

(d) the extent of short-fall in the pro-

doction of shoes and other allied products as
a result of such lock-out; and

{¢) the steps taken by Goverament {0
re-open the Company?

THE MINISTER ‘OF INDUSTRIAL
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DEVELOPMENT (AUDYOGIK VIKAS
MANTRI}) (SHRI MOINUL HAQUE CHO-
UDHURY) : (a) Bata Shoe Company Pvt.
Ltd. Calcutta closed down their factory at
Batanagar with effect from 25th April, 1971,
It was not a case of lock-out,

{b) The factory was closed down on
aocount of labour trouble,

(c) As aresult of closure, the Com-
pany terminated the Services of the
Workmen in the factory. The number of
Permanent workmen affected was about
11500,

(d) The estimated prodution loss of
the Company during the period the factory
was closed was 7 lakhs pairs of shoes per
week.

(& Conciliation  proceedings were
initiated immediately after the closure by the
State Labour authorities who held a series
of discussions with the Management with a
view to secure the re-opening of the factory.
As a result of these efforts, the factory was
re-opéned on 17th May, 1971,

Linking of Ganges in North and Cauvery in
South for effective irrigation

*55. SHRI KALYANASUNDARAM
Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state;

(a) whether there is any proposal to in-
vestigate the feasibility of linking the Ganges
in the North and the Cauvery in the South
for the effective integration of the national
system of irrigation; and

(b) if so, the details of the proposal?

THE MINISTER OF IRRIGATION
AND POWER ( SINCHAI AUR
VIDYUT MANRTI) (DR. K. L. RAO) :
(a) and (b). A large volume of water
after allowing for upstream development and
the requirements downstream in the Ganga
Basin would be available in the Ganga near
about Patoa during the mansoon months
for diversion. On the other hand, in most
of the other rivers of India, particularly in
the peninsula, the fiows are inadequate
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and ¢rratic. These depend largely on the
south west monsoon, which is guite often
delayed or withdraws 2arly or has a loug
break leading to scarcity conditions in these
basins.

The possibility of diverting a small
portion of the surplus waters of the Ganga
by connecting it with the Cauvery and further
south has therefore been eoxamined in &
preliminary manner. The link canals from
the Ganga from near Patna to Mettur dam
will have to go along or cross the
various major river basins of the
country, namely Sone, Narmada, Godavary
and Krishna and smaller basins like Palar,
Pennar, etc. The links will require the
construction of a number of hydraulic
structures in the various sub-basins to store/
lift up the water. About 2100 miles of
canals with cross-drainage works, and neces-
sary pumping stations would perhaps be
needed,

Further office studies are being carried
out on the proposal at present,

Enquiry against Birla Group of Companies

* 56, SHRI SATPAL KAPUR : Will
the MINISTER OF INDUSTRIAL
DEVELOPMNET ( AUDYOGIK VIKAS
MANTRI) be pleased to state:

(a) whether the enquiry against the Birla
concerns as a follow-up action of the Datt
Committee Report has been completed;

(b) if so, the result thereof ; and

() the action Government propose
to take in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (SHRI MOINUL HAQUE
CHOUDHURY): (a) No, Sir,

(d) and (¢). Do not arise.

Conference of Chief Electora]l Officers
held at Dethi during March, 1971

*57. SHRI SOMNATH CHATTERJER:
Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA MANTRI{)
be ploased to state ; "
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(8) whether any Confersnce of Chief
Bioctoral Officers of all the State and Union
Tesritories was held on 27th March, 1971;
and

(b) if so, the decisions arrived at the
the Conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
( VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a8) Yes, Sir.

(b) A statement showing the decisions
arrived at the Conference is placed on the
Table of the House,

Statement

(1) Tentative programme for revision of
electoral rolls in the year 1971 with
January 1, 1971 as the qualifying date
was chalked out. According to this
programme, the electoral rolls in all
the States should be revised and finally
published before the 3ist October, 1971,

(2) Having regard to the complaints regard-
ing the omission of names the electoral
rolls on the eve of the general elections
to the Lok Sabha, it was decided that
enumerators engaged for houss to house
verification of the electoral rolls should
be supplied with enumeration books,

(3) It was decided to amend the nomina-
tion form so that a candidate can make
a declaration in the form itself regard-
ing tho name by which he should
be described in the list of contesting
candidates with the correct spelling, so
that the samo can be adopted on the
ballot paper.

(4) It was decided to hold an All India
Canference of Election Officers, namely,
Chief Elestoral Officers, District Election
Officers, Roturaing Officers, Assistant
Returnming Officers etc. in New Delhi in
Septesaber or October, 1971,

Shortage of Telephone Cables

*58. SHRI S. M, KRESHANA: Will the
MINETER OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRD
be pleased to state 3

(a) whether there is a shortage of
telephone cables in the couatry;

(b) if so, the reasons therefor;

(¢) whether Government propose to
set up some more industries to maaufacture
telephone cables in the country; and

(d) the time by which the country will
be self-sufficient in telephone cables ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI) (8HRI MOINUL HAQUE
CHOUDHURY ) : (a) and (b). As the
requirements of P and T 18 currently
in  excess of the preesent level of
production of Cables in the country,
there has been a shortfall which, however,
is being met by imports,

() GQGovernment have approved the
establishment of a second cable factory at
Hyderabad with a capacity of 5,000 K. M.
per annum and have approved M;/s. Traco
Cables Ltd., creating a capacity of 1,000
K.M. per annum for tele-communication
cables.

(d) By the beginning of the Fifth Five
Year Plan.

Alignment of Western Kosi Canal in
Nepalese Territory

*60, SHRI BHOGENDRA JHA : Wil
the MINISTER OF IRRIGATION AND
POWER  ( SINCHAI AUR VIDYUT
MANTRI ) be pleased to state @

(a) whether any effort or approach
has been made during the year 197t to
secure approval of the Government of Nepal
for the alignment of Western Kosi Canal
in the Nepalese torritory; and

(b) if s0, the result thepeof ?
THE MINISTER OF IRRIGATION

AND POWER ( SINCHAI AUR VIDYUT
MANTRI) (DR. K. L. RAG): (af snd
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(b). Continuons efforts are being made
by the Government of India to secure
the permission of His Majesty’s Govern-
ment of Nepal to the alignment of the
Western Kosi Canal in that country. The
question was iast taken up in October, 1970
with. His Majesty’s Government of Nepal.
Approaches have since been made to expedite
reply but that is still under the consideration
of the H.M.G. of Nepal.

Setting up of Paper Pulp Mills
in Assam in Public Sector

136. SHRI LILA DHAR KOTOKI: Will
the MINISTER OF INDUSTRIAL DEVE-
" LOPMENT ( AUDYOGIK VIKAS MAN-
TRI ) be pleased to state :

(a) whether the Paper Corporation,
as conteraplated in the Prime Ministers
statement made in Lok Sabha on the 5th
December, 1969 regarding economic deve-
lopment of Assam, has since been set up;

(b) if so, the details thereof; and

(¢) The concrete steps Government
have so far taken in the matter of putting
up Paper/Pulp Mills in Assam in the Public
Sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRALA-
YA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) ; (a) Yes, Sir.

(b) The Corporation was registered
on the 29th May, 1970 in the name of
Hindustan Paper Corporation with the
authorised share capital of 30 crores. It
has been entrusted with implementation of
the following projects :

(i) Nagaland Pulp/Paper Project for
a capacity of 30,000 tonnes of
pulp/paper, estimated to cost
Rs. 16 to 18 crores,

(i) Kerala Newsprint Project for a
capacity of 75,000 tonnes of
Newsprint, at an estimated cost
of about Rs. 21 crores.

(iii) Assam Pulp/Paper, Project with
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a capacity of 80,000 tonnes of
pulp and 50,000 tonnes of paper
estimated to cost Rs. 21 crores,

(¢) The progress in respect of the Assam
Pulp/Paper Project has been reported to be
as under ;—

(i) Spot Investigations have been
made to finalise the Selection of
site.

(i)  Negotiations have been in prog-
ress with the state Government
to ensure provision of necessary
infrastructural facilities and
supply of raw matrials etc.

The preparation of Detaild Project
Report for the Project has been
entrusted to the National Indus-
trial Development Corporation.

(i)

(iv) Necessary training of  selected
versonnel from Assam for em-
ployment in the proposed factory
has been instituted and is in
progress.

(v) Proposals for setting up of a
second pulp/paper Project in
Assam made by the State Govern-
ment are also under active
consideration.

Extension of Broad Gauge Line from
New Bongaigaon-Jogighopa to Gauhati

137. SHRI LILADHAR KOTOKI : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state the progress
so far made in the matter for extending
broad gauge line from New Bongaigaon/
Jogighopa to Gauhati and onward to
Tinsukia in Assam ?

THE MINISTER OF RAILWAYS
( RAIL MANTRI ) SHRI HANU-
MANTHAIYA : Engineering and Traffic
surveys for the conversion of the
Bongaigaon-Gauhati M. G. section to
B. G. have been carried out and the
survey reports are at present under the
examination of the Railway Board. A
decision regarding the conversion will be
taken after the survey reports are examined
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from all angles, This fs vmw of the sebtitdls
incloded in the Railwhys* Porapestlvé glan
for gauge oconversion to be considered for
implemeéntationt in the next 41 years of so.
There is at proseiit ao proposal to extend
the B, G. Ime beyond§ Gauhiati to Tirisukia.
This will ment consideration only when a
B.G. tib€ is established upto Gadhati in the
fifst inistance. THere is d1s6 nb proposal for
extendibn of the B.G  hne from Jogighopa
to Gauhati along the South bank of the
Brahmaputra In this connection, it may
be stated that a study recedily mate by the
Gauhati University, his not brotight forth
sufficient justification for this extension.

P 3 B o

138, SHRY LILADHAR KOTOKi: Will
e MINISTER OF IRRIGATION AND
POWER (SINCHA{ AUR  vibYUuT
MANTRI) be pleised to siste .

(a) whethét the Brahmaputra Flood
Control Commusslon, set up In putsuance
of the Primé¢ Minister's statement ifi Lok
$4Bha on the Sth December, 1969 regarding
the écofiofinc development of Assam, has
sinté dtawn any plan for controlling floods
#nd erodtons of the Brahmbputra ;

(b) if so, the salient features therefore,
an

() the steps taken for its implemen-
tation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHK! AUR VIDYUT MAN-
TRALAYA RMEN UP.MANTRI) (SHRY
B.N. KURLEE) : (d) to (¢). The Bra¥rhs-
putra Flood Control Commission have takus
up the preparation of Comprehensive Plan
of flood cortrot amt erodion comtrol i the
Biahmdputyx vafley. River Sdrveys régphired
in this cotihection hitve beost chiriptetéd und
hydroldgical OVbservations are Ueihy tirried
out.

Rural Bilectrification during 1971-72

139, BHR1 SOMCUHAND SOLANKI :
Will the MINISTER OF mm'ATION
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AND POWER (BINCHA! AUR vibvuT
MANTRI) be pleased to stale ;

(a) whether Government have decided
to eclectrify the maximum nuimber of
villages during 1971-72 to facilitate the fai-
mers and small scale industries ;

(b) whether Government have also
decided to develop the backward area of
Gujarat where searcity of rains prevails
every year , and

(c) the names of Dustricts selected in
order of ptiority for electrification during
1971-72 1 Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IKRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN  UP-MANTRD
(SHRI B. N KUREEL): (a) and (b). It is
ntended that as many wvillages and pump
sets as possible should be electrified early.
Gujarat 18 one of the five States where rural
electric co-opérative soclétibs are set up on
@ pilot bhsis,

The Government of Gujarat have plan-
ned to electrify 500 new villages dnd also
energise 2,000 tube wells during the yéar
1971-72 These areas incélude some of thié
chronically drought affected areas of the
State ; and

(¢) Rural Electrification programme of
the State Government for the year 1971-72
is expected to extend over all the districts
of QGujarat,

Public Sector Project in North Gujarat

140. SHRI SOMCHAND SOLANKI :
Wil the MINISTER OF INDUSTRIAIL,
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state ;

(8) whether the Governinest of India

proposa to asta‘:m any public
pipject Vn'aiz:an Taluks_an ﬁ LY

dumat duridg the Foutth Fiv“e Y“m Piin;

and
(b) if not, the reasons thersfore ?
THE RMNiSTHE OF ¥rATE IN THE

MINSTRY QF INDUSTRIAL PEVELOP.
MENT (AVBYOGIK VIKAS MA
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LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (=) snd (b). The
industrial and mineral projects proposed
to be set up in the public sector dunng
the IVth Plan peripd in the various
States, including Gujdrat, together with
their locations have been listed m Annexure
I8 of the Report of the Fourth Five Year
Man (pages 326-330). There is no speufic
proposal at present to set up public scctor
“projects in Viramgan Taluka and in North
Gujarat. However, a cooperative fertiliser
proxct is bemng set up at Kandla The
establishment of public sector projects, as
also of private sector units, s out of
necossity  governed by considerations of
economic viability and technical feastbiliy
and other relevant locational considerations
together with assessment of requirements
for particular projects,

Survey of Trivandrum-Kanyakumari
Rajiway Line

141, SHRI M K. KRISHNAN, Wil the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) whether the examination of the
Survey Report of Trivandrum-Kanyakuman
Railway line has been conducted ;

(b) if so0, the details thereof ;

(¢) if not, when it is likely to bc
completed ; and

(d) the main reasons for the delay in
the examination of Report ?

THE MINISTER OF RAILWAYS
(RAIL MANTRD) (SHRI HANUMANTH-
AIYA) : (a) and (b) The Survey Reports of
the Tnvandrum-Cape Comorin-Tirunelveh
hine are at present under the examination of
the Railway Board. The reports have to be
examined in great detail by the varous
directorates 1n the Board’s Office from all
angles, and this 1s expected to take another
4 months. There has been no avoidable
delay in the examination,

Production by Industrial concerns
beyond Licensed capacity

SHRI MUKHTIAR SINGH
Will the MINISTER OF

142,
MALIK
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INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTR)) be pleased to state :

(a) whether it is a fact that the
production 1n certain ndustmial  concerns
has been in excess of their licensed capacity;

(b) if so, the number and names of
such industrial concerns which have pro-
duced goods in excess of their licensed
capacity during the last three years ;

(¢) whether any action has been taken
by Government against them ; and

(d) if not, the reasons therefor ;

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTR)) (SHRI
GHANSHYAM OZA): (a) and (b), Yes,
Sir, a number of instances have come to
the notice of the Government over the last
few years, where ndustrial undertakings
have substantially increased their production
beyond the lieensed capacity, The industrial
Licensing Policy Inquiry Committee bhad
referred, m ats report, to 45 such cases,
detauls of which are given 1n Appendix IV.F
of this Report, copies of which have been
laid on the Table of the House,

(¢) and (d). The question is under
Government’s consideration,

Taking over and running of old
Shahadara-Saharanpur Rallway tine

143, SHR!I MUKHTIAR SINGH
MALIK : Will the MINISTER OF RAIL.
WAYS (RAIL MANTRI) be pleased to
state

(a) whether Government have singce
decided to take over and run the oid
Shahadara-Saharanpur Railway line which
was closed during the year 1970 ; and

(b) If not, the reasons therefor ?
THE MINISTER OF RAILWAYS

(RAIL MANTRI) SHRI HANUMANTHA-
IYA) : () No, §ir,
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() The S8. Light Railway was closed
down by the company dye to recurring losses
on its operation for a umber of years. The
losing trend is not likely to be reversed by
nationalisation; but on the other hand the
expenditure would increase due to additional
obligations incidental to management by
Government. A good metalled road runs
close to the railway line, The bus services
on this have been suitably augmented by
the U.P. State Government to cater to the
traffic that was formerly being carried by
the S. 8. Light Railway. Consequently, 1t
would not be in the national interest to
burden the national exchequer with recurr-
ing losses that its operation would entail,
if the Railway was taken over by
Govornment,

Inquiry into working of Car
Manufacturing Units

144, SHRI MUKHTIAR SINGH MALIK,
SHRI INDER J. MALHOTRA :
SHRI S. M. KRISHNA :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOCIK VIKAS
MANTRI) be pleased to state:

(a) whether Government have any pro-
posal to enquire 1nto the working of the car
manufacturing units in the country;

(b) if not, the reasons therefor; and

{©) if the answer to part (a) above be
in the affirmative; the time by which such
an enquiry will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT ( AUDYOGIK VIKAS MAN-
TRALAYA MEN RAJYA MANTRL)
(SHRI GHANSHYAM OZA) : (a) There is
no proposal uuder consideration to under
take a general inqhiry into the working
of the differsut car menufacturisg units in
the country,

(b) ° Ap ingyiry into the automobile
manufacturing units in the country had been
undertaken by the Tarrlf Commission in
1967-68 in connection with the question of
Sontinuance of traffic peotection to the
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industry, An investigation into the causes
for the deterioration of Indian made cars
was made in 1967 by a Committee set up
for the purpose. Ancther comprehensive
mnquiry 1nto the costs of production and
seling prices of cars manufactured in the
country was recently undertakea by the car
Prices Inquiry Commission. Further-more,
following the closure of one of the Cear
manufacturing units 1 May, 1970, an
Investigating Body had been set up under
the Industries (Dev, and Reg.) Act, 1951 to
make a full and complete inquiry into the .
circumstances of the closure of the fagtary.
In view of this position it is not considered
necessary to’ mnstitute another inguiry into
the working of the car manufactiring uniu
m the country, *

‘

(¢) Does not arise.

Acquisition of Land for Small Car
Project near Gurgaon

145, SHRI MUKHTIAR SINGH MALIK
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state :

(a) whether Goverament have acquired
land near Gurgaon recently for sctting up
of a small car project;

(b) whether the acquired land is a
fertile land;

(¢) if so, whether the land owners
have requested the Government of India to
release that land;

(&) Gavernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MAN~

TRALAYA MEN UP - MANTRI) (SHRI
SIDDESHSWAR PRASAD) : (s) No, Sir,

(b to (d). Do not arise,
rft yare (Feresm) & vfin &

146, st s g Aol mm
fre s Sty (o st ®

a
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3 e, fawd W RIT W
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fog ox_afifr awrf § | afufa o fg
siffsa &1

Applications recelvod from Tagll
Nado for ncostrinl C1eonsd

MR SHRI 8. A, MURUGANATHAM :
Wl the MINISTER OF
DEVELORMENT
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(AUDYOGIK VIKAS MANTRI ) be

"p‘iwed to state :

_ i(a) ‘the number of applications for
licenees for new industrial units forwarded
by -the Tamil Nadu Government to the
Ceatre in the last thaec yars;

LSl Ak | o i o

h ((b) the number of applications sanc-
tioned; and

WP,

(c) the number of applicaiions rejected
and the reasons therefor ?

|

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTARA-
LAYA 'MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) :(a) The applications
for industrial licences are  normally
received from the parties direct. During
the period from lst Jaunary, 1968 to 31st
December 1970, 132 applications were
received for the grant of industerial licences
for the establishment of new industrial

~ Undertakings in Tamil Nadu.

(b) 2 Industrial licences and 34 letters
~ of intent havc so far been issued.

(¢) 46 applications have so far been
tejeeted. The reasons for rejection were that
here was no scope for creating additional

acity, the industry was reserved for

velopment "In the Small Scale sector
etc,

Recommendations of Committee on
Power Economy

149, SHRI NIHAR LASKAR
SHRI S. M. KRISHNA
SHRI M. KATHAMUTHU :

" Will the MINISTER OF IRRIGATION
~ AND POWER (SINCHAI AUR VIDYUT
MANTRI ) be pleased to state :

{a) whether Government have received
the Report of the Committee on Power
Economy which was  appointed by
Government;
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(b)

and

if so, what are its recommendations:

(c) how for these recommendations have
been accepted by Government ?

THE DEPUTY MINISTER IN THE
MINISTIRY OF IRRIGATION AND
POWER ( SINCHAI AUR VIDYUT
MANTRALAYA MEN  UP-MANTRI)
(SHRI B. N. KUREEL) : (a) Yes, Sir.

(b) The Power Economy Committee
har made 188 recommendations and
conclusions in all pertaining to :—

1. the pattern of utilisation of available
plant capacity, their operational
efficiency and the scope of imprav-
ing economy in power generation;

2, the economics of power generation
from different sources viz., hydro,
thermal and nuclear under prevai-
ling conditions;

3. the conditions of power supply
including reliability, voltage fluctua-
tions and transmission losses;

4. the causes of delay in the execution
of power projects and the measures
for improving the manner of imp-
lementation  of  power projects
and reducing construction periods;

5. technical and economical aspects of
rura] electriflcation.

(¢c) The recommendations of the
Committee are under consideration of the
Government.

Report of Commission on Car Prices

150, SHRI NIHAR LASKAR :
SHRI P. GANGADESB :
SHRI M.M. JOSEPH :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state ;
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(8) whether Government have received
the Ropart of the Car Prices commission
recommending a higher price for the
cars;

®
far Government have accepted
medations;

if so, the there of details and how
the recom-

() whether Government have examined
the interim order issued by the Supreme
Court allowing the manufacturers to Increase
the prices; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MANT-
RALAYA MEN RAJYA MANTRI
(SHRI GHANSHYAM OZA) (a) Yes, Sir.

(b) The main conclusions and recom-
mendations of the Commission are given
in the statement laid on the Table of the
House {Placed in Library. See No.LT-
170/1i] These are, at present, under
examination.

() Yes, Sir.

(d) Government abide by the interim
order passed by the Supreme Court,

Meeting of Federation of Indian Chambers
of Commerce and Industry at New Delhi

SHRI NIHAR LASKAR :
SHRI S. M. KRISHNA :

151,

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT ( AUDYOGIK VIKAS
MANTRI ) be pleased to state :

(a) whether Fourth Annual meeting
of the Federation of Indian Chambers of
Commerce and Industry was addressed by
the Prime Minister at New Delhi on the 10th
April 1, 1971; and

(b) whether his Ministry has received
the recommendations made at this meeting
#0d havo examined thom ?
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THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ( AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI ) (SHRI
GHANSHYAM OZA): (a) and (b). The Prime
Minister has addressed the 44th ( not the 4th
as mentioned in the question ) Anaual
Session of the Federation of Indian Cham¢
bers of Commerce and Industry at New
Delhi on the 10th April, 1971, and the
resolutions adopted at the Session, in so far
as they ,.relate to  Audyogik Vikas
Mantralaya, are under examination.

Amcndment of Election Law

SHR1 NIHAR LASKER :
SHRI P. GANGADEB :

152.

Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA MANTRI)
be pleased to state :

(a) whether the Law Commission has
made certain recommendation to the Go-
vernment in regard to the change of election
rules;

(b) if so, the details thereof; and

(c) when Government are likely to
amend the rules ?

THE MINISTER OF STATER IN THE
MINISTERY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI ( SHRI NITIRAT
SINGH CHAUDHARY ) : (a) No, 8ir.

(b) and (¢). Do not arise,

Setting up of Thermal Power Stations fn
West Bengal, Bihar and Orlssa

153 SHRI INDRAJIT GUPTA : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA) be pleased to state;

(a) whether Government have any plan to
build a number of Thermal Power Stations
in Wost Bengal, Bihar and Orissa because of
the availability of plenty of cheep coal: and

(b) if not, the reasons thoreot ? '
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THE DEPUTY MINISTER IN THE
MINISTRY C©F IRRIGATION AND
POWER (SINCHA! AUR VIDYUT UP-
MANTRI) (SHRIBN KUREEL)* (@) In
West Bengal, a 240 MW Thermal Power
Station at Santaldth 15 under execution A
proposal for setting up a thermal power
station of MW 1n North Bihar/North Bengal
for jomnt use by West Bengal and Bibar s
also under examination by the respective
State Electricity Boards.

The Earaunt Thermal Power Station in
Bihar 18 proposed to be extended by adding
a generating set of 110 MW The Bihar
Government are also considering the setting
up of an additional thermal power station
n the North-Eastern areas of Bihar, There
1s at present no proposal to stal any new
thermal station in Orissa

Besides the above, the DV C have
taken up for execution the extension of the
Chandrapura Thermal Power Station by two
units of 12 MW each

(b) Does not arise

Dispute in Hindustan Cables Ltd..
Rupnarainpur (West Bengal) on
payment of Profit Sharmg bonus

154. SHRI INDRAJIT GUPTA : Will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether Government ars aware of
acute discontent among the employees of the
Hindustan Cables Limited, Rupnarainpur,
West Bengal on account of disputc on
pament of Profit-sharing Bonus for the
year 1969-70,

(b) the steps bemng taken by Govern-
rent to settle the dispute , and

(c) the time by which the dispute will
be settled ?

THEB MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
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LAYA MEN RAJYA MANTRI) SHRI
GHANSHYAM OZA): (a) to (c). The
company have already paid the employees
one month’s pay plus D A towards the
bonus. The other points under dispute are
under consideration of the managemeat of
Hindustan Cables Ltd.

Complaints regarding Corruption in distri-
bution of Wagous to Coal Mines

155 SHRI INDRAJIT GUPTA : Wilt
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether Government have received
serious complaints about rampant corrup-
tion 1n the Railway office at Calcutta, Dhan.
bad and Asansol in the matter of distri-
bution of Wagons to coal mmes ;

(b) if so, what are the allegations ;

(¢) whether Government propose to ask
the CBl to enquire into the aliegations of
corruptions , and

(d) if not the reasons therefor ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI1) (SHRI HANUMANTH-
IYA (a) and (b) Complaints have been
received alleging short supply of wagons for
loading coal from collteries, Some of these
complaints have also carried allegation that
there 18 corruption in the matter of allot-
ment of wagons  The allegation of corrup-
tion m most of these has been made m very
general terms without the requisite details to
facthitate proper enquiries,

(©) and (d). Speciflic complamnts of
corruption and commission of malpractices
will always be looked into and appropriste
action taken, if necemary enlisting the co-
operation of the Central Bureau of Investis
gation,

of Wi to Cosl Mines
%uﬂmwd& nu—h
mulation of Coal

136. BHRI INDRAJIT GUPTA 1 Wilt
the MINISTER OF RAILWAYS (RAILL
be pleased to sinte 3
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(a) whether Government are aware that
a huge accumulation of coal at colliery pit
heads in Asansol and Jharia took place in
between December, 1970 and March 197i
because of acute shortage of wagons, and

(b) the specific steps taken to ensure
adequate supply of wagons to coal mines in
the two belts and the results thereoff,

THE MINISTER OF RAILWAYS (RAIL
MANTRY) (SHRI HANUMANTHAIYA) :
(a) Yes Sir. Due to poor ccal loading from
West Bengal and Bihar fields in 1970-71,
pithead stocks at the collieries have increa-
sed. In respect of coking coal the demands
of Steel Plants have lagged behind its
production and this has also contributed to
the increase in pithead stocks,

(b) Drop in coal loading from West
Bengal and Bihar fields during 1970-71 was
partly because of a drop in demands as
compared to the previous year upto
August 1970, and thereafter due to the
scrious difficulties faced by the railways
in the Eastern Sector for reasons beyond
their control e.g. large scale thefts of wagon
fittings, overhead traction wires, tele-
communication cables, track materials etc.
victimisation of passenger and goods trains,
assaults and murders of Railway staff,
lighting and prolonged strikes by Railway
staff, looting and arson of railway property
at stations and offices, bomb attacks at
stations, yards and colonies, bundhs, hartals
and other stoppages of work, paralysing
railway operation, and many other such
anti-social activities.

The single largest factor affecting the
smooth train running and supply of wagons
to collieries in West Bengal and Bihar
fields has, therefore, been the adverse law
and order conditions in West Bengal.
This is beyond the railways purview and
control as thé maintenance of law and
order is primarily the function of the State
Governments. On their part, however, the
railways have strengthened their own Pro-
tection Force in the area, to the maximum
extent possible. Closest possible coordina-
tioh is- being maintained by the Railway
authorities at all levels with the State
Government of West Bengal to enable them
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to deal with such activities effectively. They
have been requested at the highest level to
take firm and effective steps to restore
normalcy in railway working in the area.
There has, however, been no improvement
in the situation so far,

Confirmation of Staff of Loco Inspection:
Organisation Under Chief Mining
Adviser, Railway Board.

157. SHRI ROBIN SEN : Will the
MINISTER OF RAILWAYS (RAIL MAN.
TRI) be pleased to state :

(a) whether the Loco Inspection Orga-
nisation staff working under the Chief
Mining Adviser, Railway Board, Dhanbad,
who have put in sufficiently long service,
have not been confirmed so far ;

(b) if so, the details thereof and the
reasons for the non-confirmatjon :

>

(c) whether Government  are
urgent steps to confirm the staff ; and

taking

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) :
(a) Yes.

(b to (d) : The Loco Coal Inspection
Organisation under the Chief Mining Advi-
ser, Dhanbad, has been set up on temporary
basis and the question of its permanent
retention is under consideration. Confirma-
tion of staff will be possibie only after a
decision is taken to retain the Organisation
permanently and a permansnt cadre is
sanctioned, )

wrea # faina & &% =% gew
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Y srreaear
159. #it yaw fagrdt arndadt
s quwo qRo WA ¢
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#1 faand o faqgy ot ag qarr
A g &5 fa

(%) a1 217 & & T Wiy & fag-
A 741 7 T ¢ f5 057 71 500 Rarge
faad) 1 swifur aoqrar g faast
gl farzadt wehr v & Ay
arfam 3 AT

(=) afz &1, AY g da9 ¥ gvw
A a1 wfafsar @ 9 sar Tedag 9
n«? : ?

faard stz faggq wwisa @ gowe
(st &wwa @) (T) IR s
F fazg1 wdt 4 aAmr g1 fr 50 qm
Afaz afafza Y ot a2

(=) A7 avEIT 9g yger I @
g fr weg Wy, alar o forw &)
faedy &Y 7t faggq smfeat & afe-
fraa fagg Tred sv& zeav 920 &Y g91-
way agrad &1 s ) afafrea frgge &
waraw F far gifas geifas
ATEAT & Tt A A Ay o1 @ &)

Smill Car Project
160 SHRI ATAL BIHARI
VAJPAYLE :
SHRIR S PANDIY -

Will the MINISTER OF INDUSTRIAL
OF DEVELOPMFNT (AUDYOGIK VIKAS
MANTRD be pleased to state :

(a) the progress made in regard to the
establishment of the small car prosect; and

(b) whether licence has been granted
to any party ?
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THE DLPUTY MINISTFR IN THE
MINISTRY Or INDUSTRIAL  DJ VL-
LOPMENT (AUDYQGIK VIKAS MAN-
TRALAYA MCN UP MANTRD) (SHRI
SINDDHFSHWAR PRASHAD) a) In
pursuance of the decision of Government
to establish additional capacity of 50,000
cars per annum 1 the public <ector bised
on a proven fureign design, offers of colla-
boration had buen wnvited from interested
car manutacturers i forogn  counties In
responce, offcrs of colluboration had been
receved frem the followmg 8 firms --

1 Regie Nationile Des Usiners Renault,
T'rance

2, MJs Fut SP A ltaly-

3 M/s. Nisan Motor Co, 1td,
Japan.

4, M/s Ford Products Co, Austira-
ha

5. M/s. Volkswagen, West Germany
6. M/s Toyo Kogyo, Japan
7. Mjs Alfa Romeo, Italy

8. M/s. Zastava, Yugoslavia

Afier examination of these offers from
various angles, it was found that the propo-
sals submutted by the parties mentioned at
S. Nos.(5) to (8) did not pime facie offer a
suitable basis for further consideration
These parlies have been informed accor-
dingly.

The offers submuted by the parties men-
tioned at 8. No. (1) to (4) above are being
examined further.

{b) In regard to the schemes of the
parties in the private sector for the manu.
facture of passenger cars, Government had
decided to issue letters of ntent to such
of the partles in the privale sector a3
ave prepared ¢o take up the manufacture of
ougs based on completely indigenous designs
and withont requiring imports or allocation
of foroign exchasge. In pursuance of this,
declsion, two parties fo the private sector
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have becn granted letters of intent for the
manufacture of passenger cars subject to
certain conditions  These letters of intent
will be converted nto industrial lcences
after the parties have fuifilled the conditions
of the letters of ntent

Quality Control in Industries

161 SHRI B K DASCHOWDHURY :
Will the MINISIIR OF INDUSTRIAL
DLEVLI OPMINT  (AUDYOGIK VIKAS
MANTRI) be pleased to state @

(a) whethe: t'e attention of Govern-
ment has been drawn to the views expres-
sed by Dr C R Rao of the Indian Statistical
Institute that quabty conttol in India was
the concetn of cverybody but the responsi-
bility of none ; and

(b) 1f so whether Government propose
to evolve a saitable machinery to ensure
that quahty control 1s mtrtoduccd in all
mdustries ?

THE MINISTLR OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MINT (AUDYOGIK VIKAS MANTRA-
LAYA MIN RAJYA MANTRI (StIRI
GHANSHYAM 0OZA) : (a) While review-
ing the progress that Quakty Control had
made 1n Indian mndustry, on the occassion
of the Fifth All India Conference on
Quaiity Control Qrganised by the Indian,
Statistical Institute in mid  March, 1971
Dr, CR. Ruo, Director, Rescarch and
Training, Indian Statistical Institute is re-
ported to have said that no serious attempts
have been made by those concerned to
nstitute quality controf on a national fevel
although the system had yielded consider-
able benefits,

(v) The Government exercise compulsory

Quality Control through the following legis-
lations i

0] P;mntion of Food Adulfration Act,
1954.

(i) The Drugs and Cosmetics Act, 1940,

(i) The Essentisl Commodities Act,
1935; and
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(iv) The Export (Quality Control and Ins-
pection) Act, 1963.

Voluntary Quality Control is exercised
through the following legislations :

(i) Agriculture Produce Grading and
Marketing Act; and

(ii) Indian Standards Institution Certi-
fication Marks Act.

The Government had at one time con-
sideted the question of intreducing a sepa-
rate comprehensive legislation for quality
control of goods meant for intermal con-
sumption, However, considering the com-
plexities involved, the large number of pro-
ducts and the varying situations from arca
to area, it was not considerd feasible to
have any Central Order in this respect.

Amendment of Constitution to take
away Property Right

162. SHR1 B. K. DASCHOWDHURY :

SHRI S, M. KRISHNA :

Will the MINISTER OF LAW AND
JUSTICE (VIDHI AUR NYAYA) MANTRI
be pleased to state :

(a) whether any proposal to amend the
Constitution to take away the property right
from the Fundamental Rights is under
consideration of Government ; and

{b) if so, by what time the decision is
likely to.be taken in this regard ?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI (SHRI NITIRAJ
SINGH CHAUDHARY) ; (a) No, Sir,

by Does not arise.
- Incrcase in Incidents of breaking and

footiug of  wagons uround Calcutta,
. .Howrah and Asansol:

o 163, “SHRT CHANDRAPPAN ; Will the

. MINISTER. . /OF - . RAILWAYS (RAIL
MANTRI) be pleased 10 state :
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(a) whether incidents of breaking and
looting of wagons are increasing in and
around Calcutta, Howrah and Assansol
Zone ;

(b) if so, the reasons thereof ;

(c) the number of such cases during
1968, 1969, 1970 and 1971 so far and the
tolal compensation paid by the Railways on
this account ;

(d) the steps Government have taken
and propose (o take to check such incidents ;
and

(e) the results thercof ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) : (a), (b), (¢) & (e). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

(d) A statement js attached.

Statement

Steps  taken to check breaking and
looting of wagons ;

(i) In order to avoid tampering with
the consignments loaded in wagons,
they are scaled, rivetted, padlocked
or E.P. Locked and provided with
dunnage (in consignments susceptible
to biceding) ;

(ii) In order to localise thefts, seal
checking is done at every checking
point ;

(iii) Yards and goods sheds etc, are

watched round the clock by the

R.PF ;

(iv) Trains carrying valuable commodities

are escorted by the RP.F, ;

(v) Vulnerable sectors, yards/spots  are

~ patrolled by the R.P.F. wih or
without arms or by R.P.H’ Dog
Squads 3
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(vi) In order to localise bad spots, a
Pilot Scheme has been introduced on
selected pairs of stations on different
railways, which include transhipment
points, where loading and unloading
of affected commodities is closely
supervised ;

(vii) Plain clothes staff of R.P.F, are

deployed to collect intelligence with

a view to tracking down criminals ;
(viii) Special detective staff are detailed
to collect intelligence regarding
receivers of stolen properiy and
raids are organised on their shops/
godowns with the assistance of
Police ;

(ix) Crime Intelligence staff of Rajlways
and the Central Crime Bureau of the
Railway Board are deployed to con-
duct surprise raids to effect red-
handed arrests of the culprits ;

(x) Close co-ordination beiween  the

R.P.F. and the Government Ratiway
Police and the Local Police is main-
tained at various levels to deal
effectively with the criminals and
receivers of stolen property ;

(xi) Special drives are conducted against
the receivers of stolen property and
cases are prosecuted undcr the
Railway Property (Unlawful
Possession) Act, 1965.

gsitfaaten Immt &1 sifassifag
FAAT T Y97 IJTART

164, =it $3qT |/
S gEeRE A0E

=Y aTo dYo TF :

37 snafus fasm @ @z ad
Fr g1 F30 fF ¢

(%) #a1 7z @= g f& Hfafo
uaifgaqT & usaa § a3 #3278 % 500
FOT WY F yed F1 afafaq soma
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gatfagfer g &1 Seorgs swar & qar
ST gTr 9red fRar S a@sgar g frad
o a7 enfrs feafa guz gedl @ 591

(@) =iz gf, @ 7@ @ § GYHIL
FY 77 gfgfFar & ofic genfag swE=q
FaT g ?

sivetfie fasm da@a § weg-As
(=Y mazmw sitwr) ¢ (F) fr gshfaafr
THifadud % fvedr & stensy T wEr
a1 7 Zffars) st & e ) agw
F1 AT I § |

(@) seqrgs &1 8 &t gfer &
g¥Ee A orgad 91T &7 e F1 fzar
2 foad sgme 0y uww fowsr fafaa-
SA 1 w3T T0F 59 F8 wal & a=dg
ArzE g ¥ 939 2 fay a7 § 1 |’w
mtenfn® aregal & g g & whi-
afeaa’ g &1 WU g w5 fRar
gya A difg w1 fEieFe g
grara argeT Aifg & @i d I
7 & [ a | d g

Ao /T g%

165. =t £5aT | ¢ gar fafy g
T w3 g8 a3 1 57 53 w5

(%) g7 ¥ 21F 97 T4T FTg UST
faurg wwmet & weEfy gEEl &
fasfad § Au-qu aq-q7 & @A 9T
faa wg-a7 YT a3 ;

(@) sTsT Tar-s@r WA g
fazey gar fafaany &1 sqlw Far §

(7) Far wTET F g2 Q9-I00
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qq-a41 gar FAGHR w7 ax qa-
qat &1 gearfaal =iz 59 91 &1 fa@E
FTE; Al

(%) afz gf, @ F= =T afs 7, av
I FAT FTUT & 7

fafa sitT saqwm d@xiwg ¥ wea |5
(st Atfazrw fag =tad) : (F) & (7).
A TEAF F UST GIFU AT g9
USFHAT & HO1E AT W& E |

Expert Committee to go into
problems of Key Industries

166. SHRI YAMUNA PRASAD
MANDAL : Will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to state :

(a) whether Government have since taken
~ any decision in regard to the setting up of
~ an Expert Committee to go into the
problems of the key industries and to
- improve their performance ;

] (b) if not, the reasons for the delay ;
and

(c) when a decision will be taken in
~ this regard ?

THE MINISTER OF STATE IN THE
'MINISTRY OF INDUSTRIAL DEVELOP-
- MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI

'GHANSHYAM OZA) : (a) to (c). While
‘aﬂospeciﬁc expert committee has been set
‘up in respect of key industries as such,
Government are seeking to ensure as far as
possible that the production targets set for
- a number of key and essential sectors
defined as core industries are effectively met.
~ For this purpose, necessary coordination
~ and follow up is effected through the Plann-
ng Commission and by the administrative
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Setting up of Small Scale Industries
near Thumba Station

167. SHRI YAMUNA PRASAD
MANDAL : Will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to refer
to the reply given to Starred Question No.
308 on the 24th November, 1970 regarding
the setting up of small scale industries near
Thumba station and state :

(a) whether Government have since
taken any decision in this regard ;

(b) if not, the reasons for the delay ;
and ’

(¢) by what time a decision will be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI (SHRI
SIDDHESHWAR PRASAD) : (a) to (c).
The information is being collected and it
will be laid on the Table of the House,

Investment in Khadi and Village
Industries

D.K. PANDA : Will
the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

168. SHRI

(a) whether khadi and village industries
are suffering from defective marketing ;

(b) whether it is a fact that Government
have not made adequate investment in the
khadi textile industry ;

(c) whether additional ianvestment in
khadi industry will open new avenues of
employment in the rural areas of un-
employed and under-employed peasants ;
and

(d) if so, whether Government have

made any assessment of this ?
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THR DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SlRIL
SIDDHESHWAR PRASAD) : (a) Sales have
been showing a rising trend.

(b) No, Sir

) Yes, Su

(d) Yes, Sir

B2 WY (ArgE WA) W a7 F@N

169, =it atx fag fasz
w9 g7 Ja1F a1 B B {5

a7 W

(%) a7 aut @ fa7 vqA1 97 Gid
TAY wigAl 71 aeg fraraar g,

(@) =@ wiE WA av W|F
ofrumitaey fags wfsw s Z
T, Al

() fea¥ =afaadt a1 gavr Trsime
faar nar & av g sufsqar 41 %9 ax
Qe far srgar ¢

WaR (st ggmadar) . () s§c
SRA USA X ORI-RFATT Arge Yoy
1-9-70 ¥ wifes ud garoT seqet g
AT A Az warw, ofesw
NS F I AT pAEr FET
eRE @ 0 1-1-1971 § g fes gar
Hra® FX9FT g1 avg v & ot

(7) @3 #t Tz fg wA &
aforaEaey or, T-agIRAgR AIgE I
9T 1172, gastana o) FaR-Ramen
A 1Tz N 9T g fawET 1357 ae
wawe frag 51 o & geaemt ¥ 219
FRA AT A
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(1) WERT-ALILAGT AT WA &
1013 yagq SN : T WA AT
A g Mgt ¥ frg gaear waw
qr Aife 7z favsw fear 9@ fF o+
Fuard ¥ & fEa graY qU s o
ggar & | 58 ara-qdar & faq apay 7
Fae $16 sAx1Q gafean ga « faT w4-
ifedt 1 5@ qHT Arg-qlmr A Ay
ot 3% & 124 %t gz § Fagga fear
o1 7T ¢ 1 qw wafar  fygfe &
ArLe § FTLAIE #Y 9T @ § | GEST-
HreaT AT FERr-WeareAr ArgE WA F ¥4-
Fifval 1 g3 sl fwmrga Wrow
AT N AWEW F1 AT A7 g q4v
afurmr qd 3@ & AN AN g o/
F1 Sireare fav frar a fam & wrm
3+ fagfad &7 mav @saa 98 & @911
T feafg @1 fawraw feqr er <er
ATfT T¢ qar waar 9 9% 5 57 %4-
arfeat &) Avardt T < fog g die
A &1 S asA o

W TSEY a7t gear § gav wew #§
fag gavacor sfemaar &1 ww g

170 ft #¥x Yag faw 721 famd
wi fag q &t . ag qa® ¥ 3 e

(%) =war S sRw & W SAwEAT
agr faame @69 813 g Wl gl aw
¥ weg o A geEAr ¥ faggdievg @
amifaa gf sAgear aur dqAww ¥
sfawaar agts #9 § ;

(&) afz @, @t zasr fowear
@ g ;

() @ wowrz 1 frare vaT AW
¥ AT N X Ty a Afed) & wa
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%1 SR Fd g ¥er oA-faarelt dvarend
oo W w1 faw § ST sRE qar
w77 qget ueat &t fead aar faggg
aord %1 ghaaig gz 9y g ; W

(7) afz gr, @ ¥ ofcdsaraT &
@Rl Fa1 § a9r °AF qfvanw w@eq
IGT SR q4T TEF GENY wsAr ¥
sNNHT § fEwady swrfa &3 1 aar-
F4T & qat 39y fead «afsaal 41 daarc
fae 913 & srar 3 7

feard witt faggg wwew &
gAY (ot dTe HOF) L (F) S, g1
(@) wufas g=ar fageg § & w0
& ot gwl gzd qv v@ fxar war gy
[seaveq ¥ et wat | Wed wear LI-171)

7]

(@) oz (=) wwfaggy afedis-
aTe grTFgd. VST grfeson @i gy
¥ & st

I wam § af Wy agd

171 < atex fag fasr aar W
W qg 9 R A1 T A fE .

(%) sov w3w & 97 Ty & qav
am § agr awek w1 fawre ag 1971-
72% QA0F @ g HexAw A
fagmy w1 §;

(&) 7ar sz@IT 71 faare I _w
¥ Alwadt et A 35 af WA e
fam e g,

() afx g1, @t e damdt &0 &
wram §; Wi
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(%) afz g, gk s Hror g ?

™ oAt (st gge§m) (W)
¥ () .3 famig qv fawre feelt
WSFATT T AT Al ¥ Hq3-
T 98 afex uedla fga ¥ aww fasra
#Y gfez § fpur sy g S dEAr
# 7 sl & fantw & fag aga A
fafs & s famig/afaear & fag
aat=a yyar 1 gfic § Aifaea i az
Fam aga & @igAr @1 fawlg <
araar &1 #Aqfa 7 & frar s sl
a4 TN Q41 4 FARY A A
argar & grE ) wfan w7 4 fear
T A 7 AgAr wwAfus @ fa
87 gz (HtarEadT @7 av avgur) ¥
qur g1 Srfers €4 @ 95 41 fadl wTEa
Fr fawfor 1971.72 ar g @omr J
ge fFar sraqr ar ag o

U ¥ WS K AP WA qOA

172 statxifag fass o1 W
wdt Az qArH A op &3 fE

(%) =ar aveix &1 faaz gTe adw
¥ grEmE § TET FI0EH 9% OF q§
¥ = q1g7 & fanfo 5@ 51 &,

(@) afz gt, at 7g =t few arde
¥ gre @ faar adm,

() afxad, Y zod wur wreq § 7

X W (ot ggRedar) (%) o
agr

(&) s adr g

(7) gnaTE-aHE aft i aw
¥ g Qg AR ¥ s ¥ fwe
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gREIA A% aE WA £ WA W
fagX & far 1969 70 Wy fal &
mATTIa gaerw frar qaT a7 | giam Al
fedqtd ¥ 1956-57 & fz ¥ 9 ;AW
¥ g fassd A A iz gERfr 920
=izt ot gz arga, fagd faaim
v 7 54 F7IT TIX A1 OIA@ A4,
faeity gfz @ ymrasg A zg foo
Tg Wi & {amter a1 feie w4fwT ¥
faar &1

Changes in the Rules on Poll Paprrs
Inspiction

173 SHRI R KADANAPALIT Wil
the MINISTTR OF LAW AND JUSTICH
(VIDHI AUR NYAYA MANIRI) be
pleased (0 state

(a) whether come chnees i the rules
on poll pipers aspection have been const
dered by Government , and

(b) if so, the dutatls thereot ?

THE MINISTER OF STATL IN TH}
MINISTRY OF LAW AND JUSHICH
(VIDHI AUR NYAYA MANTRALAYA
MLN RAJYA MANIRI) (SHRI NITIRA)
SINGH CHAUDIIARY) (a) No, Sir

(b) Docs not arise

Direcd ram from Buland hiaht to Dl

174 SHR1 HARL SINGH
MINISTLR  OF RAILWAY S
MANTRYI) be pleased to state

Wil the
(RAIL

(8) whether  Government propose  to
start a npew ducct tram trom Bulandshahr
n Uttar Pradesh to Dolhe , ind

(®) 1l so when it 1s gomg to be

started ?
THE MINISTIR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) (a) No
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(b) Does not arise.

Railway Accidents occurred at Khurja
Raiitway Station during 1970 74

175 SHRI HARI SINGH Wil the
MINISTLR OF RAILWAYS (RAIL
MANT1RI) be pleised to state .

(a) how mwy Ralway accidents

occurred at the Khurjr Ralway junction,
Northern R ulway m the years 1970 and 1971
50 far ,

(b) the ¢auses of those acudents , and

() the estimate
property 7

of losses of Ratlway

THF MINISTFR OF RAILWAYS
(RAIL MANTRI) (SIHHRI HANUMAN-
THALIYA) (a) During the yewrs 1970 and
1971 (upto 304 1971) therc was only one
train acetdent at Khuija Junetion which
occurred on 26 10 1970,

(b) This acciden was due to the failure
of railway staft

(¢) The co.t of damage to raillway pro-
perty involved 1n this accident was estimated
at upproximately Rs, 16,99 000/~

Rescivation of Posts for Scheduled € astes and
Schiduled 1nbes in Eastern Ruslway
Medical Department

176, SHR1 GY KRISHNAN *+ Wil
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state .

(a) what 1s the percentage of posts
wserved for persons belonging to  Scheduled
Castes and Scheduled Tribes n  Eastein
Railway s Medical Department , and

(b) the numbcr of Health Inspectors
belonging to Scheduled Castes and  Sche-

duled Tribes employed 1n the said Depart~
ment ?

THL MINISTI R OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAILYA) :
(2) A quota of 15% and 74% for Scheduled
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Castes and Scheduled Tribes respectivery
18 admissible 1n  recruitment to categories
tho scales of which go beyond Rs 375/-
p m, while for others the quota 1s 17% for
Scheduled Castes and 7% for Scheduled
Tribes

In promotion to sclechions posts n
Class ILI where the element of direct re-
cruitment does not exceed 50’, a quota of
15°% and 7}°% 15 allowed to Scheduled Castes
and Scheduled Tribes respectively

(b) On the Lastern Railway, there aie
two Health Inspectors belonging to Sche-
duled Castes and one belonging to Scheduled
Tribes in Grade Rs 130 240

FTEY @A F gE ¥ ggan & g
&1 faatw

177wt gww wq wgaim 97 AYfaw
favw At @ gty 1 TR o

() a1 F=ar Tz 771 (A9l ¥@
FIGT F2HT &1 OF HOAT A TR G
# T o fARim @ ¥ gEr A
AEAWT A &1 wearq fwar &, o

(=) afz gr, Y 5@ IR A WK
&t w7 afafwar § ?

Welfaw fawre dxrem § Qg
(ot fagsae wam@) (%) o, eT

(@) wena & awfa) Wix faxha
TR qT FerA) & wfafafed) § mfow
Tater fer Y § 1 4@ Frafay & wg-
AU {, A QAT OHET HENT qEqT
ey, fareY s st oy o @ &
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wredta @k ¥ St & e Wy
w gt o

178 =it gwR w=x wgATT  ¥q71 N
Wit ag I3 W P9 &

(%) ™ ot & wredftr WA X
ATa’ & g faad wmY go; Al

(&) s & e Wl ¥WE AN
wgama frady aifa gd, e

(7) AT’ wrheAT T gETE T

F foq avvre o |1 WAy w9 W
fqac g ?

W N (shgamdar)  (F) & (7).
AT AAAY JT @ § wYT gaT-gad 9%
e &7 ATy

Qimarg vew sAw & @iz ¥ weAw
% TaEAr
180 o} gow «¥ wguw  wT

stenfes fawm | g7 gamy € BT
&30 v

(7) w1 7eq Ry ¥ @1z & wie-
gw wmifer $@ & fow @ doy v
FA-TRT ITTFT ATAT A ITAH § ;

(=) 7ar wsa R ANAfre
gfee & fag? gu fodr geimag ¥ fide
FT FITAMAT AT F LT S15GT W&
A & fag & ardga-em & fawmfa
¥t 4,

(v) afe gr, & s ;WX
frarr oeifr g ¥ freg
¢ oo wr fww o @ oo afs-
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foqa AT-TIT AT ITT I B AE-
dg wEA TR w1 M

(%) afz ad), & TaF awr AW E?

stenfrs fawm wvew A IRT AW
(s wrmmm www)  (F) v (7))
STart

() wrma farard § o

(=) oo gy Aft 33T

Commissicn to Inquire mnto the Grievinces ind
Working C onditions of Litenscd Porters

181 SHRI KRISHNA  TIALDIR
Will the MINISTFTR O} RAILWAYS
RAIL MANIRI be ploised 10 stite

(1) whetl «r Government had wppointed
a Commusston 10 inguire nto the grievanues
and working conditions of the lien od
porters on he Rulwiys 1f so  the details
thervof

(b) whether the Comimisst n has sub
nutted 1ts report to Government

(c) 1f so, when 1t s hikely 1o be pub-
Iished  ind

(d) 1t the reply of part (b) 1bove be
the negative, the reasons fm the deliy in
submitting the report ?

THF MINISTLR OF RAILWAYS
(RAIL MANTRI) (SHRI IHANUMAN-
THALYA) (1) A Study Group (and not a
Commussion) wao constituted by the Mingstry
ol Labour, Cmployment and Rchabilitation
to undertake a fitual study of the working
and hving conditions of railwiy licensed
porters and vendors umployed on commis
ston basis m rallwav departmentsl ¢ ering

establishments The details wie  given
below —

Composition

Shnn TV Anandan, M P,

Rajya Sabhd. Member,
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Shri J B Sharma,
Asstt Director, Traffic (C),

Railway Board Member
Shri I N Shirma,
Dy Director
Dcptt of Labour and
Fmployment Convenor
Ternms of Refeience

() tostudy the working ind hving

conditions of lincenscd  railway

porters and vendors employed on
commisston bisis 1n 1ailway  depart-
montal catering establishments and
to report on iny legitimate gnievance
which they mipht have ,

(1) toexamne the aliquiy of the
bisic ymenities 1lready provided to
thein by Railways or other agencies
hiving repard to amenities avail-

able to compirible calegories of
workers ,
(t1) to recommend improvements in

thenn working and living conditions ,
and
(tv) to consider and make suggestions on
uny other rclated matters that the
Study Group may deem fit

(L) Yes

—

It hs not beun considered necessary
to publish the said report

(c

(d) Docs not arise

Proposal to Constitutc a Co-operative
Flutnaly Committee for Rural
Blectritication on American
Pattern

182 SHRI INDER J MALHOTRA :

SHRI K LAKKAPPA

Wil the MINISTLR OF IRRIGATION
AND POWIR (SINCHAI AUR VIDUT
MANTRI) be pleased to state .
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(a) whether there 13 any proposal under
constderation of Government to constitute a
Co-operative Electricity Commuttee for rural
electrification on the American pattern in the
country ,

(b) if so, the terms of reference of the
Commuttee , and

(c) the time by which this Committee
will start functioning ?

THF DLPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWIR (SINCHAI AUR VIDYUT MEN-
TRALAYA MFPN UP MANTRI) (5HRIL
B N KURLEI) (a)to (¢) In the United
States of America, Fedural assistance to
wecomphish ruril electrification 1s provided
through the Rural Flec rification Admims
tration set up by the Rural El.ctrificanion
Act ot 1936  The Rural Electinfication Ad
ministration provides loans 2t low rites of
nterest to borrowers for supplying  clec-
tric power to rural arcas As the Power
Compames showed hittle nturest an using
RI A loan tunds fo build electric lines m
thinly populated ruri terrtory, rural clee
tric co operatives were formed to provide
electric services on a non profit  basis,
and the bulk of finanwes ot the Rural LElec
trificition  Adnunsstration 18 provided
to rural co operatives The ibove pattern
his been adupted to the special circum
stances prevating in India by setung up
the Rural Electrification Corporation regis-
tered under the Companies Act, 1956, in
July, 1969 The mam objectives of the
Corpcration are to finance the rural electrifi-
cation <chemes of State Llectricily Boards
and to finance and promote rural electricity
o operatives n the country, The Corpo-
ration has been directed to adopt a project
approach for financing economically viable
stemes, the condition of viability bemng
wuved fcr a shoit inttial period not exceed-
g five years in respect of schemes relating
to backward areas and to advance loans on
terms comparable to those advanced by the
Government of India to other financing ins-
titwtions The Corporation have so far
sanctioned 110 schemes covering all the State
Flectricity Boards at an estimated cost of
RS 62crores These Schemes, when com-
Pleted will provide electricity to 9451 vill-
8ges, cnergise 16438 irmgation pumpsets/
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tubewells and supply electricity to 28410
small industries/agro industries In additon,
the Corporation has sanctioned about Rs 13
crores to the five rural electric co operatives,
which have been set up on a pilot basis
These cooperatives will eleetnfy 729 villages,
energise 27605 irrigation  pumpsets and
supply electricily to 1553 small and agro 1n-
dustries 1n thesr areas of operation

Neglect of Surgical Instrument Industry
in Punjub

183 DR SARADISH ROY Will the
MINISTER Ol INDUSTRIAL DLVILOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state

(a) whether the attention of Government
has been drawn to the reported remark of
Shr B L Maihajan, appearing the ¢ Tribune'’
ot 1ith Apnl, 1971 about the neglect of
Surgical Instruments Industry n Puajab ,
and

(b) if so, the details thereof and the
reaction of Government thereto ?

THf DLPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYQuIK VIKAS MANTRA-
LAYA MEN UP MANTRI)SHRI SIDDHES-
WAR PRASAD) (a) to (b) The mformation
1s being collected from the State Govern-
ment of Punjab and will be laid on the
Table ot the House

New Railway line from Kuttipporam
to Guruvayoor

184 SHRI C JANARDHANAN Wil
the MINISTER OI' RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether there 1s any proposal for a
new Railway line from Kuttippuram to
Guruvayoor , and

(b) if so, the details of the proposal ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) No

(b) Does not arise
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Development of Footwenr Traming
Centre in Trichur

185. SHIR1 C. JANARDHANAN : Will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MAN-
TRI) be pleased to staic ©

(1) whether there s any scheme to
develop the Footwear Tramning Centre 1n
Trichui, Kerala into a major production
centre, and

(b) if so, the details of the scheme ?

THE DrPUIY MINISTER IN TIHE
MINISTERY OF INDUSTRIAL DEVELOP-
MENT  (AUDYOGIK VIKAS MAN-
TRALAYA MEN UP MANTRI) (SHRI
SIDDHESHWAR PRASAD) : (a) No, Sir.

(b) Does not aise,

Complaint regarding credit facilitie« to
small scale industries in herala by Banks

186 SHR1 C. JANARDHANAN : Will
the MINISTIR OF INDUSTRIAT. DLVE-
LOPMENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) whether the Central Government has
rceived any complant fromm the Kerala
Governinent about the difficulties the small
scale sndustries are facng m the State
getting uedit fachities from the Nauonalised
Banks ; and

(b) if so, the steps taken by Govern-
ment to get over the difficulties ?

THE DEPUTY MINISTER IN TIER
MINISTRY OF INDUSIRIAL DEVELOP-
MENT (AUDYOGiK VIKAS MAN-
TRALAYA MLN UP MANTIRI) (SHRI
SIDDHESHWAR PRASAD) : (a) No, Sir

(b) Does not arise.

Demand by herala Tor more Centrai
help for theiz Major krrigation Works

187. SHRI C, JANARDHANAN : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI[ AUR VIDYUT MAN.
TRI) be pleased to state :
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(a) whether there was any demand fro m
the Kerala Government to increase the
Central help to complete its Major Irri-
gation Works , and

(b) if so, the reaction of tho Central
Government thereto ?

THY, DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SINCHA! AUR VIDYUT MANTRALAYA
MEN UP-MANTRD) (SHR1 BN.
KURELL) : (a) Yes. The Kerala Govern-
ment had tepresented that the outlay pro-
vided tn the State Budget for 1970-71 for
wome irrgation projects was inadequate and
that a special assistance of Rs. 3,22 croros
might be given to them during 1970-71,
outside tho Plan framework,

(b Kerala’s annual plan outlay for
1970-71 was Rs. 46 crores, out of which
Cential assistance was Rs, 31.75 crores, The
resourves position at the Centre was under
great strain and it was not possible to
provide the special asvistance sought for by
the Government of Kerala.

Indu,triul production in West Bengal
after mid term polt

188. SIIRI SAMAR GUHA : Will the
MINISTLR OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state ;

(a) whether industrial production im-
ptoved m West Bengal after the formation
of the popular Government in the State
after the last mid-term poll H

(b) if so, nature of the development,

(¢) whether a number of sick mills are
lying idle in West Bengal ; and

(d) the number and nature of such sick

mills and the steps taken by Government to
rc-open them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) and (b). It is
100 early to make any worthwhile assess-
ment of the situation in the short period of
about two months that a Popular Govern-
ment has been in position in the State.
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(c) and (d). According to the State
Government the total number of closed
industrial units including small scale units
by 27-3-1971 was 216. Among the various
measures taken by the Government to re-
open the closed industrial units, the most
important ones are as follows :-

(i) Formation of the Industrial Re-
construction Corporation Limited,
with Headquarters at Calculta which
would help in resolving the financial
problems of the closed units,

The enactment of the West Bengal
Relief to Undertakings Act has
enabled the State Government to
grant moratorium against the re-
payment of debts incurred by sick/
closed units.

Where the closure is due to failure
of the management, investigation
under the Tndustrics (Development
and Regulation) Act, 1951, is
ordered, In fact in 2 cases, viz.
Braithwaite Company Limited and
Gresham and Graven of India,
Limited, the Central Government
have taken over the management
afler such investigation,

The State Government have sanc-
tioned a number of incentives
Including price preference in State
purchases for products manufac-
tured in West Bangal, fiscal relief
for new units at approved locations
consisting of refund of sales tax,
refund of octry or entry tax,
assistance for investment in capital
from financial institutions, acquisi~
tion of Government land on long
lease, and assistance in drawing up
feasibility report.

Provision has also been made in
the new import policy for allocation
of raw materials to closed smalt
scale units,

(i)

(i)

(iv)

w)

Tender for Dubda Basin Drainage Scheme

189, SHRI SAMAR GUHA : Will the
MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to state : .

. (a) whether the Adviser-in-charge of
irrigation in West Bengal during President’s
rule in that State issued instructions to call

for tender for Pubda Basin Drainage
Scheme :
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(b) if so, whether the tender was
floated ;

(c) if not, the reasons therefor ; and

(d) when such a tender will be floated
and work for Dubda Basin Drainage Scheme
will be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SINCHA!L AUR VIDYUT MANTRALAYA-
MEN UP-MANTRI) (SHRI B.N, KUREEL):
(a) to (¢). The Government of West Bengal
have reported that the Adviser, Irrigation,
during the President’s Rule in the State, had
issued verbal instructions to invite tenders
for sluice and syphon forming part of the
Dudba Basin Drainage Scheme. Tenders
could not, however, be invited since formal
orders of the Government, pending adminis-
trative approval of the scheme, were not
issued.

(d) The administrative approval to the
scheme is expzcted to be occorded soon and
tenders will be invited thereafter. The work
is expected to be started in December, 1971,

Issue of licences for setting up of new
Industries in Tamil Nada

190, SHRI KALYANASUNDARAM :
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIC VIKAS
MANTRI) be pleased to state :

(a) the particulars of licences issued for
new industries to be set up in Tamil Nadu
during tne years 1969, 1970, 1971 (upto
April) separately ; and

(b) the names of projects in respect of
which the licence have not started the
work ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK' VIKAS MANTRA-
ILAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) During the
period from 1st January, 1969 to 31st March
1971, 7 industrial licences, as distinct from
letters of intent, have been issued for the
establishment of new undertakings in Tamil
Nadu, A statement showing brief details
of these licences is attached.

(b) Ordinarily, it takes 2 to 3 years for
a new industrial undertaking to commence
production. The licences would; therefore,
be at various stages of implementation.
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Water Conler at Bakhtiyarpur Railway
Station (Lastern Railway) 1 ying adie

191 SHRIB K MODAK
MINISTER OF RAILWAYS
MANTRI) be pleas.d to siale

Will the
(RAIL

(a) whether the brand new water cooler
nstalled at Bakhtiyarpur (Bthar) Railway
Station 1s lying idle for the last si1x months,
if so, the reison therefor,

(b) whether any action had been taken
by Govt to put it in order, and

(¢) if so the detuls thercof ?

THL MINISTFR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTH-
AIYA) (@) to(¢) The water cooler recct
ved from M s Amenicin Refrigerator Co
1td, for use at Bakhtiyarpur Station has
not becn commassioned due to some funce
tonal deficts noticed after nstilition  As
the cquipment 1s dovered under warrinty
the firm has been tdvised to rectify the de
fcet on an urgent basts to expedite 1ts com-
missioning

Inquiry agunst Britannia Company

192 SHRI SHYAMANANDAN MISHRA
Will the MINISTLR OF INDUSTRIAL
DEVELOPMI'NT (AUDYOGIK VIKAS
MANTRI) be pleased to state

(a) whether Government have ordercd a
probe nto the aftairs of th¢ Britannia Com-
pany, and

(b) 1f so, the reasons therefor ?

THE DLPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DEVFLOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP MANTRI!) (S'IRl SIDDHE-
SHWAR PRASAD) (a) and (b) Mjs
Britannia Engineering Co , Ltd Calcutta 18
engaged in the manufacture of soveral items
included 1n the Schedule to the Industries
(Development and Regulation) Act, 1951
ViZ ralway rolling stock, road rollers, tea
Machinery, Jute machmery, etc The
Company, which employs about 2000 wor-
kers closed down 1n October, 1970  The
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Government of West Bengal suggested to
the Central Government that an 1nvestiga-
tio1 should be ordered under the provi-
sions of the Industries (Development and
Regulation) Act 1951 1nto the working of
this company so that actron could be taken
to re-open the closed works of the Com-
pany Government of India, in excrcise of
powers confcired by Section 15 of Industries
{Development and  Regulation) Act, 1951
appointed a committee for maling an
1mvestigation nto the affairs of the company
under the Chairmanship of Shri S M Ghosh,
Joint Secretary Miustry of Industnal
Development  The Committee has submut-
ted its report 1n 18 5 1971  The report 1s
under consideration

Issue of Licences to big Companies

193 SHRI SAT PAL KAPUR Will the
MINISTER OF INDUSTRIAL DEVFLOP-
Mi NT (AUDYOGIK VIKAS MANTRI)
be pleased to state

(1) the names of Companies having
assets valucd a1 Rs 5 crores or more to
whom new licences have been given afier
the reccipt of the Report of the Monopclies
Commission , and

(b) the reasons for issuing new licence
t those Companies ?

TH! MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DLVELOP-
MEN1T (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM 07A) (¢) The Mono-
polies Inquiry Commission submuttedits
report to Government on the 31st October,
1965, The names ot Companies 1n the private
sector with assets valued at Rs 5 crores or
more to whom ndustrisl licences for the
establishment of now ladustrial Undertak mgs
have been granted during the period from
Ist November 1965 to 31st March, 1971 are
given 1n the jist attached

(b) The hicences were issued on merits
due consideration

Statement

1 Indan Aluminium Co Ltd, Calcutta
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iy

10.
11.

12.
13.
14.
15.

I6.

17.

18.

19.

20.

21

22.

23.
24,

25

26.

Bengal Coal Co. Ltd., Calcutta,
Gammon India Ltd., Bombay.
Escorts Ltd., Faridabad.

Indian Explosives Ltd., Calcutta,

Indian Dye-stuff Industries Ltd.,
Bombay.

Binod Mills Co. Ltd., Ujjain.

Bharat Commerce and Industries
Ltd., Calcutta.

Birla Jute Mfg. Co. Ltd., Calcutta.
Hindustan Sugar Mills Ltd., Bombay.

Delhi Cloth and General Mills Co.
Ltd., Dezlhi.

Indian Oxygen Ltd., Calcutta.
Kirloskar Qil Engines Ltd., Poona,
Rallis India Ltd., Bombay.

Siemens Engineering and Mfg. Co.
of India Ltd, Bombay,

Mohan Meakin Breweries Ltd.,
Solan.
Alkali and Chemical Corpn. of

India Ltd., Calcutta,

K. C. P. Ltd., Madras,

Electric Construction and Egpt. Co.
Calcutta,

Swadeshi Cotton
Kanpur.

Mills Co. Ltd.,

Jay Engineering Works Ltd., Calcutta
Sen Raleigh Ltd., Calcutta.

Golden Tobacco Co. Ltd., Bombay.
Godavari Sugar Mills Ltd., Bombay.

The Ahmedabad Mfg. and Calico
Printing Co. Ltd , Ahmeda»ad.

Union Carbide India Ltd., Calcutta.
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Growth Rate of Industrial Production

194, SHRI S. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) what is the growth rate of industrial
production in 1970-71 and how it compares
with the two previous years ;

(b) the major items in which quantita-
tively there has been increase or decrease in
production and in the case of the latter the
reasons therefor ;

(¢) Whether at the current production
trends the Fourth Plan targets can be ful-
filed for the different items ; and

(d) if not, what are the ijtems whose
targets cannot be reached and the steps
taken to increase their production ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP:
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (2) and (b). A state-
ment is placed on the Table of the Lok
Sabha,

() and (d). under
examination.

The matter is

Statement

Figures of industrial production are
not available for tLe fiscal year 1970-71, but
only upto the end of December, 1970,
Therefore, a comparison of the growth rate
in industrial production can be made oaly
by Calendar years. The statement given in
Annexure I gives the growth rate of indus-
trial production in 1970 as compared to 1969
and 1968.

2. It will be seen from statement |
laid on the Table of the House. [ Placed il
Library. See No. LT- 172/71 ] that produc:
tion in most items has increased. Statement
1I laid on the Table of the House. [Placed it
Library. See No. LT- 172/7i ] Spells
the items where production has declined i
1970, and also briefly gives the proximate
reasons for the decline in production.
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Working results of Public Sector Projects
under Ministry of Industrial Development

195, SHRI S. R. DAMANI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) the unit-wise performance and
working results during 1970-71 of the public
sector projects under his Ministry and how
it stands comparison with the previous yoar's
working ;

(b) what was the unutilised capacity in
each unit and the rcasons therefor ; and

(c) the steps being taken to run the
units to the maximum ratcd capacities and
to avert losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI]) (SHRI
GHANSHYAM OZA): (a) There are 17
public scctor undertakings under  this
Ministry as detailed in the statement laid
on the Table of the House. [Placed in
Library. Sce No. LT- 173[71]. Of these.
threc undcrtakings, namely National Indus-
trial Development  Corporation  Ltd.,
Instrumentation Ltd. and Hindustan Cables
Ltd, earned profits in the year 1969-70.
Three undertakings, namely M/s. Machine
Tool Corporation of India; Hindustan
Paper Corporation and M/s. Bharat Pumps
and Compressors Pvt, Ltd, were either in
construction or preliminary stages, Among
the remaining undertakings, the two units
which incurred heavy losses were Bharat
Heavy Electricals Ltd, and Heavy Electricals
(India) Ltd. two companies, which are
manufacturing heavy electrical equipment,
These two undertakings are engaged in the
manufacture of very sophisticated capital
equipment for power projects where the
gestation period for manufacturing units,
inevitably extends over many years and
where it was anticipated even when the
plants were planned that they would break-
even financially only after a number of
years.

During 1970-7t, most of these under-
takings have reported substantial improve-
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meat in their manufacturing programme and
activities, Details regarding the profits and
losses incurred by each of these under-
takings, during the above year, are not
however, immediately available and will be
available within the next few months. How-
ever, efforts were made to ensure that the
production targets set for this period were
achieved by the various undertakings.

(b) While there has been an increase in
the utilisatioil of installed capacity in the
case af most of the plants, full utilisation of
capacity could not be effected in some units,
partly becausc production capacity is
gradually being built-up as in the case of
heavy elcctrical equipment manufactures.
In some of the other plants, full utilisation
of capacity was not able to take place
because the order position, which showed
improvement but did not fully cover the
capacity of plant as also because of certain
other univoidable difficulties, including
labour-management problems.

{(€) A careful reveiew is being under-
taken regarding the working of each unit,
Their target for the next few months, the
order position in each casc labour manage-
ment relations, together with various others
measures to increase production in each unit
is being carefully worked out.

It is expected that as a result of the re-
view and the various measures for improve-
ment adopted by the undertakings, their pro-
duction capacity as also the working of each
plant, would register substantial improve-
ment during the next year.

Scheme for Rural Electrification for the
Fourth Plan

196. SHRI S. R. DAMANI :
SHRI S. M. BANERJEB :

Will the MINISTER OF IRRIGATION
AND POWER (SINCHAT AUR VIDYUT
MANTRI) be pleased to stale :

(a) the details of the schomes prepared
for rural electrification in the current year
and for the remaining petiod of the Fourth
Phan ;
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(b) the extent of their employment
potential and the amount sanctioned ;, and

(c) the steps being taken to ensure
their full implementation within the pres-
cribed period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SINCHAI AUR VIDYUT MANT-
RALAYA MEN UP-MANTRI) (SHRI B.N,
KUREEL ) : (a) With a view to increasing
food production, rural electrification sthemes
are being oricnted by the stales towords
energisation of pumpsets.  About 3.3 lakhs
of agricultural pumpsets are expected to be
energised during the current year and
another 842 lakhs pumpsets during the
remaining two years of ihe Fourth Plan
period, Incidentally, 18,000 villages are
expected to be electrified during the current
year and another 38,000 villages during the
remaining two years of Fourth Plan,

(b) the estimated expenditure on rural
electrification during the Fourth Plan is
Rs. 600 crores out of which Rs, 160 crores
are expected to be incurred during the year
1971-72. While it- may not be possible to
indicate the specific employment potential
of this outlay, it is cxpected that about 189,
of the outlay is expected to be incurred
in providing employment to labour.

(¢) the Government of India have set
up the Rural Electrification Corporation as
as a public sector undertaking to provide
financial assistance for rural electrification
schemes sponsored by the various State
Electricity Boards. This assistance is in
addition to the outlays provided in the State
Plan,

Various State Governments and Union
Territories have already geared up their
arrangements to fulfil their targets. Arrange-
ments have also been made for the import of
essential materials which are not available
in the country.

Claims paid by Railways

197. SHRI S. R. DAMANI :
MINISTER OF RAILWAYS
MANTRI) be pleased to state :

Will the
(RAIL
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(a) the number of claims made and the
amounts paid against them by the Railways
during the last three years ;

(b) the reasons on account of which
such claims have arisen ;

(c) what is the machinery to varify the
claims and then to fix responsibility ; and

(d) the steps being taken to tighten the
administration so that claims may be re-
duced to the minimum ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) ( SHRI HANUMAN-
THAIYA ) : (a) Number of new claims
preferred and gross amount of compensation
paid during the last three years namely
1968-69, 1969-70 and 1970-71 (upto 28.2.1971)
are given below —

Gross amount of
compensation paid
(Rs, in thousands)

No. of new
claims preferred

Year

1968-69

7 20,036 10,17,88
196970 7,00,082 11,2375
1970-71 6,39,780 10,96,17

(upto 28.2.71)

(b) The main reasons giving rise to
claims are (i) loss of complete packages/
consignments, (ii) theft of complete pack-
ages/consignments, (iii) pilferages, (iv)
damage by wet, (v) delay in transit, (vi)
breakage and (vii) leakage.

(¢) A Separate Claims Branch under
the Chief Commercial Superintendent exists
on different Zonal Railways to verify and
settle claims for compensation and to fix
staff responsibility. 1

(d) The following are the more impor-
tant steps taken by the Railways with a
view to preventing claims for compensa-
tion :—

(i) proper riveting and E.P. Locking
of wagons carrying valuable goods
so as to prevent running train
thefts ;
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(1} nsistence on provision of dunnage
whore required 1n case, for instance
of wagon load consignments of
sugar, grams and pulses and ol
seeds ,

(1) ensuring pad locking of brake
vans, luggage vans and parccl vans
et

() escorting of important  goods
trains by Railway Protection Force
armed  personncl in vulnerable
sections

(v) patroling by armed Railway Prote.-
von Force personnel as also by
Raitway Protection  Force Dog
Squads in vulnerible and major
yards

cheeking of rivets and seals of all
loaded wuyons at transhipment
points before 1hese aic unloaded
and titanshipped ,

(v1)

ntroduction of a Pilot Schome’
morder to localise bad spets so
as to select pairs of stations on
different Railwiys whih include
transhipment pormnts, where loading/
unjoading of affected commodities
15 closely supervimed |

(v11)

(vinn) collection of crime ntelligenic and
wonducting of surprise raids by the
staff of the crime Intelligence
Branch of Railways as well as the
Cuntral Crime  Bureau, Railway
Board, with a view to tracking
down ctinunals and 1ecervers of
stolen railway property under the
Ratlway Propeny ( Unlawful
Possession) Act, 1966 ,

maintenance of close coordination
between Railway Protection Force,
Government  Railway Police and
State Police Officers 10 deal with
crimmals and recetveis of stolen
praperties §

(1x)

(x) Shadowing of trains/wagons loaded
with foodgrains, sugar, o1l seeds
eic, by Railway Protection Force
Staff in order to detect the modus-
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opcrandi of crimes and the areas
where they are common and to
arrust the criminals |,

loading of bigged cons:ignments at
transhipment pomnts in the middle
of the wagon leaving about 30 to
60 centimetres of empty space near
the walls all around, 1n cases where
a full wagonload of broad gauge 1s
transhipped  nto two full inetre
gauge wagons or where one wagon.
load of metre gauge 1s transhipped
mnto once full bryad gauge wagon

(x1)

tightening up of security meas-
ures tn and around goods sheds
and at transhipment points,

(x1)

(xth) proper packing and marking of
pachages, labelling of wagons to

avo d their going astray,

(xtv) emphasis on correct documen-
ta1m and securing relevant do-
cuments with wigons,

(xv) proper supcrvision and  careful

tallying of packages during loading

and unloading

Utilisation of Western and Eastern Kamla
Cinals Humpued due to non-completion
of Regulators near King’s Cunal

198 SHRI BHOGENDRA JHA Wil
the MINISTER OF JRRIGATION AND
POWER (SINCHAlI AUR vIDYUT
MANTRI) be pleased to state

(a) whether utilisation of the Western
and Eistern Kamia canals in the Darbhanga
District of Bihar 1s hampered due to non-
completion of regulators near King’s Canal
for Western and m rniver Dhon for the
Eastern Kamla canals , and

(b) whether both the regulators are to
be completed in June to cnable irrigation
during the coming culuvating scason and
if s0, by whith date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAIL AUR VIDYUT MAN.
TRALAYA MEN UP-MANTRD (SHRI
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B.N. KUREEL) : (a) and (b). The King’s
Canal is being at present fed from the
Western Kamla Canal by temporary arrange-
ments made every year. A permanent
structure is under construction. The foun-
dations, sheet piling and barrels for this
structure have been already completed and
the structure is programmed to be completed
in all respects before the coming monsoons.

An aqueduct over the Dhori stream is
needed on the Eastern Kamla Canal to
extend the canal and achieve the planned
potential. The design of the aqueduct has
since been finalised. Work on the structure
is proposed to be taken up by the Govern-
‘ment of Bihar in the next working season
(after the 197t monsoons, and is expected to
be completed before the 1972 monsoons.

Project allowance to Railway workers
of Barauni-Garhara area

199, SHRI BHOGENDRA JHA :
SHRI S.M. BANERJEE :
SHRI RAMAVATAR SHASTRI :

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether the Railway Board through
its letter dated the 28th February, 1971 had
in principle conceded the demand for Project
Allowance to the Railway workers of
Barauni-Garhara area and had promised
therein to finalise details within a fort-
night ;

(b) if so, the reasons for not doing it in
time, as promised

(c) whether the Railway Minister had
told a delegation of Members of Parliament
that granting of Project Allowanee would
entail an expenditure of Rs. 50 lakhs ;

(d) if so, what was the total loss to the
Railways in the 33-dav old strike and
whether demands were conceded ; and

(e) the present
Barauni ?

state of affairs at

THE MINISTER OF RAILWAYS
(RAIL MANTRIL) (SHRI HANUMAN-
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THAIYA) : (a) and (b). Project Allowance
is granted to employees of Central Govern-
ment Departments other than the Railways
as well as of Public Sector Undertakings to
compensate them for lack of facilities like
housing, medical, marketing etc, It was
accepted in principle that such of the
Railway staff in Barauni- Garhara area work-
ing under the above conditions could be
cligible for this allowance. On ascertaining
details however, it was found that the
Railway staff in the area were having these
amenities and, as such, were not eligible
for this allowance,

The issue of cluim for payment of
Project Allowance to Railway staff working
at certain other places is now before the
Board of Arbitration under the scheme of
Joint Consultative Machinery. The decision
on the same will provide the basis for
deciding the claims at places like Barauni
also.

(c) Yes, and it was stated that expendi-
ture will come to Rs, 40 lakhs.

(d) Approximately Rs. 53 lakhs,

(e) The situation is now normal.

Comparative Consumption of Power
in North Bihar, Bihar and India

200. SHRI BHOGENDRA JHA : Will
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) the per capita consumption of power
in North Bihar, in the whole of Bihar and
the whole of India ; and

(b) the concrete steps being taken to
remove the gap between availability of
power and consumption theteof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N. KUREEL): (a) The per capita consump-
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tion of electricity during 1969-70 was as
under :

North Bihar 8 kwh
Whole of Bihar 62 kwh
All India 83 kwh

(b) The following steps are being taken
to increase the availability of power in North
Bihar ;

(1) The North Bihar power system has
been interlinked with the South-
Bihar system which enables trans-
fer of 5S0MW of power from South
to North Bihar.

(2) Generaiing capacity of the Barauni
Thermal Power Station 1s being
augmented by the addition of one
gencrating unit of 110 MW,

(3) Feasibitity of locating a thcrmal
power station in North Bihar is
under investigation,

(4) The sub-transmission and distri-

bution net-work is being strength-

ened by construction of new lines
and sub-stations.

Rehabilitation of Ashok Paper Mills Lid.,
Darbangha

201, SHRI BHOGENDRA JHA : Will
the  MINISTER OF  INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) the present state of affairs of the
Ashok Paper Mills Ltd., Darbhanga with
tegard to its rehabilitation and beginning of
production of all the units;

(b) whether the employees of the Dar-

bhanga units have not been taken back ;
and

() if s0, their number and the reasons
thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
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GHANSHYAM OJA) : ¢a) to (). The
information is indicated below ;—

Messrs. Ashok Paper Mills Ltd., have
granted a letter of intent for putting up two
units one in Assam for the manufacture of
36,000 tonncs per annum of pulp and 27000
tonnes per annum of paper and the other in
Bihar for the manufacture of 4500 tonnes
per annum of pulp and 13,5000 tonnes per
annum of speciality paper.

2. The firm’s requircments for imported
capital goods and their proposal for foreign
collaboration has been approved,

3 The firm 1s negotiating financial assis-
tance with the Industrial Development Bank.

4. The I'irm's Negoiiations are in pro-
gress with Railway Authonties for the resto-
ration of the railway siding at Rameshwar-
nagar (Darbhanga).

5. A team of technical staff is busy ins-
pecing the condnion of the plant and
machinery which were mmported by the
Ashok Papcr Mills Ltd., in 1963-64, so that
there may be no held up in the progress in
the ereclion and the starting up of produc-
tion,

6. Both the Units of the Mills are ex-
pected to go into production by December,
1972,

7. After the rehabilitation of the Com-
pany the present managemcnt took over the
firm from the Joint Reccivers on 19,7.70. At
that time there were 46 employees in the
Company and they have been taken in toto
by the new managmeat.

Fire in Bombay Howrah Express Train
betwcen Chumpn and Baraduar
(South Eastern Railway)

202. SHRIMATI JYOTSNA CHANDA:
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) the causes of fire in the runhning train
29 Dn. Bombay-Howrah Express between
Champa and Baraduar Station (South Rastern
Railway) recently ; and

(b) the number of persons killed and in-
jured in the said fire ?
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THE MINISTER OF RAILWAYS
(RAIL MANTRD) (SHRI HANUM'AN-
THAIYA) : (a) According to the provisional
finding of the Additional Commissioner of
Railway Safety, Calcutta, who held his sta-
tutory inguiry into this accident, the fire
appears to have been caused as a result of a
live cinder escaping from the enginc chim-
ney, lodging in the crevices between the roof
and the body of the coach and igniting the
roof material from where the fire spread
rapidly due to strong breeze and high spced
of the train.

(b) In this “accident, 12 persons were
killed and 7 injurcd of whom 4 were hurt
grievously,

Inability of State Electricity Boards to
discharge their commitments due
to shortage of clectric material

205. SHRL N.K. SANGHI : Will the
MINISTER  OF IRRIGATION AND
POWER (SINCHAI AUR  VIDYUT

MANTRI) be pleased to state :

(a) whether Government are aware that
in view of the chronic shortage of materials
such as steel, poles, wire, cables, transfor-
mers, switch goars and meters, the State
Electricity Boards are not in a position to
discharge their commitments ;

(b) whother all the Llectricity Boards
are paying higher rates for their material
requirements than aoticipated, with the
result that there is an imbalance in their
budgets ;

(c) whether the entire plan of olectri-
fication has reccived a setback and the
various State Boards are competing with
onc another by offering higher prices for
available materials ; and

(d) the steps Government are iaking to
meet the shortage of materials and to stop
unhealthy competition among the State
Elcetricity Boards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRKIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRALAYA  MEN UP-MANTRI)
(SHRI BN. KUREEL) : (a) The country-
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wide shortage of raw materials, specially
steel and aluminium, has impeded to some
extent progress of works of the State Elec-
tricity Boards.

(b) and (c). The requirements of steel
for Power Projects;State Electricity Boards
including Rural Electrification Schemes are
received from the Projects/State Electricity
Boards by the Central Water and Power
Commission. Only those requirements of
steel of the State Electricity Boords;l’roject
authorities are posed by the Central Water
and Power Commission to the Joint Plant
Committee which are to be utilised directly
in the implementation of the projects either
through departmental works or through
fabricators. Steel requirements of manu-
facturers for conductors, transformers,
generating equipments, switchgears etc. are
provided under the industrial quotas of the
DGTD to the various manufacturers. In so
far as Steel materials arc concerned those
are being purchased by the State Electricity
Boards lrom producers at the rates fixed by
the Joint Plant Committee from timc to
time. No cases of competition of offering
higher prices by various Electricity Boards
have como 1o the notice to this Ministry.

(d) A statcment containing the requisite

information is laid on the Table of the
House,

STATEMENT

There has been countrywide shortfall in
the supply of essential raw materials for
Irrigation and Power Projects/State Electri-
city Boards. The steps being taken for
meeting the shorifall are as under :—

1. STEEL

Al possible steps are being taken for
getting maximum allocation of steel from
indigenous production through Joint Plant
Committee/Steel Priority Committee. To
meet the shortfalls imports are resorted to.
For this purpose a review was taken in the
Ministry of Irrigation and Power recently
when the representatives of the Ministries of
Steel and Finance were also present and it
was decided to allow bulk imporis of most
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entical sections of steel wiz. M/S. Plates
and M/S. Angles etc. Action to import a
part requirements of 23180 M.T. valuing
Rs, 2,75 crores has already been taken,
Further imports during 1971-72 are under
process, During the course of the year
1970-71 a sum of Rs, 3 01 crores was re-
leased for import of 25000 MT of most
critical sections of steel required for Rural
Electrification.

2 ALUMINIUM

In respect of E. C. Grade aluminium
(for conductors and cables ) for Power
schemes allocations are made by D.G T D,
and the Directorate of Small Scale industrics
to the manufacturcrs, After assessing the
indigenous availability imports have been
allowed by the Mmmstry of Mines and
Metals to meet the shortfall The Ministry
of Mines and Metals have agreed to allow
mmports to some extent and to rcview the
position further m consuitation with the
Ministry of Industrial Development to ailow
further smports, if necessary,

3. OTHER RAW MATERIALS

Other raw malerials like copper and zinc
essent1 al for manufacture of power equipment
arc allocated by the DG TD. In respect
of manufactured items for the Power
Programmes shortages have been experienced
i respect of Power Transformers and Dis-
tribution Transformers. The position was
reviewed recently mn a mecting with the
manufacturers by the DG T D. when the
protracted delivery schedules for Power
Transformers were reduced to 24 months
instead of earlier delivery schedule of 3%
months. Similarly, for distribution trans-
formers the periods of deliveries have been
brought down to 4 t0 6 months as agamst
12 months earhier. Import of raw material
for this Industry has also been allowed on
a liberalised basis.

Indigenous clearances are also given by
the D G.T D. to the C,W. and P.C, for the
mmport of these items which are not avai-
lable from the indigenous sources of which
may be very much in short supply and may
be required by the Boards urgently.
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Government Scrvants in Public Sector Under-
takings under Ministry of Industrial
Development

206 SHRIN. K. SANGHI : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) the number of Government servants
either retired or m service, who are acting
as Chairman or Managing Director in the
Public Sector Undertakings under his Minis«
try as on the 31st March, 1971 ;

(b) the number out of them of those
whose restdences are in Deihi although the
Undertakngs are outside Deth ;

(c) what arc the terms and tenure of
these persons ; and

(d) the number out of those n service
who have opted for permaneat service in the
Public Sector Undertakings ?

THL DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVELOP-
MLENT (AUDYOGIK VIKAS MANTRA-
IAYA MLN RAJYA MANTRI) (SHRI
GHANSHYAM 0OZA) : (a) and (b). There
are thirtecn such persons. Of these, 3 per-
sons are worhing m New Delhi as the
regintered offices of these units are 1n New
Dedhu,

(¢} The emoluments of  Chairmen/
Managing Directors in the Public Sector Un-
dertakings are fixed 1n one or another grade
of salanes for sen,0o1 management posts n
the public sector, depending on the size and
capital mvestment of each project and the
surtability and qualfications of the officer,
Apart from theit pay fixed in those Grades,
they are cligible to other allowances and
faulitics as per rules adopted by the res-
pective Compantes, Ther deputation s
generally for a period of 3-4 years but their
term can be extended upto si1x years,

(d) Three,

Loss sustained by N.P.C.C. Litd.

207. SHRI N, K, SANGHI : Will the
MINISTER OF IRRIGATION AND
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POWER (SINCHAI AUR
MANTRI) be pleased to state :

VIDYUT

(a) the amount of loss sustained by the
National Projects Construction Corporation
Ltd. during the last three years ; and

(b) the steps taken by Government to
cut down the administrative and other
expenditure of the Corporation and to ensure
its economical working ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AURVIDYUT MAN-
TRALAYA MEN UP-MANTRD (SHRI
B. N. KUREEL) : (a) The loss incurred by
the National Projects Construction Corpora-
tion during the last three years is as
follows :

1968-69 Rs. 104,99 lakhs
1969-70 Rs. 100.17 lakhs
1970-71 Accounts not yet finalised.

(b) a number of steps have been taken
to improve the working of the Corporation.
in order to effect economivs in Adminis-
trative overheads, the strength of staff at the
Headquarters Offices and ficld  units is
constantly kept under review. A number
of posts have been abolished and ceriain
vacancies have not been fitled in. Fur:her
economics have been effected in contingent
expenditure of the offices at Headquarters
and the field units. A number of sieps are
being taken for ensuring more economical
working, The system of execution of work
by departmental lubour and/or piece
worker is being frequently reviewed to
ensure the maximurm economy in the exe-
cution of works. Steps have been taken to
minimise the types of equipment to ensure
economy in maintenance and also to dispose
of machinery declared obsolete or not
considered fit for economical utilisation by
the Corporation,  Efforts are being made
to secure more orders so as to reduce the
burden of over heads.

Fag ata afeatsat 1 @

208. =it mwe zar fag o #AT
faatd siix fagq w4 ag 99 & FW
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Industrial concerns with American
Collaboration

212  SHRI SURINDRA MOHANTY :
Will the MINISTECR OF INDUSTRIAL
DEVL- LOPMENT) (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) the number of industrial concernss
established under Indo-Amernican collabora-
tion so far, and

(b) the total quantum of loan and/or
aswustance received by these concerns from
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the rupee account of PL 480 Fund ?

THE MINISTLR OF STATF IN THE
MINISFRY OF } INDUSTRIAL DLVELOP-
MENT (AUDYOGIK VIKAS MANT'RA-
LAYA MIN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) () . 5§77 cascs mvolv-
g collabortion between  Indian and
American partics have heen approved by the
Government during  the years the 1957-70.

(b) A total amount of Rs 126,26 ,+0 100
has becn extended as loan from  the rupce
account of P1 480 Fund to varions Indin
fiums  having  Amerian collaboration ot
othorwise

Introduction of Ncw hiains in Orissa

213 SHR! SUREINDRA MOITANTY .
Will the MINISTI R OF RAILWAYS (RAIL
MANTRI) be pleased (o state -

(a) the numbet of new trans ntroduced
1n the country fiom Ist April 1971, and

(b) whether 1t 1sa fact that no new
train has been inttoduced In Onissa  not-
withstanding the present demands from the
travelling public of the State ?

THE MINISTIR Ol RAIl WAYS
{RAIIL MANTRI) (SHRI JANUMAN-
THAIYA) {4) A total of 50 trains ¢ luding
24 suburban services, have been introduced
extended Irom 1 4 1971

() Yes, because no such tramn s justi-
licd by trafitic conuderations cxcept extens
sion of No 461 462 from Bhadrak to Pun,
which has not been found  possible on
account of lack  of capacity on Bhadrahe
Khuida Road sectron,

Opening of ol a b Mt at Budhapunka, Talcher
Branth 1 ine (South L astern Railway)

214 SHRI DLVI NDRA SATPATHY :
Will the MINISTER OF RAILWAYS (RAIL
MANTI) be pleased to state :
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wa) whether Government have received
pet 1tion.s from a large number of people
requesting for opening & Passenger Halt at
Budhapanka n Talcher Branch Railway ;
line South Eastern Railway and;

(b) if so, the reaction] of Government
therelo ?

THE MINISIER OF RAILWAYS
(RAIL  MANTRI) (SHRI HANUMAN-
TIHIAIYA) : (a) Yes.

(b) The proposal to open a tramn halt
at Budhapank between Meceramandali and
Talhet stations could not be accepted as on
eximination 1t wis found thit it would
result 1n heavy recurring financial loss.

Irrigation Projects 1o be set up during
1971.72 In Mysore State

215  SIHRIK LAKKAPPA : will the
MINISTLR  OF IRRIGATION AND
POWLR (SINCHALl AUR VIDYUT MAN-

TR1) be pleased to state :

(a) the number of irrigation projects to
be set up during the year 1971-72 in Mysore
State -

(b) whether any financial assistance has
been given by the Central Government to
that State for such irrigation projocts, and

(¢) 1f so, the details thereof ?

THE DFPUTY MINISTER IN THE
MINISTRY OI" IRRIGATION AND PO-
WLR (SINCHAI AUR VIDYUT MANTRA-
LAYA MLN UP-MANTRI) (SHRI B, N.
KURELL : (a) The followtng new urigation
projects huve been approved by the Planning
Commission 1n the last one year for inclu-
sion in the developmental plans of Mysore ¢

Project Cost Benefits

(Rs lakes) (Acres)

1 Taraka Reservoir

Project 170 18,000
2 Sigarcdeddakere

Reservorr Project. 49 28 2,000
3. Gundal Reservorr

Project, 192 15 10,000
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(b) and (c). Irrigation is # State subject
and funds for irrigatation projects are provi-
ded by State Governments from within their
Plan outlays.

The plan outlay for Mysore for 1971-72
is Rs. 70 crores, out of which Central assis-
tance is Rs, 34.6 crores, The outlay proposed
for major rnd medium irsigation projects is
Rs. 13.97 crores.

Non—utilisation of frrigation Potential
created by Rajasthan canal

216. SHRI M, M. JOSEPH : Will the
MINISTER IRRIGATION AND POWLR
(SINCHAI AUR VIDYUT MANTRI) be
pleased to state :

(a) whether Rajasthan Government arc
suifering heavy losses due to non— utilisa-
tion of rrigation potential creatcd by the
Rajasthan Canal;

(b) if so, the details thereof and reasons
therefor; and

(c) the steps taken by Government to
converl these losses into gains ?

THE MINISTFR OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRI)
(SHRI B. N, KUREEL): (a): No, Sir.
The actual utitisation has in fact been more
than that envisaged in the 1969 Project
Report. The utihsation of irrigation potcn-
tial created on major irrigation projects, like
Rajasthan Canal, always takes placc progres-
sively, The progress depcnds upon the avail-
ability of perennial water, development of
the commanded area etc, Rajasthan Canal
would receive perennial supplies on comple-
tion of Beas Dam at Pong by 1973-74, The
work on development of the area is also in
progress,

(b) and (c). Do not arise.

Manufacture of Consumer goods in
Public Sector

218, SHRIR.S. PANDEY: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRID)
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be pleased to state :

(a) whether Government propose to set
up industral units in the public sector to
manufacture consumer goods to remove the
presenent monopoly of production of such
goods by the private sector;

(b) if so, details of the scheme; and

(c) whether the Central Government
have also asked the state Government to set
up industries in the pubhc sector for manu-
facturing consumer goods so that the goods

could be made available to the people at
cheaper rates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAILL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRD (SHRI
SIDDHESHWAR PRASAD) : (a) and (b).
It 1s intended that the role of the public
sector would, tn the fature, be extended even
beyond the indusiries specifically reserved
for the public sector in the Industrial policy
Resolution of 1956 and would extend to pro-
jects relating to various products, including
consumer industries where major production
gaps are likely to arise in the coming years.
With this end in view, some proposals for
the manufacture of certain consumer goods
in the public sector are under consideration
and the techno--economic feasibility of some
of these schemes 1s being worked out.

(c) In addition to public sector projects
directly under the acgis of the Central Go-
vernment the state Industrial development
corporations are also examining proposals to
set up industries, some of which relate to
consumer goods.

Deteriorating Quality of Cars

219. SHRI R. S. PANDEY: Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) whether the quality of the cars has
much deteriorated inspite of the increase in
their prices aliowed to the manufacturers;
and



119 Written Answers

(b) if so, the steps being taken to ensure
proper control on the quality of cars pro-
duced in fuwre ?

THE MINISTER OF STATE IN MINIS-
TRY OF INDUSTRIAL DEVELOPMENT
(AUDYOGIK VIKAS MANTRALAYA MEN
RAJYA MANTRI) (SHRI GHANSHYAM
OZA): (a)and (b). Government have been
receiving complaints about the deterioration
in the quality of cars manufactured
in the country, In July, 1967, Government
had appointed an expert committee, named
the Motor car Quality Enquiry committee,
1o investigate into the causes of the deteriora-
tion in the quality of cars and to suggest
remedial measurcs. The committce made a
number of recommendation for improving
the quality of cars, These were communica-
ted 10 the car manufacturers for compliance,
In order to ensure compliance, statutory
directions under scetion 16 of  the
Industries (Development and Regulation)
Act, 1951, were also issued (o the car manu-
facturers in respect of the more important
of these recommendations. In pursuance
of one of the recommendations of the
committee, a proposal to sct up a Technical
Audit cell for the car industry is also being
pursued.

In order to bring about better balance
botween supply and demand and to create
healthy competition, Government have also
decided, in principle, to sct up a project in
the public sector for the manufacture of pas-
senger cars of a proven forcign design with a
capacity of 50,000 Nos. per annum. Leiters
of intent have also been issucd to three par-
ties in the private sector for the establish-
ment of new undertakings for the manufac-
ture of Passenger cars bascd on indigenous
designs and resources,

Crisls in Bhakra Power Station

220. SHRLR. S. PANDEY: Will (he
MINISTER OF IRRIGATION AND POWER

(SINCHAl AUR VIDYUT MANTRI) be
pleased to state :

(@) whether Government’s attention has
been draw to the power crisis developed
recently due (o substantial decline in the

generation of power at the Bhakra power
Station ;
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(b) whether Government have inquired
into the causes of this decline in power
generation at Bhakra; and

(c) if so, the reasons for the decline and
the step taken by Government to check it
and to improve power generation at Bhakra?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN  UP-MANTRI)
(SHRI B. N. KUREEL) : (a) Yes Sir.

(b) and (). Yes. There has been redu-~
ced power generation at Bhakra due to the
reservoir not [illing to its normal full capacity
at the end of the last mansoon due to inade-
quate rainfall in its catchment area and
poor river  inflows thereafter.  The
matter has been reviewed from time
to timc and action taken to regulate
the rcleases from the rescrvoir to meet
the reasonable requirements of irrigation and
power in (he area. Allocation to the varions
participant states and other common pool
consumers have also been made consistentwith
the availability of power, Relief has also been
arranged from oulside the Bhakra Service
arca such as from thc Satpura Thermal
Station in Madhya Pradesh and the DESU
Thermal power station. All available addi-
tional sources of power generation such as
the stand-by dicsel sets have been brought
into service. Additional dicsel generating sets

have also been sanctioned for installation in
Punjub,

In the states of Punjab and Haryana

cuts on power consumption have been enfor-
ced.

Consumption of the centrally owned
Nangal Fertilizer Factory has been reduced
to the bare minimum of 60 MW as against
its normal requirement of 160 MW and the
relief arising therefrom  distributed to the
participants suitably,

RAFYY (Weg waw) ¥ G e qfeqton
wY eamAt foy v W) Afr

221. ot gAY A e : waT
wigatfon fawe st 3z qai @ g
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Running of n 1rain between Kanpur and
Bombay

225. SHRI S. M. BANERJEE : Will the
MINISTI R OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) whether Government intend to run a
tram from Kanpur to Bombay considering
the number of passengers who travel from
Kanpur 10 Bombay ;

(b} if s0, from which date; and
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(c) if not, the reasons for not consider-
ing this demand of the people of Kanpur ?

THE MINISTER OF RATLWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA) :
(a) No

(b) Does not arise

(c) The demand has been considered but
the proposal 1s not operationally feasible at
present for want of adequate hne capacity
on sections enroule and paucity of terminal
facilitzes at Bombay V T and Kanput

Halt of C alcutta-Bound Co1ll wld Cxpress
Tram at Paniga h Station

226 SHRL RP DAS Will the MINIS-
TER OF RAILWAYS (RAIL MANTRI) be
pleascd to state

(a) whether the Cilcutta bond Coal-Field
Express Tramn was held up by passengers at
Panagarh on the Fastern Railway’s main
line on 6th April, 1971 and the passengers
demanded a halt of that train at Panagarh
Station |

(b) if so, wherher Government have
considered this demand, and

(c) when a decision 1s hkely to be

taken?
THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-

THAIYA) (a) Yes.
(b) Yes,

(c) No change 1s considered necessary at
present.

Destruction ond Removal of Way Stails
and Shops at Malda Town and
Samsi Statians

227. SHRI DINESH JOARDER : Wiil
the MINISTER OF RAILWAYS (RAIL
MANTRI be pleased to state ,

(a) whether Divisional Superiniendeat
of North-Bastern Railway destroyed and for-
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¢ibly removed the way stalls and shops of
poor public without giving any notice 1n
Malda Town Raiiway Station and Samsi
Railway Station ,

(b) 1If so, the total number of shops and
way stalls destroyed,

(c) whether Government propose to pro-
vide alternative arrangements or compensa-
tion to those way-stalls and shop owners,
and

(d) 1f not, the reasons therefor?

THF MINISTER OF RAILWAYS
(RAIL MANTRI) (SHR1I HANUMAN-
THAIYA) (1) and (b) No The unautho-
riscd persons numbering 25 at Malda Town
and 17 at Sams1 who hid encroached wpon
ratlway land, removed thetr belongings them-
selves when finally warned by the authorittes
to clear the encroachments

(¢) and (d) Do not arise, as it 18 not
the polity of the Railways to provide alter-
native arrangements or compensation to
people who unauthorisedly occupy railway
land

Closure of Industrics in West Bengal during
President v Rale

228 SHR1 MOHAMMAD ISMAIL
Will the MINISTER OF INDUSTRIAL
DEVELOPMLNT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) the total number of industries closed
down in West Bengal during the last Presi~
dent’s Rule,

(b) the total number of employees who
have been thrown out of their yobs by this
closure,

(c) whether Government have made any
enquiry into the reasons of closure,

(d) if so, the findings thereof, and

(¢) the steps taken by Government to
reopen the factories ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRA-
LAYA MFN RAJYA MANTRI) (SHRI
GHANSHYAM O0ZA) * (a) From 203,70
to 18 171, 198 units including small ones
were closed, out of which 78 were reopened
subsequently,

(b) 198 closed units involved 63841 men,
out of which 78 units involving 41607 mcn
were subsequently reopencd

(c) The State Government had appointed
a Commutiee to inquire into the matter

(d) According to this Committee the
main reasons for closure were labour trouble,
financial stringency, fack of orders and scar-
city of raw matcrials

(¢) Somec of the measures bemng taken by
the Government to fac litate reopening of the
closed factories are as follows —

(1) The Industria! Devclopment Bink
of Indi has cons'stuted a regio-
nal commuttce at Calcutty for the
Eastern Region to guide and ad-
vice the regional office for sanc-
tion of finanual asustance, The
regional oftice has been given
powers to deal with requests for
refinance or direct financial assis-
tance upto Rs 20 lakhs

The IDBI would provide special
technical or finanuial assistance to
cases sponsored by the f8anks or
the financial institutions for such
asgistancc,

(u)

The S e Government have
sanctioned a package of incen-
tives such as refund of sales tax,
an interest free long term loan,
refund of entry taxes in specified
cases and assistance from the
State Financial Institutions for
the sick/closed units, Provision
has also been made in the new
mmport policy for advance allo-
cation of raw materials to closed
small scale units

In suitable cases the State Go-
vernment have deccided to furnish
guarantee to the banks for making
loans to 1ndustrial units,

(1)

)
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(v) The Government of India have
recently sct up the Industral
Reconstruction Corposation Ltd.,
with s headquarters in Caicutta
for reconstruction of ailing and
closcd mdustrial units

The State Government are mak-
ing every cffort to scttle labour
management problems

(v1)

(vi1) Government 15 also actively en-
gaged in removing raw material
scarcity in the State,

(v 11) Where closure 15 due to the fail-
ure of manigement, investigiion
under the Industries Act 15 sug-
gested  In fact, 1n two cases
the Contral  Government  has
taken over the management

Stopping of 1 1lp aud 2 Down Delhi, kalka
Howrah Mail at Hazaribagh

229 SHRI MADHURYYA HALDAR
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether therc was any request from
the people of Ilazaribagh urging Govern-
ment to continue the halt of 1-Up and
2-Down Delhi-Kalka-Hawrah Mail at Hazari-
bagh Station ,

(b) if so, the details thereof and

(©) the reiction of Government sthereto ?

THL MINISTLR OF RAII WAYS
(RAIL MANTRI) SHRI HANUMAN-
THAIYA) (a) to (¢) The request for
continuance of the stoppage of 1 UP/2 Dn.
Maii at Haczaribagh Road Station has been
acceded to

Cauvery Water Dispute

230. SHRIJADEJA :
SHRI KALYANASUNDARAM :
SHRI T S. LAKSHMANAN :

Will the MINISTER QF IRRIGATION
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AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(8) whether attention of Government
has been drawn to a news item appcaring
mn the Statement dated the 24th Aprnil, 1971
where 1n the Governor of Mysore 18 reported
to have expressed his belief that the
Cauvery Water Dispute between Taml
Nadu and Kerala could be resolved within
the four corners of the 1924 Agreement,

{b) if so, whether any concrete proposal
regarding the settlement of the said Dispute
has been made by the Governor of Mysore ,
and

(c) f s0, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAl AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B. N, KUREEL) * (a) The news item has
come to the notice of Government of India.

(b) and (c) All the aspects of the dispute
over the Cauvery Water amongst the States
of Kerala, Mysore and Tamil Nadu are
under careful consideration of the Central
Government with a view to flnding out how
the differences could be resolved.

Sanction of Special Loans to Mysore, Kerala
and Tamil Nadu for Irrigation etc.

231. SHRI CHINTAMANI PANI-
GRAHI : Will the MINISTER OF IRRIG-
ATION AND POWER (SINCHAI AUR
VIDYUT MANTRI) be pleased to state :

(a) whether his Ministry has sanctioned
special loans to the Governments of Mysore
Kerala and Tamil Nadu during the current
financial year for the purpose of irrigation,
fiood control and power projects in these
States ;

(b) whether other State Governments
have been sanctioned such loans in the
current financial yesr ; and

(©) if so, the partrculars of such loans
i\anctioned Statewise ?

JYAISTHA 4, 1893 (SAKA)

Written Answers 1%

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHA! AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
BN KUREEL) : (a) to (c). No such loan
have so far been sanctioned to the States
during the current year 1971.72, Special
Central assistance on non-Plan account,
were sanctioned last year (1970-71) for
selected irrigation and power  projects,
keeping 1n view the requirement of addi-
tional funds for these projects over and
above the outlays provided in the concerned
State Plans. A statement giving details of
such assitance m 1970-71 1s enclosed.

STATEMENTS

Sanc tion of special loans to Mysore,
Kerala and Tawul Nadu for
Irnigation ete.

Special Central loans on non-Plan
account sanctioned to States m 1970-71 for

irrnigation, flood coatrol and power pro-
jects,
(Rs. in crores)
State Project Amount
Andhra Pradesh Pochampad Irn- 1.00
gation project,
Assam Flood Controt 3.00
Works in Brahma-
putra Valley,
Bihar Gandak Irrigation n
Project.
Kerala Anti-sea erosion 0,20
works,
Maharashtra  Koradi Power Pro-  2,10%

oct.

In addition an amount of Rs, 316 lakhs
was given to various States for accelerating
the works of investigation of irrigation and
power and flood control projects, Statewise
details are given in the Annexure,

*In addition an smount of Rs. 90 lakhs was given as non Plan grant assistahico.
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Annexure
State Amount sanctioned in
1970-71

(Rs. in lakhs)

1. Andhra Pradesh 22.40
2. Assam 2299
3. Bihar 23.31
4. Gujarat 15.64
5. Haryana 9.00
6. Jammu & Kashmir 2.20
7. Kerala 10.00
8. Madhya Pradesh 46,81
9. Maharashtra 27.82
10. Mysore 21,94
11. Orissa 16.00
12. Punjab —
13, Rajasthan 21,00
14. Tamil Nadu 30.73
15. Uttar Pradesh 15.00
16, West Bengal 14 85
17. Himachal Pradesh 17.01
316.00
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Comproniise Formula on the Cauvery
Water Dispute between Tamil Nadu
and Mysore

233. SHRI C. CHITTIBABU :
SHRI S. RADHAKRISHNAN :

Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether the Union Government have
decided on a compromise formula on the
Cauvery Water Dispute between Tamil
Nadu and Mysore ;

(b) if so, the details of the compromise
formula ; :

(c) whether the Government of Tamil
Nadu have been consulted on the compro-
mise formula ; and

{d) if so, their reaction thereto ?

THE DEPUTY MINISTAR IN THE
MINISTRY OR- JRRIGATION. —AND
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POWER (SINCHAJ AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B. N. KUREEL): (a) to (d). All the
aspects of the dispute over the Cauvery
Waters amongst the States of Kerala,
Mysore and Tamil Nadu are under careful
consideration of the Central Government
with a view to finding out how the diffe-
rences can bo resolved.

Clearance to Hemavathi, Kabini and
Havrangi Projects in Mysore State.

234. SHRI C. CHITTIBABU : Will the
MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether Government have
clearance to the Hemavathi, Kabini
Harangi Projects in Mysore State ; and

given
and

(b) if so, the reasons for giving clearance
to these Projects which are a matter of
dispute between Tamil Nadu and Mysore ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRALAYA
MEN UP-MANTRI) (SHRI B.N. KUREEL):
(a) and (b). The Kabini project, costing Rs.
2.5 crores to utilise 13.31 TMC was cleared
by the Planning Commission in 1958, No
clearance has so far been given to the
Hemavathi and Harangi projects, nor to the
revised Kabini proiect proposed by the
Government of Mysore.

Apyproval of Planning Commission for
fnclusion of Small Car Project in
Pourth Plan

235. SHRI C. CHITTIBABU : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) when the small car project in the
Public Sec:or will be set up ;

(b) whether the Plamning Commission
had given their clearance to the inclusion of
ﬂ\e Prbject ln the Fourth Five Year Plan ;
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(¢) if not, whether Government propose
to set up the project by availing of financial
assistance from banks and other financial
institutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MAN-
TRALAYA MAN RAJYA MANTRI)
(SHRI GHANSHYAM OZA) : (a) The
offers received from foreign parties for
collaboration for the manufacture of
passenger cars arc, at present, being
examined with a view to selecting a suitable
model and the foreign collaborator, It is
not possible at this stage to indicate a
definite time schedule for the setting
up of the project.

(b) Although the proposed car project
has not been included in the Fourth Five
Year Plan, the decision to take up the
project has been taken in consultation with
the Planning Commission.

(c) It is proposed that the Central
Government, together with connected public
sector enterprises fully owned by the Central
Government, would hold the controlling
interest of 51% of the equity capital of the
proposed undertaking. The balance of 49%
may be raised by the offer of shares to the
public at large and others,

Scientific Analysis of the Incidence of
Floods in the Comntry

236. SHRI T.S. LAKSHMANAN :
Will the MINISTER OF IRRIGATION
AND POWER SINCHAI AUR VIDYUT
MANTRI) be pleased to state ;

(a) whether a scientific analysis of the
incidence of fioods in the various regions of
the country has been undertaken ;

(b) if so, the findings thereof ; and

(c) the action taken by the Government
on these findings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRD) (SHRI
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B.N. KUREEL) : (a) to (). The High
Level Committee on floods appointed by
the Government of lIndia in 1957 made a
comprehensive study of the flood problem
in the different regions of the country,
measures adopted and suggested in the past
and the general lines on which the flood
problem could be tackied.

The findings of the Committee were laid
on the table of the House in reply to Starred
Question No. 81 on the 11th February, 1959
in the Lok Sabha. This 1s available 1n
Library of the Parliament.

The Committee had laid emphasis on the
preparation of the comprehensive plan of
flood control for the various basins indi-
cating the important points which were to
be incorporated therein, This inter alia
included further detailed studies of the
history of floods, their frequency, magnitude,
duration, damage caused, etc.

The report of the Committee was circu-
lated to the States for tahing necessary
action on the recommendations since the
investigation, formulation and implementa-
tion of flood control measures are to be
done by the States.

The preparation of comprehensive plans,
keeping in view the recommendations of
the Committee, has been taken up by the
State Governments who have been reques-
ted to finalise the same after analysing the
available data by the end of 1972. Simul-
tanecously the State Governments have
undertaken urgent measures as required
taking into account the findings and recom-
mendations of the Committee.

Losn to Small Scale Industries in Tamil Nadu

237. SHRI SAMINATHAN : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) the amount of credit made available
to small units in Tamil Nadu ; and

(b) the number of such units out of
these total credit of Rs. 817,93 crores given
to 96,000 units up to September, 1970 ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SHRI
SIDDHESHWAR PRASAD) ; (a) A credit
of Rs. 94,49 crores has been made available
to Small Scale Units in Tamil Nadu by the
Scheduled Commercial Banks as on the
last Friday of September, 1970,

(b) According to the revised figures fur-
nished by the Ministry of Finance, the total
credit is Rs 81808 crores given to 95.766
units in India, Of these the total number
of units in Tamil Nadu which have received
the credit facilities is 11,275,

Issue of licences and letters of Intent to
Industrial Undertakings in Tamil Nadu

239, SHRI DHANDAPANI : Will the
MINISTER OF INDUSTRIAL DEVFLOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) the number of Licences and the
number of Letters of Intent issued to indus-
trial undertakings in Tamil Nadu out of
247 licences and 257 Letters of Intents
respectively, which were issued from
November 1970 to February 1971 ; and

(b) the number of Licences revokcd in
Tamil Nadu out of 23 revocations ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI]) (SHRI
GHANSHYAM OZA): (a) During the period
from 1st November, 1970 to 28th February,
1971, 10 industrial licences and 18 letters of
Intent were issued industrial undertakings in
Tamil Nadu.

(b) 2 licences relating to industrial
undertakings in Tamil Nadu were revoked
during the above period.

Research and Design Activities ia Private
Sector Industry

240. SHRI DHANDAPANI ; Will the
MINISTER OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) the present policy on Resarch and
Design activities on the part of private
sector industry ; and

(b) whether Government have thought
of removing the restraints on such research
and design activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) and (b). Research
and Development work is iastitutionalised
as well as carried out in individual manu-
facturing units. Quite a few industrial units
in private sector have their own Research
and Development facilities for effecting
improvement in quality, project design,
substitution of imported raw materials etc.
These units have spent approxiraately Rs, 8
crores on R D work in the year 1969-70
which comes to about 6% of the total R
D investment in India as compared between
36 to 74%, in advanced countries. For
historical reasons the Indian industry has
relied more on imported know-how. The
Indian entreprencurs generally go for colla-
boration with foreign firms which enable them
to get foreign know-how.

Government have initiated several steps
to remove the restraints in this regard.
Some of the steps being (i) setting up of
a project under ‘cost’ to undertake an
overall review of the existing Government
policy in regard to provision of tax con-
cession as well as means to encourage
industry to spend more on R & D work
(ii) proposals are being worked out to accord
priority to applications for industrial
licences, capital goods and raw materials
imports in the case of industries using local
know-how.
by the Third Conference of Scientists,
Technologists and Bducationists held in
November, 1970 have also suggested certain
Incentives to be provided for encouraging
R& D in tbe private sector industries,
Their suggestions are under examinaton.

Production of Engineering Goods

241. Will the MINISTER OF INDUST-
RIAL DEVELOPMENT (AUDYOGIK
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VIKAS MANTRI) be pleased to state :

(a) whether the total value of the goods
produced annually by the engineering indus-
try is about Rs, 2,500 crores ;

(b) whether this could go up to Rs. 3,000
crores given adequate raw materials like
steel ; and

(b) if so, whether Government have
formulated any plan to gear up the indus-
trial plants producing now to far below
capacity ?

THE MINISTER OF STATE IN THRE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSIIYAM OZA) : (a) yes, Sir,

(b) The value would go up substantially
if adequate raw materials like steel are
supplied to the industry,

{c) Steps have be:n taken by the Govern-
ment to make more indigenous raw
materials available to the existing industrial
plants, They have also lberalised their
import policy to make imported raw
materials available wherever necessary,
Besides, various technological improvements
are being effected in the existing steel plants
to boost up their projuction and thereby
enable larger supplies of steel to industrial
plants which would, in turn, be able to
work to their full capacity.

Scheme for Ircigation of land in Pataa,
Gaya, Sahabad, Monghyr and Bhagal-
pur Districts from Ganga River

242, SHRI RAMAVATAR SHASTRI :
Will the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state :

(a) whether the Government of Bihar
have formulated any scheme for the irriga-
tion of land in Patna. Gaya, Sahabad, and
Bhagalpur Districts from the Ganga river ;

(b) whether the said scheme has since
been forwarded to the Central Goverament ;

(©) if 30, the details thereof and the
sxpenditure likely to be incurred thereon ;
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(d) whether the Government of Bihar
have asked for additional amount for the
Central Government for this scheme , and

(¢) if so, the details of the amount
asked for the reaction of Government
thereto ?

THE DFPUTY MINISTFR IN THE
MINISTRY O IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TAALAYA MEN UP MANTRI) (SHRI
BN KURITL) (a)and (b) No project
report for any such schcme has been recer-
ved from the Government of Bihar

(¢) to (¢) Do not arise

Action against Lmployces of Dhanbad
Division (Castern Railway) who went
on strke

243 SHRI RAMAVATAR SHASTRI
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state

(a) whether the Railway employees of
Dhanbad Division m the Lastien Railway
bhad gone on strike for a few davs in the
moanth of February last ,

(b) if so, what were the grievances of
the employees ,

(c) the action taken by Government to
remove those grievances ,

(d) whether action has been taken
against some Railway employees in connec-
tion with the said strike inspite ot the
assurance of the Railway Board not to take
any action against any one , and

(e) if so, the justification therefor ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA)
(8) Yes, Sir There was a strike by a
section of railway employees of Dhanbad
Davision from 3rd to 10 th February, 1971

(b) Disaiplinarv and legal action was
demanded aganst the Havildar of the Rail-
way Protecuon Force at Hazaribagh Road
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Station, who was alleged to have assaulted
the wife of a Switchman of that station oa
27-1-T1 The staff also demanded that the
Officer Commanding, Railway Protection
Force, Gomoh and the Station Master,
Hazaribagh Road should be transferred
forthwith and discpilnary and legal action
taken against them

(c) A fact finding enquiry was con-
ducted into the incident which took place on
27-1-1971 and on receipt 1f the report, the
Havildar was placed under suspension with
effect from, 2 2-1971

(d) and (¢) No such assurance was
given by the Raillway Board Besides
the natural consequences of break m
service of the employees who participated
m the strike, 9 employees have been placed
under suspension for violation of the
Essential Services Mainienance Act, 1968
andjor for indulging 1 violent activities,
mtimidation etc  Prosccution cases are also
pending against these 9 employees

Resolution by Bihar Legislative Assembly
agamst construction of Barrage at
Son River in Madhya Pradesh

244 SHRI RAMAVATAR SHASTRI ¢
Will the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDUT MAN-
TRI) be pleased to state

(a) whether the Bihar Legislative Assem-
bly had passed a Resolution unanimously n
the December Session last requesting Gov-
ernment not to grant permussion to the
Madhya Pradesh Government to construct a
barrage at Son river in Madhya Pradesh, and

(b) if 50, the details of the resolution
and the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAl AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B N KUREEL) (a) and (b) The Bihar
Assembly, at its sitting on the 23rd March
1971 adopted the following resolution , '

This meeting of the Bihar Vidhan Sab
ha
unanimously oppose the construction of Bag~
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sagar project proposed by the Government
of Madhya Pradesh across Sone river. At
the same time, it requests the Central Gov-
ernment that orders may be issued to post.
pone action on this project, because cons-
truction of this project will fatally affect the
Centuary old Sone Canal system and com-
pletely damage cultivation of 7.5 lakh acres
kharif, 6 lukh acres rabi and 1 lakh acres
hot whether crops in Bihar State.

The Bansagar project proposed by the
Government of Madhya Pradesh has not
been approved by the Government of India,
Efforts are being made by the engineers of
Central Government, in consultation with
the engineers of the Madhya Pradesh, Uttar
Pradesh and Bihar Governments to evolve
revised proposals for the Bansagar project
which might be acceptable to all the three
States.

Finalisation of Balances of Ex-State Rail-
ways Merged with Indian Railways

245, SHRI K.S. CHAVDA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TR1) be pleased to state :

(a) whether it is a fact that the balances
of the ex-State Railways merged with lndian
Railways in 1950 have not yet been finalis-
ed; and

(b) what were the balances of ex-State
Railways merged with Indian Railways m
1950 ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHR1 HANUMAN-
THAIYA) : (a) Yes Sir.

(b) Balances are given in the Statement
Laid on the Table of the House. {[Placed
in Library. See No. LT-174/70]

Rail Link between Kakosi and Bhildl
(Western Railway)

246, SHRI K. 8. CHAVDA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) when the preliminary imvestigations
for a rail tink between Kakosi and Bhildi
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was undertaken by the Western Railway and
when it was completed;

(b) what is the estimated cost of cons-
tructing the above mentioned rail link;

(c) whether his Ministry intends to in-
clude the construction of the rail link in the
1971-72 programme; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) to (d). Investigations were
carried out in 1965-66 for a new Railway
hine from wagrod to Bhildi with development
of line capacity on the existing Mehsana-
Wagrod section, as an alternative to develop-
ment of capacity on Mechsana-Palanpur-
Ajmer route. These investigations revealed
that the new Railway hine from Wagrod to
Bhildi would cost about Rs, 2 crores and
development of line capacity on the Meh~
sana Wagrod section another Rs. 0.24 crore.
Since this expenditure was not found to be
Justified on economic and traffic conside~
rations, the construction of this line was
not considered,

Scheduled Castes and Scheduled
Tribes For Class III and IV Posts

247 SHRI K. S. CHAVDA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased to state :

(a) the requisite numbers of Scheduled
Castes and Scheduled Tribes candidates who
were not available even after applying the
relaxed standards in case of direct recruit-
ment made to non-technical posts in Class
111 and Class IV otherwise than through a
written examunation since July, 1968;

(b) the number of the best among the
Scheduled Castes and Scheduled Tribes can-
didates having minimum educational quali-
fications sciected to fill the reserved vacan-
cies since July, 1968; and

(c) whether they have boen given nece-
ssary in service traiming ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
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THAIYA) (a) to (©) Information 15 bemng
coliected and will be laid on the Tabie of
the Sabha

Looting of Passengers of a frain by Armed
ducoits between Pasraha and Narayanpur
(North Eastern Railway)

248 SHRI M RAM GOPAL RLDDY
SHR1 GANGA REDDY

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state

(a) whether some armed dacoits stopped
a passenger tramm on the North Bastera
Railway between Pasraha and Narayanpur
on 25th April, 1971 and looted the passen-
gers, and

(b) if so, the steps Government propose
to take to prevent such incidents ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) Yes

(b) (1) Apart from tightening up normal
security arrangements by the
Government  Railway  Police,
such as keeping watch at im-
portant stations and periodical
raids to round up criminals and
anti-social elements, Govern
ment Railway Police escorts are
provided on important night
passenger trains

(u) Close Liaison 1s'maintamed by the
Railway Protection Force with
the Government Railway Police
g0 that crime 15 effcctively check-
ed and surverllance 18 kept over
bad characters

(1) Co-ordination meetings at all
Jevels are nlso held by the RPF
officials with the Government
Railway Police ofticials with a
view 10 Improving preveation
and detection of crime on Rail

ways

(1v) Strict mstructions have also been
issued to the RPF staff, on
duty n yards or station plat-
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forms for guarding railway pro-
perly to rush to the scenc of
crime and render all possible
help to the victims.

Purchase of Rail Equipments by a Delegation
From Jakarta

249 SHR1 BISHWANATH JHUN-
JHUNWALA Will the MINISTER OF
RAILWAYS (RAIL MANTRI) be pleased
to state

(a) whether an official delegation from
Jakarta recently visited Indit to explore the
possibility of buying rail cquipments ,

(b) whether the team held discussions
with Railway Board in this regard, and

(© if so
held ?

the outcome of the talks

THF MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMANTHA-
1IYA) (a) to(c) A four-member Indonesian
Railway delegation recently visited India as
guests of the Government of India and held
exploratory discussions with the Railway
Board No firm decision was taken

Setting up of Central Projects
in Rajasthan

250 SHRI BISHWANATH JHUN-
JHUNWALA Will the MINISTER OF
INDUSTRIAL DEVELOPMENT (AUDYO-
GIK VIKAS MANTRI) be pleased to state ;

(a) whether by the end of the Fourth
Five Year Plan the Central Government
would be investing Rs 161 89 crores 1n their
projects 1n Rajisthan as against Rs 3,408

crores 1nvestment at Central projects in the
country,

(b) whether considering the back~
wardness of the State the Central Govemn-
ment have considered the desuabihity of
setting up of more Central projects in
Rajasthan , and

(c) 1if 50, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
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MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYAMANTRI) (SHRI
GHANSHYAM OZA): (a) The total
investment on Central Industrial Projects
by the end of Fourth plan ie. during
the period 1951-74, in the State of
Rajasthan would be of the order of
Rs, 1339 crores as agamnst investment of
Rs, 4460.4 crores in the country.

(b) and (). 1n addition to the Central
Industrial projects listed in the Fourth Plan
document on pages 326-330, the possibility
of setling up of a fertiliser plant at Raj-
asthan based on local pyrites and rock phos-
phate is under study.

Continuance of |1-Point Programme for
Elimenation of Corruption
251, SHR1 BISHWANATH

JHUNWALA :
SHRI A. P. SHARMA :

JHUN-

Will the MINISTER OF RAILWAYS
(RAIL MANTRI) be pleased to state :

(a) whether Government propose to
continue with the * 11-point Programme*’
for elimination of corruption;

(b) whether the working of this program-
me so far has been assessed to find out
the gains derived therefrom to menit its
continuance; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA):
(8) Yes.

(b) and (c) . No formal assessment has
been made as the implementation of the
Programme started only in June 1970. But
from the results achieved from the Mughai-
sarai operation, it is noticed thet thefis and
pilferages in that area have been considerably
reduced,

Volumteers engaged for the stoppage
of thefts at Mughal Sarai

252, SHRI BISHWANATH JHUN-
JHUNWALA : Will the MINISTER OF
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RAILWAYS (RAIL MANTRI) be pleased
to atato :

(a) whether the volunteers engaged by
the Railway Administration at Mughal Sarai
have in any way effectively contributed to-
wards the stopping of large-scale thefts in
the yard :

(b) if so, whether the super-imposition
of the voluateers has further demoralised
the Railway Pro‘ection force who are being
looked down upon and are unable to work
effectively; and

(c) whether Government propose to
continue with the employment of sadhus
and volunteers at Mughal Sarai and at other
Railway Stations to curb corruption ?

THE MINISTER OF RAILWAYS (RAIL
MANTRI) (SHRI HANUMANTHAIYA):
(@) Only a few mnor cases of thefts
were detected by the Members of the Rash-
triya Lok Sena.

(b) No.

(c) The matter is under consideration of
the Government.

Assistance to Industrialists for setting wp
Industries in Backward area

253, SHR1 BISHWANATH JHUNJHUN-
WALA : Wiil the MINISTER OF INDUS-
TRIAL DEVELOPMENT (AUDYOGIK
VIKAS MANTRI) be pleased to state :

(a) whether Government aro willing to
give private Sector Industries assistance to
sot up industries in backward and difficult
regions ;

(b) whether Government have since
published the nature of assistance that would
be available to the private sector for such
ventures ; and

(c) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
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GHANSHYAM OZA): (a) to (c) . In pursu-
ance of the decisions of the N. D, C. com-
mittec on the recommendations of the
working Groups on criieria and incentives for
promotion of industries in backward areas,
certain industrially backward districts have
recently been selected to qualify for conces-
sional finance from the financial institutions.
Besides, certain districts/areas have also been
selected to qualify for 109/ outright grant or
subsidy by the centre to industries on their
fixed capital investment. Also, Government
are considering the giving of transport
subsidy equivalent to 50% of the transport
cost of both raw material and finished
products for all new industrial units to be
get up in the states of Jammu and Kashmir
and Assam including Meghalaya, Nagaland
and the Unjon Territories of Manipur,
Tripwia and N. E. F. A, The Transport
subsidy will also be available to the existing
units for expansion or diversification if
this leads to an increase in production of
at least (59, over the average annual output
during the preceding three years,

Administrative details of the schemes
of 10% central grant and transport subsidy
and the procedure for their disbursement
are being worked out.
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Completion of Pambareo Hydro-Electric
Project of Tripura and complaint
against N.P.C.C.

255, SHRI BIREN DUTTA : Will the
MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to stiate :

(a) when the Pambaroo Hydro-electric
Project of Tripura is expected to be com-
pleted :

(b) whether any complaint has been
received by his Mantralaya regarding was-
tage of money by the National Project
Construction Corporation there ; and

(c) if so, the nature of complaint ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAIL AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N. KUREEL). (a) The Gumti (Pambaroo/
Dumbro) Hydro Elcctric Projcct 1s expected
1o be completed in 1972.73,

(b) No, sir.

(¢) Does not arise.

Scheme for drainage of Hower river
(Tripura)

256, SHRI BIREN DUTTA : Wil the
MINISTER OF IRRIGATION AND POWER
(SINCHAI AUR VIDYUT MANTRI) be
pleased to state :

(a) whether any scheme has been pro-
posed by the Tripura Administration for
drainage of Hower River which creates flood
around the Agartala Town ; and

(b) if so, the nature of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N, KUREEL) : (a) and (b). The Tripura
Adminjstration have a proposal of construc~
tion of small reservoirs on the tributaries of
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the Haora river yiz., Bangeswar, Chinchima
Dhobatila and Dhanai, which will moderate
the floods near Agartala town. Such mode-
ration of the floods by the reservoirs when
constructed will reduce the flooding in areas
on the bank of the river near Agartala town
and also help in speedy drainage of storm
water from inside the town, The feasibility
of the proposal is yet to be established
after further studies and field investigations.

A proposal for carrying out Hydraulic
model studies of the river Haora for investi-
gating measures such as straightening of
the bends, river training works etc. for
effecting better flow conditions and control
in the vicinity of Agartala Town has also
been made by the Tripura Administration
and is under study in the Central Water and
Power Research Station, Poona.

Hurdles in immediate execution of Western
Kosi Canal Scheme, North Bihar

257. SHRI JAGANNATH MISHRA ;
Will the MINISTER OF IRRIGATION
AND POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state ;

(a) what are the hurdles in the way of
immediate execution of the Western Kosi
Canal Scheme in North Bihar ;

(b) whether Government have decided
to take up Dagamare Barrage Scheme for
the present in lieu of Western Kosi Canal
Scheme to ameliorate the ot of the Kosi
sufferers ; and

(c) if so, the time limit for the comple.
tion of aforesaid Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI
B.N. KUREEL) : (a) Non-receipt of clea~
rance from His Majesty's Government of
Nepal for construction of Canal in the first
22 Miles length falling in Nepal territory ;

(b) No decision has been taken om
Daomara Barrage.

() Does not arise,
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Demand for extension of Rallway Line
from Jhanjharpur to Khubauna in
Sakri-Nirmali Section (North

Eastern Railway)

258, SHRI JAGANNATH MISHRA,
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether Government have conceded
tho demand for extensicn of the Railway
line from Jhanjharpur to Khubauna in
Sakri-Nirmali section of North Eastern
Railway, giving the status of a fullfledged
railway station to Chikna Halt in Sakri-
Nirmali section of North Eastern Railway
and stoppage by a few mintutes of all UP
and Down trains at Ugna Halt in Sakri-
Jaynagar section of North Estern Railway ;
and

(b) if so, when this decision will be
implemented ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THALYA) : (a) and (b). it is proposed to
carry out an Engineering feasibility study
and a traffic appreciation for new metre
gauge rail link from Jhanjharpur to
Khatauna on the North Eastern Railway.
Necessary estimates have been called for
from that Railway,

The proposal for conversion of Chikna
Halt into a flag station was examined in the
past and found not financially justified, The
proposal is however, again being examined,
2 out of the 5 pairs of trains running
on the section are already booked to stop
at Ugna Halt 50 as to provide a train both
in the morning and evening for each direc-
tion. The traffic at the Halt is low
and station is working at a lose ; hence it
is not considered justified to stop any more
trains there. In response to public demand
No, 328 Ln. Passenger will stop at this
station from 1.6-1971 at about 17.30 hrs.
instead of 326 Dn. at 11.15 hrs.

Goods wagons Immobilised daily owing to
theft of brake components in
" Eastern Railway

259. SHRI TRIDIB CHAUDHURI ;
* Will the MINISTER OF RAILWAYS (RAIL
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MANTRI) be pleased to state ;

(a) the number of goods wagons immo-
bilised daily in the first 5 months of this
year (1971) because of theft of brake-beams,
brake components and bearing brassess and
other fittings from running and stalled
wagons in the Eastern Railway and other
Indian railways separately ;

(b) a monthly break-up of these figures
for each Zonal Rajlway and how they com-
pare with the figures of corresponding
months in 1970 and 1969 ;

(c) the present built-in capacity for
wagon repairing per day in the different
Zonal Railways ;

(d) the extent of loss suffered by the
Indian Railways on account of theft of (i)
wagon fitting (ii) the cost of replacements
and spares and (ili) impeded goods traffic ;
and

(¢) the measures taken to prevent these
thefis ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) to (¢). the information is
being collected and will be laid on the table
of the Sabha.

Comparative figures of theft of Accessories
in Eastern Railway and South Eastern
Rallway

260. SHRI TRIDIB CHAUDHURI :
Will the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) the monthly figures relating to theft
of Electric fans overheads electrical traction
wires (length or weight wise), communica«
tion cables and battery cell in the Howarh,
Sealdah, Asansol and Danapur Divisions of
Eastern Railway and Kharagpur and Adra
Divisions of South Eastern Railway in the
first five months of 1971 and the correspond-
ing figures for the previous year ; and

(b) the annual loss on these counts for
Eastern sod South Eastern Railways and
how they compare with the same kind of
lossos in other Zonal Railways ?
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THE MINISTER OF RAILWAYS
(RAIL MANTRD (SHRI HANUMAN-
THAIYA) : (a) and (b). The information is
being collected and will be laid on the
Table of the Sabha,
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Rallway line from Dharmanagar to
Agartala (North East Frontier Rullway)

265 SHRI BIREN DUTTA : Will the
MINISTER OF RAILWAYS (RAIL MAN-
TRI) be pleased {o state :
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(a) whether the examination of the
survey report of Rarlway Ime from
Dharmandgar to Agartala bas been com-
pleted , and

(b) if so, the probable date when
Government proposed to start the work of
construciion on this hine ?

THL MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) (a) and (b) The Engineering and
Traffic survey reports of the Dharmanagar-
Agartala new lhine arc at present under the
examination of the Railway Board, A
deusion regarding the construction of the
line wiil be taken after the examination is
complcted

Electrification of Panskura-Haldia
Section (South Eastern Railway)

266 SHRI SUBODH HANSDA : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether the project report including
survey estimate for electrification of Panskura«~
Haldia Section has been prepared by the
South Eastern Railway ,

(b) if s0, the details thereof ; and

(c) the total amount involved in this
project ?

THE MINISTLR OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA): (a) Yes

(b) Panskura-Haldia section 15 con-
tiguous o the existing electrified Howrahe
Kharagpur section of the South FEastern
Railway. Electrification of this 69 K.
section will enable running of through tram
services on eclectric traction to and from
Hald:a without having to resort to change
of traction at Panskura and would enable
Railways to meet the anticipated growth of

traffic consequent on construction of Haldia
Port.

(€) As per sanctioned estimate the
progect will cost Rs. 2 4 crores.
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Export of Railway Bogies, Locomotives

267, SHRI SUBODH HANSDA : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether Indian Railways are export-
ing Raijlway equipments such as Coaching
bogies, locomotives ;

(b) if so, to which countries and the
details of equipments exported ;

(c) whether the country is self-sufficient
in the matter of export of the above
equipments ; and

(d) the further steps being taken to
increase the export of the above equip-
ments ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA): (a) and (b). Indian Railway
Production Units have exported coaching
bogies to Burma, Thailand and Taiwan ;
boilers to Burma and locomotive com-
ponents to Syria, Nigeria and Canada. An
order for the supply of 113 coaches to
Taiwan is under oxecution. No locomotive
has so far been cxported.

the
the

(c) Export is regulated within
existing capacity keeping in view
requirement of Indjan Railways.

(d) Foreign enquiries are studied and
quotations sent wherever feasible,

Achievements of !1-Point Programme
for Improvement of Railways

268. SHRI A.P. SHARMA : Will the
MINISTER OF RAILWAYS (RAIL
MANTRI) be pjeased to state :

(a) the position of the 1l-point Pro-
gramme initiated by the former Railway
Minister for the improvement in the working
of the Railways ; aod

(b) the pace of implementation of this
programme and the savings Railways have
made due to the implementation of this
programme ?
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THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAILYA): (a) and (b). The implementation
of the Eleven Point Programme continues
to receive sustained attention of the Railway
Administrations,

While savings have been cffected as a
result of various drives initiated under the
Eleven Point Programme, it 18 not rossible
to precisely evaluate them in terms of
money.

Demand from States for getting Powers
of Licensing

269. SHRI G. VISWANATHAN:
Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

(a) whether there is a demand from
States that they should be given certain
powers of Licensing ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATES IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MATRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) and (b). The
view has been expressed by one State
Government that the grant of industrial
licences should be decentralised. Consider-
ing all the aspects involved, such as the
need for accelerated growth, reduction of
regional imbalances, prevention of concen-
tration of economic power, the proper
channelisation of scarce resources, including
capital and foreign exchange into directions
most beneficial for the economy of the
country as a whole, the problems of indus-
trial devevelopment and licensing have
necessarily to be considered and tackled from
a national perspective by the Central
Government. The views of State Govern-
ments are, haweve, given due consideration
in the formulation of policics and in the
process of industrial licensing.

Demand from Judiclary for Power of
Judicial Review

270. SHRI G. VISHWANATHAN: Will
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRI) be
pleased to state

fa) whether there 1s a8 demand from
Judiciary that they should have the power of
Judicial Review 3 and

(b) of so, the reaction of Government
thereto ?

THF MINISTFR OF STATE IN THE
MINISTRY OF LAW AND JUSTICL
(VIDHI AUR NYAYA MANTRALAYA
MFEN RAJYA MANTRI) (SHRI
NITIRAJ SINGH CHAUDHARY) (a) and
(b) Shn JC Shah, former Chief Justice
of India, while dehvering the third Dorab
Tata Memonal Lecture 1 New Dell
on 15th Apnl, 1971, 1s reported to have
made certain observations regarding Judicial
review while explaining the role of Judiciary
under the Constitution The Constitutional
position being quite clear there 1s no question
of any demand from the Judiciary m this
regard
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Teke over of Howrah-Amta Light
Rallway

273. SHRI JYOTIRMOY BOSU : Will
the MINISTER OF RAILWAYS (RAIL
MANTRI) be pleased to state :

(a) whether it is a fact that the Howrah-
Amta Section of the Light Railway (South-
Eastern Railway) was serving a useful
purpcse by catering to the npeeds of
thousands of passengers ;

(b) whether it is a fact that the closure
of this railway has led to the aggravation of
the transport problem m this region ;

(c) whether it is further a fact that
Government was aiready running more than
4500 KMs. of narrow gauge railways ; and

(d) if so, the reasons why it is not
possible for the Government to take over
Howrah-Amta Section, the length of which
is not more than 450 KMs, and run the
same in the public interest ?

THE MINISTFR OF RAILWAYS
(RAIL MANRTI) (SHRI HANUMAN.
THAIYA) : (a) Yes, Sir,

(b) While the closure of the Railway has
led to an existing mode of transport being
no longer available, the West Bengal State
Government have provided additional road
transport facilities, after the closure,

(¢) Nearly 4500 KMs. of narrow gauge
Railways are being run by the Government.

(d) The Company owning and operating
the Howrah-Atma Railway have stated that
they were obliged to close the Light Railway
due to increasing losses on its operation for
many a year, There is no likelihood of
such losses on its operation going down
after nwionalisation or assumption of the
management, On the other hand, the
expenditure and hence the losses would
further increase due to the obligations placed
on Government as a model employer and
manager, It was for the reason that
economic running of these lines by Govern-
ment could not be foreseen that nationalisa-
tion was considered as not being in public
intergst,
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Shortage of Power in Eastern Reglon
of the Country

274. SHRI JYOTIRMOY BOSU : Will
the MINISTER OF IRRIGATION &
POWLR (SINCHAI AUR VIDYUT MAN-
TRI) bepleased to state :

(a) whether the Eastern region of the
country 1s now faced with an acute power
shortage ;

(b) whether further aggravation of the
problem in the near future is being appre-
hended ;

(c) if so, the naturc and causes of the
power crisis ; and

(d) the steps, if any, being taken to
meet this crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SINCHATI AUR VIDYUT MANTRA-
LAYA MEN UP-MANTRI) (SHRI B. N,
KUREEL) : (a) No, Sir.

(b) to (d). Do not arise.

Demand, Production and price of Cement

275. SHRI JYOTIRMOY BOSU : Will
the MINISTER OF INDUSTRIAL DEVE-
LOPMENT (AUDYOGIK VIKAS MANTRI)
be pleased to state :

(a) on how many occasions, during the
Jast three years, Government allowed the
Cement industry to increase prices and the
amount of inccrease allowed on each occa-
sion ;

(b) the selling prices of cement in  1960-
61, 1965-66 and 1970-7! ;

(¢) internal demand, total capacity and
actual production of cement during 1968-69,
1969-70 and 1970-7{ and anticipated demand
in 1973-74 ;

(d) targets in respect of capacity as well
as production for the year 1973-74 ; and

(¢) whether the targets huve been re.
cently vevised and if so, the detalls thereol ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN UP-MANTRI) (SHRI
SIDDHESHWAR PRASAD) (a) On three
occasions, vz Rs 3 60 per tonnc on 16-4-69,
Rs 200 0on 4470 and Rs, 320 on 241070

(b) to (d) A statement 1s attached
(e) No, Sir

Statement

Free on Rail destination price of cement
was as under -
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(¢) the details of the price structure of
cars before and after this enhancement ?

THI DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MINT (AUDYOGIK VIKAS MANTRA-
LAYA MIN UP-MANTRI) (SHRI
SIDDH} SHWAR PRASAD) (a) to ()
The Supreme Court passed an interim order
on the 16th April, 1971 permitting the car
manufacturers to sell their cars at ex-
factory prices not exceeding those recom-
mended by the Car Prices Inquiry Com-
mission which was  set up by Government
on the recommendation of the Court and
which submitted 1ts Report on 293 1971
The ex factory retail seling prices of the

1960-61 Rs 94 00 per tonne three makes of cirs runnming prior to
164197t and those authorised by the
1965-66 Rs 10810, , Supreme Court with effect from the 16th
1970 711 Rs 13433 |, , April, 1971 are mdicated below -
1968-69 1969-70 1970-71 oy 0 o Price rul- Price  Increase
(in mulljon tonnes)
. __ cars ing prior  autho-
Capacity 1536 1596 173 t0 1641971 ’l‘;:ds::
Production 1223 1380 1436 reme
Internal demand 1200 1365 1420 Court on
the 16 the
Ancipated demand n April, 1971
1973-.74 20 milion tonnes — — —
Capacity target for Rs Rs Rs
1973-74 21 50 million tonnes Ambassdor 15,316 16 819 1503
t
Production target for ::;ndard 14,325 15,687 1362
1973.74 18 00 million tonnes Hurald 4 Door
Model 14,003 16 080 2077

Increase in Price of Motor Cars
276 SHRI JYOTIRMOY BOSU
SHRIRS PANDLY

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state

(a) whether the Automobile Compantes
have been recently allowed to increase the
ex-factory prices of cars ,

(b) whether the consumers will have to
bear an addittonal burden of Rs 1800 - 2000
s & result of this enhencement, if 80, the
Yeasons thereafter , and

The increase m the ex-show room price
payable by the consumers will be about
Rs, 2000/ m the case of Ambassador, about
Rs, 1800/~ 1n the case of Fiat and about

Rs 2500 n the case of Standard Herald
4-Door Model

Appointment of persons by Northeast
Frontier Railway in Assam

277 SHRI DINESH CHANDRA
GOSWAMI Wil the MINISTER OF RAIL-

WAYS (RAIL MANTRI) be pleased to
state

(2) the number of persons employed in
Assam 1 different classcs of posts, namely
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class 1, I, 111 and IV by the Northeast
Frontier Railway during the years 1967 and
1970 ,

(b) out of the aforesaid posts, how
many were filled up by people either of
whose parents was a parmanent resident n
the State of Assam including Megha-
laya , and

(c) out of the aforesard posts how
many were filled up by persons who prose-
cuted or completed their studies in any
educational nstitution in the State of Assam
including Meghalaya ?

THE MINISTER OF RAILWAYS
(RAIL MANTRID) (SHRI HANUMAN-
THAIYA) (a) Informattion about namber
of pursons employed 1s not comphied State-
wise but Railway-wise  Information rcgar-
ding Northearst Frontier Rajlway 1s being
collected and will be laxd on the Table of
the Sabha.

(b)and (c) Such State-wise statistics
are not maintainsd

Floods in Tripura Towns and protection
measures

278 SHRI DASARATHA DEB - Wil
the MINISTER OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRI) be pleased to state :

(a) whether Government are aware that
all the towns of Tripura are visited by floods
almost eveyy year , and

(b) 1f so, the steps being token to pro-
vide adequate funds to the Tripura Govern-

ment for undertaking adequate flood
protection measures ?
THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) SHRI
BN KUREEL) : (a) and (b). Yes, Sir. The
towns affected are the headquarters town of
Agartala and  Subed.visional towns of
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Khowa, Katlashahar, Sonamura, Belonia,
Dharmanagar, Amarpur and Kamalpur.
Flood protection measure in all the above
towns, except Kamalpur, have already been
undertaken and tmproved wherever necessary.
Woiks in Kamaipur couid not, however, be
taken by so far as land required for cons-
tuctton of embenkment has not been made
available .

A sum of Rs 14.51 lakhs has been
provided in the budget for 1971-72 of the
Government of Tripura for town protection
works The total provision for town pro-
tection works in the Fourth Plan 1s Rs, 86
lakhs

Flood protection Bund around Agartala
Town, Tripura

279 SHRI DASARATHA DEB : Will
the MINISTER OF IRRIGATION AND
POWFR  (SINCHAI AUR VIDYUT
MANTRI) be pleased to state

(a) whether Government are aware of
the fact that the flood-protection bund
around Agartala Town, Tripura requires
immediate improvement on the hines of the
similar measuses taken earhier 1n the border
areas of East Bengal , and

(b) if so, whether adequate funds have
been made available to the Tripura Gouern-
ment for this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT MAN-
TRALAYA MEN UP-MANTRI) (SHRI B.N.
KUREEL) (a) The Tupura Admimstration
are carrying out improvements to the flood
protection embankments around Agartala
town. These include raising, wideming, cons-
truction of spurs and pitching.

(b) The requsite funds for the improve-
ment works have been provided by the
Tripura Administration,  For the yeat 1974-
72, the amount provided 1s Rs 8 64 lakhs.

Delimitation of Assembly Constituencies
in Tripura

280 SHRI DASARATHA DEB: Will
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRI) be

pleased to state :

(a) whether Government have any pro-
posal for setting up a Delimitation Com-
mission for delimiting the Assembly
Constituencies of Tripura afresh for in-
creasing the number of seats ;

(b) whether Government of Tripura has
moved for such a fresh delimitation ; and

(c) if so, the steps being taken in this
respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRI NITIRA}
SINGH CHAUDHARY) : (a) and (b). No,
Sir,

(¢) Does not arise.

Judicial Commissioners Court for
Tripura

281, SHRI DASARATHA DEB : Will
the MINISTER OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRI1) be
pleased to state :

(a) whether Tripura Government have
moved for setting up of a separate Judicial
Commissioners Court for Tripura ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(VIDHI AUR NYAYA MANTRALAYA
MEN RAJYA MANTRI) (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) A proposal
was received from Tripura Administration in
July 1969 for the appointment of a separate
Judicial Commissioner for Tripura.

(b) The volume of work arising in
Tripura did not justify the appointment of
a separate Judicial Commissioner for
Tripura. However, for the disposal of
-grrears in Tripura, an Additional Judicial
Commissioner has been appointed with effect
from 25th September, 1970.
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Setting of Paper Mill in Orissa

282, SHRI S, C. SAMANTA : Will the
MINISTER OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRI) be
pleased to state :

(a) whether Orissa will have a paper
Mill in the private sector to be located near
Jeypore in Koraput District ;

(b) if so, whether a letter of intent for
its establishment with Rs. 30 crores has been
issued by the Central Government ; and

() its manufacturing capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA): (a) to (c). Yes,
Sir. A letter of intent has been granted to
a private firm for the establishment of a
new undertaking in Koraput District of
Orissa for the manufacture of 60,000 tonnes
per annum each of pulp and paper, In
their application, the party have indicated
that their investment in fixed assets will be
of the order of Rs. 25.8 crores.

Setting of Paper Mills during Fourth Plan

283. SHRIS. C. SAMANTA :
SHRIMATI JYOTSNA CHANDA :

Will the MINISTER OF INDUSTRIAL
DEVELOPMENT (AUDYOGIK VIKAS
MANTRI) be pleased to state :

{a) whether ony paper mills are going
to be set up during the Fourth Five Year
Plan ; and

(b) if so0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (AUDYOGIK VIKAS MANTRA-
LAYA MEN RAJYA MANTRI) (SHRI
GHANSHYAM OZA) : (a) Yes, Sir
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{b) Details thersof being :
(1) Nagaland Papor/Pulp | In the

Mil Pub-
(n) Kerala Newsprint hc

Mill | Sec-
(m1) Assam Pulp and | tor.

Paper Mill |

Besides these capacities have also been
approved 1 the Private Sector to set up
nulls for manufacturing pulp, paper and
newsprint

7§ 1970 & FA AF CANME ®
fawelt #Y qoad

284 ot faaame fog : #ar Fewd
#ire fagg wdt agamy £ g 730 e

(%) Tsreqr #Y ad 1970 & a=q
as faudl 431 %30 @R qwrf s@ F
daq ¥ fyfam Dgaen ¥ #ar aw
famifea fog 7o & sk sugw wafu &
YA F1 agq ¥ oo foae) fawat
Srwey FAE TE Y 5

(=) =ar gg a9 § f5 e Y
senifgg A & faqeft Sussw Al #)
ag 9t ;

(w) afg &, & ca% =1 Few &,
1

(¥) = #rg wxwre # faqae
TAqT & frge 99 T wqiA ¥ @A gQ
W wfus feoreft gt s w1 8 ?

Faanf site fagga st § gst
(0 domre gliw) : (%) AN ().
1970-71 3% usrearT § 11700 wva Zfae
fogay wr swrem g § wafs wea
12850 wrar gz w1 41 1
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() oy faggg % ¥ W
3 ¥ 75 3] g o} wrerwT ¥ FwmEa
WwE ga g

() s, @i Fh7 I ¥ TW-
w1 e fagga ofedlsr & qof @
WA A AT, QA H TR G AT
%Y wfys fawdl Sovsw g aqlf o

fagar arget ) agda

285 ot fgare fag Far sk
fow famre w97 AR A Far T
5 ggm & am Far § faqvt eqvqar &
fag af 1969-70 agqr 1970-71 & Agd
fasat agal #Y a7 ogge ad f&y
77 § Wt IAR § IT A ¥ AT *4r §
W ARG o9 95 wif R ar v ¢ ?

wrafre fasre duatem § o |t
(ot oo Wgt) 1 oS, 1969 &
1A, 1971 %Y wafa ¥ fager agd w)
wF W aifrs sEdy af fear war
a1, fagar aqg @ wafua awar frafa
SAM #1 Sugw wafw ¥ 17 wgEw
YT 6 s T ax J0A 6T 97 ¥ ) IR
F A ay ¥ JwEd, ¥ s
gy eqifey fear §, mwe Sqaew

ag g

faget WY vawy (et atar qfcdte)
¥ otg fra® mel WA angn

286 ot foreme Tag : w7 Wm
#t ag qaX & g0 w4 e @R
fagar &1 za=r (¥ afar afcdtsan) &
ag faeTy atel WA ST B QU S@
% war fafa fawifea #i § ot 2§ 1971-
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72 # Swgva XX Mg ¥ foaar @
qur g s

o Al (ot gEweda): T SEA &
faator & foq siver & dq @Y fawoe &7
st ¢ T IuF N ag S T A
agt ¥ g g WA 1 1971-72 F ST
25 stfewr iy 1g o1 1 A @eAT-
qqT g |

uweqm & yrpy fal R AgT
gt faarg

287 ot famg fag  war feard
oie fagga w41 3g a7 F For T
=

(%) #ar wava & FTHy fad
¥ agT gy faard &t i NI @A

% famrudia §

(7) i T F T 9 F
gy Freg fad ¥ 3o el owe qfe
¥ faarg g =y, ailc

(w) frmrs are & fFuiw wF 7=
a% WTH T & aATFAr § |

fam§ oitx fazgq amem § ga-RaY
(st dwmre ww) (%) F (W)
3gar a5t 9X fF@s @v 9T @ @ww
IAT 9T L HEIH 479 $T TG
& orew g agrar @ 5 gaer
ag weara ¢ fr et st wifam & R
Y wrafad @ 1y s & @ A
ot arraY § ferar gzl &1 GgeT @R ¥
qEWIE ¥ A WY a1 Y A fr M
oy & ow ¥ g fv ¥ famf A
gwrararg qar § |
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Collision of » Goods Train and Wardha-
Kazipet Passenger Train near Asifa-
bad Road (South Ceatral
Railway)

288 SHRI GANGA REDDY : Wil
the MINISTER OF RAILWAYS (RAIL
MANRI) be pleased to state :

(a) whether a collision occurred between
a Goods tram and 395 Dn  Waidha-Kazipet
passenger train at 5 p m, on 25th April, 1971
near Asifabad Road Station in Adilabad
District (South Central Ratlway) in which
one girl died and several passengers sustatn-
ed injuries ,

(b) If so, what are the findings of the
enquiry mstituted by the Assistant Commus-
mussioner, Railway Safety 3

(<) the action taken against the persons
at fault | and

(d) what was the amount of ex-gratia
payment made to the parents ot the deccased
and to other injured persons ?

THE MINISER OF RAILWAYS (RAIL-

MANTRI) (SHR! HANUMANTHAIYA) :
(a) Yes

(b) The report of the Additional Com-
stoner of Raidway Safety, Bangalore, who

has held his statutory nquiry 1nto this
acudent, 1s awaied

(¢) Suitable action will be taken on
receipt of the mnquiry report.
(d) EX gratia payment of Rs 5,700/~ has

been made to the parents of the deceased
and to other (njured persons,

Release of L. D.A. Loan for Electric
Power Iransmission Facilities
in States

289 SHRI GANGA REDDY:
SHRI M RAM GOPAL REDDY:

Will the Minister of IRRIGATION &
POWER (SINCHAI AUR VIDYUT
MANTRI) be pleased to state ;
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(a) when the loan of 75 million dollars,
advanced by International Development
Association, for expansion of electric power
transmission facilities in nine States of India
is proposed to be released ;

(b) the amount required for Andhra
Pradesh transmission lines ;

(¢) the amount required to complete the
natural transmission network by inter-
connecting various State grids which is
likely to promote more efficient and effective
utilisation of the generating capacity ; and

(d) how Government propose to get this
grid completed and in how much time ?

THE DEPUTY MINISTEK IN THE
MINISTRY OF IRRIGATION AND

POWER (SINCHAI AUR VIDYUT
MATRALAYA MEN UP-MANTRI)
(SHRI B. N. KUREEL): (a) and

(b). The agreement for the Loan of §75
million was signed on 3rd May, 1971 and
the amount 1s likely to become available
shortly after completion of the prescribed
formalities. Out of this an amount of
$ 9.85 million has been provided for trans-
mission schemes in Andhra Pradesh

(©) and (d). Evolution of a National
inter-connected trnasmission net work is a
continuous process and the inter-connections
are rcquired to be strengthened from time
to time as new loads and sources of gencra-
tion materialise. The total estimated cost
inter-State/inter-regional transmission lines
required by the end of the Fourth Plan is
Rs, 42 crores, In order to accelerate work
on these lines, Government of India is
providing 100% loan assistance to the State
Governments treating such schemes as
Centrally sponsored Schemes, outside the
State Plan ceiling. An amount of Rs. 22
crores has already beem provided for the
purpose in the IV Plan and efforts are being
made to increase this allocation so that the
necessary transmission facilities between the
various regions become available by about
the middie of the Fifth Plan,

New Railway Lines for Villivakkam fo
Trivellore and Vyasarpady to Basin
Bridge near ras

_290. SHRI 8. RADHAKRISNAN :
Will the Minister of RAILWAYS (RAIL
MANTRI) be pleased to state :
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(a) whether there is a proposal for
laying a third Railway line from Viilivak-
kam to Trivellore and a quadruple line from
Vyasarpady to Basm Bridge near Madras ;
and

(b) whether the necessary survey work
in this regard has been taken and
completed ?

THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : (a) and (b). The survey work
for these addstional lines has been included
mn the Budget for 1971-72, and will be taken
in hand shortly.

Progress of Barak Dam Project

291. SHRIMATI JYOTSNA CHANDA:
Will the Minister of IRRIGATION AND
POWER  (SINCHAL AUR VIDYUT
MANTRI) be pleased to state .

(a) the progress made to construct the
Barak Dam Project in the Fourth Plan ; and

(b) if progress the reasons

thereof ?

is slow,

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SINCHAI AUR VIDYUT
MANTRALAYA MEN UP-MANTRI) (SHRI
B. N. KUREEL) : (a) and (b). A project
for construction of dam at Naraindhar on
the Batak river had been prepared. As the
construction of the dam at this site would
submerged vitaable agricultural land and
also necessiated large scale displacement of
people, the Government of Manipur sugges-
ted that the dam should be shifted further
upstream. An alternative site for the dam
at Bhubandhar, which would submerge
comparatively smaller #rea in Manipus
territory  has, therefore, been selected,
Investigations at this site are now is
progress,
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12,03 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

DAMAGE TO (ROPS AND GRANARNS
BY RAINS IN NORTIHERN INDIA

MR SPEAKER Calling attention

Shrt R V Bade
SHIRI M SATYANARAYAN RAO
(Karim nagar) Sir, 1 have given

with
Andhia

notice of a calling attuntion
regard to the NGOs strike 1n
Pradesh That 1s most urgent

ot o o &F (FITMA)  F ufg.
Aty Aw-agd & fafafas faeg
&7 a2 Ffg A7 a7 varw famrAr g AR
sdar grar g f6 a8 @ IR A wF

a¥qeq €

I ARG F IAT AN 4 715§
g #rd 3ai ¥ wae) A< @faga
&Y qg «t @y’

THL MINISTER OF STATT IN TJIC
MINISTRY OF AGRICULTURI (KRISHI)
MANTRALAYA MEN RAJYA MANTRD
(SHIRI ANNASAHEB P, SHINDL) Due
to increase i the area under the High-
Yielding Varieties, production of wheit
during crop year 1970 71 for the country as
a whole 1s expected to be better than that
duning the last year This is despite refatively

unfavourable seasonal conditions during the
greater part of the winter

2 During April and May this year,
there have been reports trom Bihar, Uttar
Pradesh, Punjab and Haryana of hail-storms
and thunder-storms with equally winds of
high mtenssty  These rains coming as they
did at the ime of harvesting and threshing
of the wheat crop are reported to have
affected the grains as well as bhusa They
have also affected other crops like Mangoes,
Meclons, vegetables etc  Preliminary reports
about the damage caused have been received
from the States concerned and 1t will take
some time before an accurate assessment is

made,
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3 The earhiest report of ramn damage 10
wheat was from the State of Bihar in the
month of April, 1971 It was reported
that some standing crops were damaged
but the dimage was mostly to the harvested
wheat lyming on the threshing flor to the
extent of 20 to 25 percent  Bihar Govern-
ment have asked for help for giving relief
to the people in the affected areas A
Central Study Team 1s to wisit this State
soon 2nd necessary action witl be taken on
the receipt of the l'eam’s report

4 Damage to wheat in the States of
Uttar Pradesh, Haryana and Punjab took
place mn the month of May, 1971 when the
crops had been harvested and were lying on
the threshing floor Reports indicate that
of the grain lymng on the threshung floor,
the damage may be of the order of 10 to 15
percent 1o the case of Punjab and Haryana
and about 20 to 25 percent in the case of
Uttar Pradesh  No report of any scrious
damage has been received from Rajasthan.

5 Though rains have damaged the
wheat the damage 1» more in terms of
quality than quantty In order to give
rchief to the producers, Government have
relaxed the specifications  for  procurement
for wheat 1n order to faulitate purchases of
the run damagid wheat 1t 1s cxpected
that 1t would bu possible to procure a very
substantial quanuty of the rain-damaged
grain under the relaxed specifications Where
the grain had been haivested and put m
granines there has bcen no damage due to
rains Procured gram  partiularly 1
Haryana lymng i the mandis or in the open
awaiing despatch has been also been
afficted to some extent despue the pre-
cautions taken of covering it with tarpauling
etc  The affected gram s being recondi-
tioned and salvaged

6 The unseasonal rams emphasis the
need for ymproving the post harvest hand-
ling  and storage particularly at the
produceres level Government are a ware of
this problem and have been considering
steps that are to be taken 1n this regard. It
Is not expected that availability of seed for
the next Rab: sowing will be affected to any
significant extent by the recent rams  How-
over, Government will examupe this and
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take suitabie steps to make good seed avai-
lable to producers in case it became
necessary to do so,

7. Though the wheat in a number of
states has been affected in varying degrees,
this will not make any impact on the
general foods position in the country.
Government have built up substantial stocks
of food grains and procurement of wheat
this year is more than double than that
of last year for the corresponding period,

Y e @ aF coHA Y N ReE-
¥z frqr ¢ 39 ¥ ¥9@ Ms "o ga< far
grafmacarfia & wig & ag &
gg Wl qaraeT § & swEw, fadgse
arg fArA 59 wsfeas agl @ @
feafa ®1 wHAT F@ §F a6 TG gAr
A & dug 9T ofiaga & agfea
sgEeql 7 &7 ¥ FIWY TGS T EH
wfa Soid o€ 1 YT Yo A aqrar 5
A 7 fao & FIT A4 §9 F7 F9Qr
ggr gt & 1 mEA d gl § &) ard
TG T qTISr B AEarewe frar &, afew
ag Y @rgx 9%r gw & ¥ ghawn
afaer 93 &3 AW g -

“fymr Qgas & @ oF qf
afusrd o yw I § qgerar fe
gagr fawmw fasr Ogge a0
fafu=t afwgdl & @arf are @10
adg IW & | 9 4 A faed
F ARy g g g HIE gEg
FTATE ¥ AT AT & AT
qgf ox Wt ¢F wrw I A ¥
Fa@r g1 @y frg & wfewd
Faaai fo Wy Pma Med &
1Yoy 19 §9 fal § qaf & S0
3 Q1 Ay A af af § A1
apaf g
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ITHFAR SUTRRW A agf § M A
Hw T wHe qe ) qw ¥
wrar wigan g fw war g /19 &% §
ar 7€ | ¥z § anfa® agraar N af}w
# 0§ § ¥ 7N whaw ¥ N afew
wgrmar a5 A &1 fage ¥ 75 wfawa
6T 4 qfy @ IR § AT q@gl WA
gg T 3 I aut & TR0 | qeq NIM
¥l aef sl oY & wew A W
A A {1 T § | HA AT A qqy
RelizAsgr & f5 g3 weal & ag
g 8, dfxvag afl aawar § fe fea
usa H 1 ¥ A wgar gofwowr
9 F fAed § £ At S e far §
3T ¥ U THAR A gE TS A AF
TR AMIH T @Y &7 Jqaeqy AN

& s gifa o §, WY NeDdE g
§ ard il Wrg A TrAg AT Y AAT
Fq1 ag T A% § ?

SHR! ANNASAHEB P. SHINDE : The
hon. Member, Shri Bade, has come to this
bouse after somelime. Naturaily, he seems
to be out of touch with some of the facts
of the case, In Haryana, the food corporation
of India is not operating. It is the civil
supplies Department of the state Govern-
ment that is procuring. The news-item
which the hon, Member has read is not
correct, In fact, we have been requesting
the state Government that side by side with
the civil supplies Department, the food
corporation of India should be allowed to
operate, But the state Government for their
own reasons do not allow the food corpora-
tion to operate there,

I am not saying that there has not been
damage of foodgrains, etc. It has not been
due to the failure of the food corporation as
such. Moreover, the hon. Member shouid
appreiate that this was a natural calamity.
Normally, the rainfall in the months of
April and May is very scanty in north iadia,
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If we examine the record of 40-50 years,
that is so with an exceptional year or so.
This has been an exceptionil year. ft is
a sort of a natural calamity. Th:re has been
soms damage as I mentioned in the state-
ment state-wise, in Haryana, U, P,, Bihar
and Punjib also. But the extensive damage
occurred first 1in Bihar, then in U. P, and
in Haryana.

As far as the Government of India is
concerned and the food corporation of India
is concerned, we are trying to procure the
mazximum possible quantity in the market,
As | have already stated in the statement
as a result of the rains, some of the wheat
is bouned to be affected and discoloured,
We have now instructed the F, C. I, to
purchase...

stane. W aF ;47 T faed §
g aur gar ¢, e T QY af d

SHRI ANNASAHLB P. SHINDE : SO.
we have instructed them to purcnase rain-
damage wheat to some extent so that the far-
mers can get the benefit. As for as movement
is concerned there were some problems and
although there s effective coordination
belween the Railways and my Munistry, due
to operational difficulties and the difficulties
in the eastern region,there have been
difficulties felt in this regard and my Minis-
try are trying to see that the movement
is expedited.

ot g w awi (gwsia) o owft
g &1 I AT o § FF gugam
g g | Agt aF A UG KX T wA®
§ ol & faw & Fosgl W waTw §,
#0 AN & ALY Aar wwAr g s
a1 A & Gl Swrga ¥ 99y F9 841
w1 &% gwe ¥ faaig ) frar & afe
A% ¥ afvaga & swacar g, @ faaw
¥ afawd quw 7, ¥ FE I A
i 0T TG AT | AW axew A
M A s g fs Qgaw N ¥
oy o Wiw <A g g wHm 9%
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FramA F Ny qur gAar 1 ag AWt N
W @r 1 9g avt ¥ Fw wer g
e yAFT Nz o § 1 B
g v A AE a8 ¥ orrAr
wigar § 5 ag fFe it qamERrd §,
Yoy gIETT Y § q7 ¥ahT QTHC A
& a1 ara fag &Y @ ? @ qEEar gAR
A ¥ fage w9 wvw frggo § 1 e
nwaeqr # A F gwT @A F7 oWy
at qated grar & sifgd | & s AR
g fr frg &% S 3@y ST @
arfgy ?

o AT A W AeT qwasw
wgr 2 208 % wv 25 gfama &1
T gaT § dorra gfearm sk 3w
ww # | Afer wasdd § @ Rl
fret ¢4 s @ wardr st §
“Ag s agre’ # famrg R 20 &
& ¢ 75 wiowa o5 A mfag g afg
N adigT W FUA Y AwgwA A A
frea w=m & fog wwre fage
At wrar & sfgwfed) & oF o A
gaE & & faq Yo o1 <@r d, wav
I WHTT ITT AW Qv Wew w_W ¥ WY
™ IFI & 37 W Aed aife asgfeafy
®1 qar qareT o a8 T ar gft g€ §
IgHT WG geAidT oA A @ ?

o w6 76 vy feezw &
fearm ¥ 3§ Wi «Q3 ) ofew aw
fram # aoge P wr 4 e ag
TOART2E WA W A IX | R
qAvqta &) W9 T gTEqT FW av

®E?

w A adwr T § Ay b wgd
w dfeqi ¥ @dw war §) A ¥
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Tdew & frg o A AT 1 W @y

aft & ? aftag ady § o v wAY wEw
atal ¥ A A Q7 Y, AT weqr
w3 ?

SHRI ANNASAHEB P, SHINDE : The
hon. Member has made a suggestion that we
should send teams to the various states,
If there is a request from the state Govern-
meat we can consider that. Yesterday only
I was visiting some of the mandis in western
UP, 1 am visiting some mandis in Haryana
tomorrow, We arc constantly in touch w:h
the state Government. Everytning will be
done 10 seec that maximum quantities which
have been rain-damaged due to rain havoc
will be salvaged. 1 could see that very large
quantities can possibly be salvaged. There
was bright sun yesterday and day-before-
yesterday. If this continues, 1 think, quite
a good quantitity of foodgrains can be
sajvaged,

The hon, Member referred to the price
less than the procurement price in certain
mandis in the country. That happened
because certain rumours were floated that
the Government is not going to effect
purchases afier the 18th May That rumour
was sprcad by some interested parties. There
was rush of foodgrains in the market and
in UP alone it was 4 or 5 times more than
the normal. This created some problems,
May 1 assure this on the floor of this house
to the farmers and wheat-growers of this
country that we will procure every single
in this country-which is available, which is
brought to the market, which is of the
specifications as prescribed by the food
corporation and the Government of India,--
at the procurement price or at the price
which has been specified and that no food-
grain will be rejected? The farmers need not
be afraid thinking that Government would
stop purchases or that farmers interest will
be adversely affected.

oft g wey awt ;o Y o w@dr
wasl Y @i of+t §, w7 agr awrd
oY W a1E FW § ewR fawr
T Y A kg § W AWy
wa ¥ feafy ww Al W ¢
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qeqW WEAW © 1T §3 A1G | W
gy faar § 1

SHRI BIRENDER SINGH RAO
(Mahendragarh) : I would likc to inform
the QGovernment of what is happening
in Haryana. Most of the damage is in
Haryana.

WEAR AIA : AGHT A AG
oY §ATT AL 8 99 § |

ot . . Al (ggy) : faw @
¥ gEaa guT g, 37 A1 v v faR
greg ¥ T T o are Do feur g
AT F F1 A IFA $ frgr, gad
fau & ga@ AR [EAT g1 SN
aga & ana ¥ @y feafe ot sawrd
A & sifaw A & ) ag qg 9 aehr §
AN G ATAT § | @A Wi g Fardvasy
1 WY @) gar woar fe qaET q=IE
sfawa & sawr g &+ #3 w97 oF fax
¥ oy fadaw § qur § @ ¥ Wk
SR R qavar § fr xe # wvr gEw
gar g W1 30 w1 25 wfawa &1 @Y
TG IqT 2 § gAr q@rar wwar
ug wew AgY § 1 Y "war § F 3o el
¥ ity gehlg daer gwt 1 WN AdE
*Y 5 19 w1 ;A @A Awfee 5 aga
g fram A ¢ fomr w1 @ra= fasgw
are & T § 1 aga § fearEl & Ay W@
srgdY o @Y war § 1 § sraAr wgar
§ fr qeemm farr go 8, e g
AT RY A T X avqwy f g7
gl % W qrAerd §, & 8 w7y
WY Y FIT FT JIEW IAT W@ A
o X qamar § 1 § sy wigar § fo
fow fow g9 # aggar fsam &)

b et die & Qoedt @ ke N
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[s & . W)

AHE A fog awg & TRw e g &9
gy ¥ 7

& ag o sar wigr ¢ B st qan
wgfa & grig § frgm a1 99 & for
wareq Afaer ¥ a1 200 ?

ATYX TIY GAT AT 497 FA F &
T & F HSY A7 9FF wEdr QI Al
N wrIE AT A fram e
73, 72 & 70 a7 ¥ A @l § R
wTqFl 76 & Wig W 1 frgm w A
qeff 76 &% WA FT 1 g N B wWeA-
Q1T ®) qAT ¥ F fg @19 Far 7Y
wgefma vr A af & qwaef
faFiaIT g1 § WIT ¥ 0 9ad & fae-
e AN d faad fr g F smurdna
FAT FERT § AT FAT KT IR G 7

SHRI ANNASAHIB P STINDL 1

am glad the hon Member has drawn atten-
tion 10 some of the malpractices

MR SPEAKRLR Including the damage

SHHRI ANNASAHIB P SHINDF 1
quite agree mncluding the damage We are
se1zod of the matter and we shall look into
specific complaints

@t @ @t W F N e A
) aY Fared | MIF TN FeuTdY ¥ w30
a1 f§ wezrarT g

SHRI ANNASAHIB P SHINDE 1
quite see the pount that there may be cases
of extreme hardship In fact when the hon
Member was with me, we came across some

ases of extreme hardship 1 went to the
threshing floor of a farmer who had only
two or three acres of land that 1s, Jeaschold
iand, and all his wheat crop was practically
Jost so, there may be cases of extreme
bardship The state Governmeat are expected
to attend to such cases,
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As far as the total quantum of damage
1s concerned 1t 1s too premature at this state
to give precise figures I have requested the
state Government to assess the damage and
give us thur assessment Though the chief
Minister his mentioned some figures, they
include the damige to mangoes also He
did not rcfer specitically to wheat alone We
are keeping in touch with the state Govern-
ments and we shill havc:somc assessment
them and on the basis of the assessment,
if any steps are nceded or desired at our
end, we shill take those steps

One point which has been raised by my
hon friend from time to timc 1s what
Government propose to do  after taking into
consideration that such damage occurs on a
largo scale As 1 have alrcady mentioned n
my statement 1t raises a fundamental 1ssue,
nwmely that in the background of massive
production, the post harvest technology has
to be changed threshing harvesting mcthods
etc have to bt changud We have requested
the Agricultural commussion to go nto this
matter and submit an interim report to us
An uxpert of ours 15 abo looking into this
muter and we shall do whatever needful
1s tqured  But it 1y an important thing
which needs to be aitended to in the context
of this massive production n our country

The greatest relif bemng provided s by
way of relaxation of speufications, by

permitting  FCI to purchase ramn-damaged
wheat

SHRI B P MAURYA  What about
cortuption? That 15 the main thing

AW AN T T ¥ T Ay
T G¥AT § | 9 AN ARy 1 frgm)
A aarar f§ 70, 71, 72 s 73 =y
WL AT T6 = = qdf W@t sy
g, @ A ward iy g1 &

Tg JATT AEaT g fr @ oW Qeedrw
%farqamﬁmmtaa?

ud Wl ag Fifew o
e Fra w1 ko & a A Y, wra b
TR AR fafre www ¥ @ e
v 2 fear § 1
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SHRI B, P. MAURYA : This corruption
must come to an end. You have failed to
establish a society without corruption, though
all the while we are talking of a socialist
socitey,

SHRI JYOTIRMOY BOSU (Diamond
harbour) : That is their class character,

SHR! ANNASAHIB P, SHINDE :1It
is true, as has been mentioncd by Shri
Maurya, some farmers did complaint to us
that they were paid less than the procure-
ment price. I have got similar reports from
other quarters also. There have been some
cases of malpractice. But the gencral problem
in UP appears to the poor marheting condi-
tions. There are Pycca adhadhias and
Kachha adhadhigs. A lot can be done by
the state Government in order to improve
marketing conditions and marketing laws
so that the grip of the middlemen and
exploiters is loosend if not eliminated. . ,

SHRI PHOOL CHAND VERMA : Rose

SHRI ANNASAHIB P, SHINDE : Even
when his party was in power there, we had
written to the state Government to take
necessary steps. I am again drawing their
attention to take necessary steps to improve
market conditions.

SHRI NATHU RAM MIRDHA
(Nagaur) The FCI should recognise
the farmer as the seller, Now they only
recognise the adhadhias. That is the basic
trouble, This policy has to be changed.
Government should give a directive to the
FCI 1o purchase from the farmers direct
through their agencies.

MR. SPEAKER : The hon. member
should remember that he cacnot speak
without my permission, and if he does so,
it will not be recorded.

ot www fast wywe (¥afan)
weqw wizw, ANt WAy A W ¥@H
fear §, wg fasgw frmeitfor §, wafe
¥ § warwfyw qof & w1 @ wue
w1 o afr g€ &, T & I WA
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SHRI ANNASAHEB P. SHINDE : As
far as relicf asked for by the Bihar Govern-
ment is concerned, some ways and mcans
advance has alrcady been given to the Bihar
Government, but as 1 mentioned earlier
a central tcam at the request of the Bihar
Government is visiting the state and on the
basis of the report of the team, the Govern-
mrent would take nccessary steps to provide
relief 1o the Bihur Government.

In repard to providing seeds to the farmers
for next year, may 1 assure the hon.
Member that we shall take adequate care
and whatever quantities of good seed are
required by the Bihar Government would
be supplied to Bihar farmers.

In regard to short duration crop etc. , so
as to protect the farmers from such calami-
tios, I think the hon."Member is aware of the
fact that the present strains of whoat which
we have popularised in the country are of
much shorter duration as compared to the
traditional varieties, but our research scien-
tists are attending to this problem, and the
suggetion of the hon.Member can be borne
in mind.

RE : PARERS LAID ON THE TABLE

MR. SPEAKER :
Laid.

SHRI JYOTIRMOY BOSU : There are
two things which are occupying our minds.
"One is the murder of a worker of ishapur
rifle Factory. Then, a deputation under the
Jeadership of the acting General Manager
of the Gun and shell Factory went to the
police station, where the whoie crowd was
bayoneted and lathicharged, and two of them
were murdered. What sort of Government
" gre they running in Bengal teday?
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MR. SPEAKER : This ia without pre~
vious notice.

SHR! JYOTIRMOY BOSU : We have
given a calling attention notice. It has not
been admitted so for as we know, Itis
a very serious matter, We would like you to
ask the Government to make a statement.

Secondly, in Andhra 4} lakhs of Gover-
menl employees are on strike for l} months.

MR. SPEAKER : I am sorry, I have
not allowed anything. It will not go on
record, It is not with my permission,

SHRI JYOTIRMOY BOSU : **

THE MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YESHWANTRAO
CHAVAN) rose--

SHR1 JYOTIRMOY BOSU : On item
No, 3, point of order under rule 376.

MR, SPEAKER : There is nothing
under consideration yet.

SHRI JYOTIRMOY BOSU : He has
already laid the paper on tho Table.

MR, SPEAKER : When the papers are
laid on the Table, no question can be asked,
except why there is any delay in laying the
paper.

SHRI JYOTIRMOY BOSU + Now, on
item 3,.1 want to make a submission, If
you will kindly refer to page 76 of the

Handbock for Members, at page 76 of
that book, you will find—

MR, SPEAKER : I have scen it.

SHRI JYOTIRMQY BOSU : I wiilt read
from Page 76 5 it says :

*“Members who want to seek any in-
formation from Ministers regarding
p=pers mentioned in the List of Busi-
ness to be laid on the Table of the
House, should give advance intimation
to the Speaker stating the specific
points on which information js requir~

. ##Not recorded,
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ed so that the Minister concerned
could come prepared with the infor-
mation,’

1 have given three notices covering three
items on the List of Business-items 3, 4 and
5. 1 want the Minister to reply to the
points asked for in my notice.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Only if the Speaker permits; not
otherwise,

SHR! JYOTIRMOY BOSU : 1t does not
say that, Mr. Vajpayee.

MR, SPEAKER ; Tam very sorry, I
am not allowing this,

SHRI ATAL BIHARI VAJPAYEE :
I would like you to give your ruling in fav-
our of Shri Jyotirmoy Bosu, so that we can
also take up such questions and items !

MR. SPEAKER : It will be setting up a
very, very cumbersome procedure if 1 allow
it.

SHR1 JYOTIRMOY BOSU : Whatis
the use of this book then ? 1 have sought
your ruling, because the rule specifies my
right to ask for information. You will direct
the Minister. (Interruptions.)

MR, SPEAKER : You cannot quote
this.

SHRI JYOTIRMOY BOSU : Why not ?

MR. SPEAKER :
the rule.

You can only quote

SHRI! JYOTIRMOY BOSU : *¥(Interr-
uptions) .

MR. SPEAKER : Please sit down, We
bave accepted that when a paper is laid
on the Table, it is just laid on the Table,
If any Member later on gives notice to dis-
cuss it, that is considered on merits and
allowed or disallowed. (Imterruption). The

Endbook is intended to serve as a guide on
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various parliamentary matters. If you have
read the preface you will find this

“The information contained in this
publication is not exhaustive, It can-
not be quoted as the authority if it is
in conflict with the provisions of the
Constitution,” etc.

Here, my rulling is - and we have follo-
wed it for years and years—that when the
papers are laid on the Table of the House,
they are just laid, Normally, questions have
been asked why it is being delayed or why
this comes up after such a delay. Those are
the only questions allowed so far. You are
now getting up and saying that you want to
ask certain questions regarding contents of
the statement. You give notice; they will
be considered on merits.

SHRI JYOTIRMOY BOSU : I have not
questioned your ruling...

MR. SPEAKER : What is it youare
doing then ?

SHRI JYOTIRMOY BOSU : It gives
clear guidance that 1 can give notice of 10 or
15 days...

SHRI DINEN BHATTACHARYYA
(Serampore) : Notice has already been
given regarding the murder...(]mermp.
tions)

MR, SPEAKER :
thing else,

He is raising some-

SHRI JYOTIRMOY BOSU : I want to
ask...

MR, SPEAKER : 1 am sorry I am not
allowing it; no; not at all. I am not going
to allow it,

SHR1I JYOTIRMOY BOSU : Mr.
Speaker, may J remind yon that I function
on my own rights ?

MR. SPEAKER : You are defying the
Chair; I am not prepared to tolerate it. You
are defying the Chair,

**Expunged as ordered by the Chair

vide Col. No 192
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SHRI JYOTIRMOY BOSU : I am net

defying the Chair.

MR. SPFAKER : You are persistently
defying the Chair. 1 am sceing it since the
last session, 1 am not going to allow it in
future, Kindly sit down.

12.35 hrs.
PAPERS LAID ON THE TABLE
ECONOMIC SURVEY, 1970-71

THE MINISTFR OF FINANCE (VITTA
MANTRI) (SHR1 YESHWANTRAO CHA-
VAN) : | bog to lay on the Table a copy of
of ‘Economic Survey, 1970-71'. [Placed in
Library, See No. LT-16*/71]

REPORT RE: COMMISSION OF RAILWAY
SAFETY

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (PARAYATAN AUR NAGAR
VIMANAN MANTRALAYA MEN RAJYA
MANTRI) (DR, SAROJINI MAHISHI) :
On behalf of Pr. Karan Singh, [ beg to lay
on the Table acopy of the Report (Hindi
and English versions) on the working of the
Commission of Railway Safety for the year

1969-70. [Placed in Library. See No.
LT-164/71]

STATEMENT RE. POWER-POSITION IN
BHAKRA SERVICE AREA

THE MINISTER OF IRRIGATION
AND PGWER (SINCHAI AUR VIDYUT
MANTRI1} (DR, K. L. RAQ) : | beg t0 lay
on the the Table a statement regarding
pcwer. position in Bhakra Seivice Area.
[Placed in Library, See No, LT-165/71.]

MR. SPEAKER : Secretary. [nterrup-
tions).

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : ** (Juteriuptions).
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MR. SPEAKER : Don't try to misbe-
have. Please sit down. He is trying to
misbchave,

SHRI JYOTIRMOY BOSU : I want to
make a submission before the House ...
(Interruptions).

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE
(SHIKSHA AUR SAMAJ KALYAN MAN-
TR AUR SANSKRITI VIBHAG MAN-
TRI) (SHR1 SIDDHARTHA SHANKAR
RAY): You do not believe in parliamen-
tary democracy. You are here to create
trouble,

SHRI JYOTIRMOY BOSU :1 want to
submijt to the House that this is a curtail-
ment of the rights of a member, which are
written in the books, (Jnterruptions)

MR, SPEAKER : May I invite
attent on of the House ?
defying the Chair,

the
He is persistently

SHRI R. S. PANDEY (Rajnandgaon) :
He has said many things about the Chair,
He should he named.

SHRI JYOTIRMOY BOSU : *

MR. SPEAKER : He is trying to insult
the Chair. He is persistently defying the
Chair. If he repeats it again, I will have
to ask him to withdraw from the House., 1
am rot going to tolerate it,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT ( SANSADIYA KARYA
TATHA NAVWAHAN AUR PARIWAHAN
MANTRI) (SHRI RAJ BAHADUR) : Sir,
may I suggest that all that he said with res-
pact to you should be expunged ?

MR. SPEAKER : Yes; it will be done.
If he repeats it again, I will have no alter -

native but to ask him to withdraw from the
House. '

*¥Expunged as ordered by the Chair vide Col. No.192
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SHRI JYOTIRMOQY BOSU : What have
1 said which is unparliamentary ? We are
here to protect democracy. (Interruptions).

MR, SPEAKER : The hon. member of
the Marxist Party is defying the Chair.,

SHRI DINEN BHATTACHARYYA
(Serumpore) : If he has said anything un-
parliamentary, you can expunge it. If he has
said something within his right how czn you
expunge it ?

MR. SPEAKER : It is not within his
right.

SHRI INDRAJIT GUPTA (Alipore) :
If in this handbook which is circulated to
members, this particular section is per-
mitted to remain as it is, a very anomalous
position will be created. Better have it de-
leted. 1 do not know whether Mr. Bosu
was asking a question or seeking some in-
formation. But the fact remains that what
is written here in the Handbook of mem-
berss is very categorical,

MR. SPEAKER : If allowed by me.

SHRI INDRAJIT GUPTA : It does not
say that, Either amend it or have it deleted,
because a large number of new members
have came and no confusion should be crea-
ted in their minds.

MR. SPEAKER : The Handbook can-
not be quoted here. You can quote the
Rules, but not this,

SHRI JYOTIRMOY BOSU :
throw it into the Jumna.

Then

SHR1 INDRAJIT GUPTA : Why not
amend it ? Why create confusion? (In-
terruptions).

MR, SPEAKER : Secretary.
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12.49 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table
the Finance Bill, 1971 passed by the Houses
of Parliament during the last Session and
assented to since a report was last made to
the House on the 2nd April, 1971,

2. 1 also lay on the Table copies, duly
authenticated by the Sccretary of Rajya
Sabha, of the following two Bills passed by
the Houses of Parliament during the last
Session and asscnted to since a repofrt was
last made to the House on the 2ad April,
1971 :—

(1) The State of Himachal Pradesh
(Amendment) Bill, 1971,

(2) The Labour Provident ¥Fund
Laws (Amendment) Bill, 1971,

12.4% hrs.
ARREST OF MEMBER (Shri Lalji Bhai)

MR. SPEAKER : 1 have to inform the
House that 1 bave received the followiug two
communications :-

(i) Letter, dated the 24th May, 1971,
from the Sub-Divisional Magis-
trate, Parlament Street, New
Delhij :

“l have the honour to inform
you that Shri Lalji Bhai, Mem-
ber, Lok Sabha, has been arrest-
ed today by the police, Police
Station, Parliament Street, New
Delhi, under Section 188, Indian
Penal Code, for violation of
prohibitory orders promulgated
by the Additional District Magis-
trate (South) Delhi, near Parlia~
ment House. The arrest was
cffected at 1-45 p.m. on Raj
Path beyond the crossing of Raj
Path and Rafi Marg.

He is being presented before
the Judical Magistrate, 1st Class,
New Dethi.”
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[ Mr Speaker ]

(1) Telegram, dated the 24th May,

1971, from the Superintendent,
Tihar Jail, New Delhu @
“Shr1 Laly Bhai, Member Lok
Sabha was admitted m Tihar
Jail today under Section 188,
Indian Pena} Code ™

He 1s now lodged 1n the [ihar Jail

SHRIR V BADE (Khargone) He was
coming to Parhament At that time

MR SPFAKFR 1am only giving an
mformation He cannot raise any guestion
without giving notice

1243 hrs
STATEMENT RF  SUGAR POLICY

MR SPEAKIR Now Shn Fakhruddin
Al Ahmed will make a statement  If it 15
too long 1t may be laid on the Tible

THL MINISTFR OF AGRICUITURI
(KRISHI MANTRD (SHRI T A AHMID)
1 beg to lay on the Table

SHRI TRIDIB CHAUDHURI (Betham-
pore) Sir, this 15 an important policy stdte-

ment  Merely laying 1t on the Table would
not do
MR SPEAKLCR If hor Mcmbeis so

desire, 1t may be read

ot arew fagrdy aodadt (vnfage )
WA WENET, AT WG A & AT F
A% g qATE YBA &Y TS &, a9 Q)
qFg5 9z 7 FE e 1 HTC FIT

g aw & ag ax F o qqr o
gxar g |

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Sir, on a point of order  There
18 a news item 1n today’s State sman which
says that the Union Cubinet has decided to
de-control sugar This nformation has
been given to the press even before it s
given to Parhament  This 1s a clear breach
of privillege of the House

Statement Re. Sugar Policy 196

MR SPEAKER : He cannot raise any-
thing he wants without giving a proper
notice

SHR1 JYOTIRMOY BOSU .1 am rais-
ing 1t under rule 376

MR SPEAKER
writing

Please give it In

SHRI JYOTIRMOY BOSU -
point of order under rule 376

It 1sa

MR SPEAKER You are objecting to
a certain stalement

SHR1 1YOTIRMOY BOSU I am not
objecting 1o tus statement T am only say-
ing that there 1s a front page news item in
today’s Statesman whih says

* The Union Cabinet today decided to
de-control the price of sugar ”

1 want you, Sir, to obtain an explanation
from the gosernment how they haive released
the news to the press before giving it to
Parliament  You can make up your mind

MR SPEAKER
up my mind

I have already made

SHRI T A AlIMLD
have not released it to the press

Government

MR SPFAKIR Let him make his
statement

SHRIT A AIIMED As the House is
aware, complete control on sugar was impo-
sed on April 1963 on account of the low
production of sugar that year and increase 1n
its prices The control continued in this
form upto the 1966 67 season when sugar
production was one of the lowest 1n resent
years because of the drought conditions
which had affected the sugarcane crop, the
production during the year being under 22
lakh tonnes  In order to encourage the
produc 10n of sugercane as well as of sugar
through the incentive of higher cane pIies,
the policy of partial decontrol of sugar was
mitoduced from 1967-68 season  Wnder
this modification, a major part of the pro-
duction of sugar was procured by Govern~
ment at fixed prices, mamly for controlled
distribution to the domestic consumers and
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a portion released to the factories for sale
in the free market. This ensured that while
the domestic consumer obtained his require-
ments at reasonable prices fixed by Goven-
ment, the factories could realise higher prices
for the free-sale sugar and, therefore, pay
higher prices for sugarcane 10 the groweis.
During the years, 1967 68 and 1968-69, the
growers received for their cane prices which
were substantially higher than the statutory
minimum prices. The objectives of this
policy have thus been achieved inasmuch as
the production of sugar went up to 356
Jakh tonnes in 1968-69 and to 42.6 lakh
tonnes in 1969-70 and sugar has been avail-
able to domestic consumers in adequate
quantities through controlled distribution
channels at prices fixed by Government,

2. With the substamtial increase in
production and aciumulation of stocks of
sugar with the factories which were about
21 Jakh tonnes at the close of the last
season, the situation has materially changed.
Although internal consumption has gone up
from 26 lakh tonnes in 1968-69 to 325 lakh
tonnes in 1969-70 and may be about 37
lakh tonnes during the current ycar, the
stocks wilh the factories at the end of the
s .gar year in September will still be of the
order of 19 lakh tonnes. The prices of sugar
in the open market have also been going
down substantially since 1969-70 sugar
season and the prices realised by the facto-
ries (exclusive of excise duty) have been
moie or less at the level of the levy prices.
Factories in high cost zones have not been
able to sell the released levy sugar on
account of easy availability of free sale
sugar and the reluctance of deficit States to
lift high priced levy sugar for distribution.
This has resulted in accumulation of dis-
proportionate stocks with factories in several
zones and consequent financial difficulties,
There have been persistent demands from
sugar industry for a revision of prices on
the ground that there has been increase in
the cost of production and hoiding of stocks.
Many'factorics have had recourse to litiga-
tion in recent months and have secured
i.men.m orders involving substantial increases
In prices, which vary from factory to factory
in the same zone, with the result that at
present in scveral parts of the couatry the

system of price control and distribution is
under great strain,
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3. Government have thcrefore reviewed
the entire sugar policy in the light of the
changed circumstances. It is considered
that, in view of the easy supply and stock
position of sugar, control over prices of
sugar, distribution of sugar to consumers
at fixed quotas on the strength of cards and
other procedural handicaps have little place
in the present situation, Government have
therefore decided to remove all controls on
prices, distribution and movement of sugar
with immediate effect. Releases of sugar
from factories for sale to wholesalers will,
however, continuc to be regulated in order
to mamntain reasonable and stable prices in
the market and to ensure availability of
adequate supplies throughout the year. By a
process of judicious releases it will also be
ensured that there are always adequate
reserve stocks of sugar in the country to
meet fulure contingencies. Government hope
that these steps will help in removing the
present strain in the distribution system and
enable the consumer to get his requirements
at competitive prices throughout the
country. Further, in order to protect the
interests of the sugar cane growers, control
over minimum prices of sugar cane to be
paid to the growers will continue and
minimum prices will be fixed for each crop
season, as in the past.

12.47 hrs

RE. DISCUSSION ON INFLUX OF
REFUGEES FROM EAST BENGAL

MR. SPEAKER : We will now resume
discussion on item No. 8, the Annual
Report of the University Grants Com-
mission.

it srrw fagrdt aoRdy (wrfaae)
weaet #AERA, AU uw frkga §, dwew
2w & g ¥ ot O w4t el i g,
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199 Re Disc ahout
[ @iz fagd madedt]

g #y fadea & fr a9 @ N
g w7 YT F@ faq WL ¥H A0
981 |

weaw AgRa T qaA A
ST

oY wew fagrd awAN g8 FA
gmw v wiwer &, @Y @zed TH O
grafaa 2, aF 71 Meraer A6 F
fod mag =ifgy 1 AT A9 e
N T A A 9w ¥ sy azw faw
ST | ATT ¥ YA W9 A8 /A,
& 991 IR F7 577 2rEA AfAd |

Hoqwt ARAT 9N & 4FTET €9 W
warey zrew fas qrawr

oft sewt fagr@ awRAr  F@ qq
ferea & Y <t | @ aF T a<
9t &1 QU wFaT A8 frar srawr, ®
aA quwar fr w9 AEEm @ o9 AW

-

q&{ |

SHRI R S PANDLY (Rajnandgaon)
Sir, [ agree with Shri Vajpayee more time
has to be allotted because this 15 a very
important matter

SHRI FRANK ANTHONY (Nominated
—Anglo-Indians) Some of us did not
support the adjournment motion because
we wanted a full discusston But this s a
matter which leaves no alternative except
war and some of us want to put that point
of view,

SHRI INDRAJIT GUPTA (Alpore)
Within this hmited time 1t wili not be pos-
sible to acoommodate all the representatives
of the principal groups and of the ruling
party. The time has to be increased,
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SHRI JYOTIRMOY BOSU (Diamond
Harbour) A mole hill has been made out
of a mountain Now this has been put
down as a short duration discussion which
cannot extend beyond two hours What
1s this mockery that everybody 1s 1ntending
to do, we do not understand

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : We also support the demand that
time should be extended It 15 unreason-
able to give only two hours for discussion
on Bangla Desh 1ssue It must be for the
whole day tomorrow  (Interiuption)

st gagw araeEt (awdgr) e
"R, HIGFT J1E ¥ 2TIW q@AT TEAT
zafsu oo ®fd Q% 9% g afoF w9
71 faq wiw z9% fou «f"m | DY A&
9T 21EW qEIAT qTar § AT gAy TEH
FEAT 9807 1 eyfeu AN qwIRa g B
AT Y AT g FAFT A W A0 0,
(sgawr)

= 7z fagrt awRdY  gw wIw
AT 4F § AT g qrvEH IR AR
FA GATA §T F )., (ewamw) | o o
T3t T A 9wl Bk S ed Ay
& Y wfeard Gar @y )

MR SPEAKER One whole day
means four hours  If you want four hours,
we will start at 2 O’Clock and finish at
6 O*Clock , or, we start at 3 O'Clock and
fimsh at 7 O Clock today

st TITEmT WeR (wza1)
HIT T aF TR 7 ™ A1Y |

ary

SHRI A K SEN (Calcutta —N
~North
West)  Let 1t be from 2 to 6 today

MR SPEAKER
£00d suggestion
today,

1 think, 1t 1s a very
Let 1t be from 2 to 6
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SHRI INDRAJIT GUPTA : The reply
may be held over for tomorrow.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : QGive the whole day to-
morrow for Members and let the reply be
day after tomorrow.

SHRI INDRAJIT GUPTA :
important matter.

Feqw wERd ST ¥ AT W, S
CIREEER I (T A ) ol

®}eE

SHRI TRIDIB CHAUDHURI (Berham-
pur): The Prime Minister has described
this refugee problem as the biggest crisis
that this nation has faced after independence
and you want us to be satisfied only with four
hours ! We have never deait with such
serious problems in this fashion in this
House. After all, this House has a respons:-
bility to the country and to the world. This
is an international problem and we are
trying to deal with it in a perfunctory
manner, This is impossible.

It is an

MR. SPEAKER : One whole day’s
debate is enough, We will take up the
discussion on the UGC Report tomorrow
and will start the discussion on item No. 9,
that is, Bangla Desh, at 2 O'Clock today,
take the whole of today and finish at
6 O’Clock. We will take up the discus-
sion immediately after the Lunch Hour and
finish it at 6 O'Clock.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND MINIS-
TER OF DEPARTMENT OF CULTURE

(SHIKSHA AUR SAMAJ KALYAN
MANTRI AUR SANSKRITI VIBHAG
MANTRI) (SHRI SIDDHARTHA

SHANKAR RAY): 1 do not mind the
U_GC discussion taking place after the
discussion on Bangla Desh.

MR. SPEAKER : Not today,

SHRI SIDDHARTHA SHANKAR RAY:

No, after the discussion on Bangla Desh is
Over tomorrow,
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MR. SPEAKER : Should be adjourn
for lunch to reassemble at 2 O'Clock ?

SHRI BHAGWAT JHA AZAD :
hours are not enough,

ot wzs fagrt arodet - gud fag
e w2 qafey T €N 1

Four

SHRI BHAGWAT JHA AZAD : When
hundreds are being killed, you cannot allot
more time for this |

SHR1 P. R. DAS MUNSI
South) :
alone,

(Calcutta
It is not the problem of India

oY &, @t N¥ (FWgE) : aqeAw
"2, ag YHEAT Agq Sarar ATRAT
T3 UF HqIIIT GHEAT & | T 9L GH
Ffar Arang g agaga A & 1

MR. SPEAKER : We adjourn for
lunch to reassemble at 2 O'Clock when we
shall take up the discussion on Bangla
Desh....... (Interruptions)

1255 hrs

The Lok Sabhha adjourned for
Lunch 1ill Fourteen of the
Clock

The Lok Sabha re-assembled after
Lunch at Three Minutes past Fourteen
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair)

DISCUSSION RE : INFLUX OF
REFUGEES FROM EAST

BENGAL
MR, DEPUTY-SPEAKER : Shri A, K.
Sen.
SHRI A.K. SEN (Calcutta—North

West) :  Mr, Deputy-Speaker, Sir, we are
called upon to discuss one of the greatest
tragedies in human history. It is not merely
enough to say that we stand at the cross-
roads of history. That will not be saying
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enough It will also not be cnough to say
how mullions of people have been throttled
Because that 1s a triism  The whole world
knows about it It 15 also not enough to
say that many morc millions are fleeing
from the blood and fury let loose by
Pakistan  Because that 1s again a4 truism
And the Prime Minister has referred to 1t
only yesterday how this counry has buwun
pressed down with the problem of millions
thrown across the border, who have left
everything behind them and who are now
looking forward to the future to return to a
very happy land

Truly, the hawks of politics of Pakistan
are stalking around and the blood fire and
fury have become the order of the day
What are we to do ’ Is 1t enough to extend
again the words of sympathy whith this
House so unanimously expresscd before the
last session ended ?

Is 1t enough to sav thit we shall not
tolerate this outrage committed across our
borders and that we rufuse to acwpt the
position where our ncghbour will be at
hiberty to drive away ils unfortunate citizens
just because 1t wants to thrust a bloody
colonial rule upon them ? 1Is 1t enough to
say that we are prepared to extend ill our
sympathy, support and succour to thesc
millions of unforiunate refugees ? 1 do not
think either the country, or the people, or
this House will accept such a position  Such
a passive tole would not be consistent with
our history and our past traoition It has
been the glory of this nation that whenever
human freedom and dignty have been at
stake we have not only raised our voice 1n
opposition but we have goic with active
help to see that forces of freedom and
democracy sucteeded I think a more grim
test has now come beforc as and we must
overcome all the difficulties and obstacles
that lie 1n our way and pass this grim test
with glory and with success

1t 1s very difficult to say in what particular
manner and with what particular strength this
couniry must act, but 1 think it will be the
unanimous fesling of this House, and ot the
people outside, that this country must act wih
valour and strength  We do not expect the
Prime Minuster of Lthe government to tell

»
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us actually what are the steps which are
to be taken or which ought to be
taken, but we shall be satisfied 1if we
arc told that this country 1s going to act
with strength, for we have seen that not
mercly Pakistan but the world outside only
undcrstands  strength  If  that 1s not so,
the anguished voicc of these muillions of
slaughtered corpses  whose past tales have
not yet been told their tragedy would have
movid all the capitals of the world Butm
1ts plice we are finding a patheti indifference
being expressed all over

If we judge the history of the past two
centuries and how these powers acted in the
past, it may be worthwhile to recount a few
nstances when far less tragedies have moved
nto action the so-called great powers
Let us take the recent past, betore the world
war In the 19th century when Greece was
invaded and oppressed by the Turks, three
great powers rushed therewn in 1827, and
those powers wcre England, France and
Russia  Why ? It was said openly that
they could not be silent spectators of thou-
sands of innocent Greeks being butchered
by the Turks Not only were the armies
rushed but the whole of the Greek Coast
was blockaded and that  resulied 1n the
battle of Nivarino where the Turkish fleet
was entirely destrored History 1s replete
with instances of so many nterventions m
the cause of freedom, as it was said, and
Lngland was one of the countrics which
proclumed n its loudest voice 1n those days
that where freedom was 1n per1l the English
army would be active, so much so that
when a Briish  citizen, John Rosion  was
ijured and his property was seized by the
Greeks the Briush fieet blockaded the Greek
Const and they declared an embargo, claim-
ing the nght of reprisal, stating that no
country n the world had the right n the
exercise of 1ts domestic junisdiction to hurt
the hives and property of the citizens of
another state The right of reprisal 1s re-

cognised 1n international law as inherent i
any sovereign State,

What 1s happening today 1s ths, Not
merely the Pakistami citizens, the minorities
and the majonty community who have been
slaughtered, but thousands of villages on
our side have been attacked and hundreds
of Indian citizens have been shot Therr

bodies have been seen by our Ministers,
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Mr. Khadilkar is here, Ask him, Sir.
Other Ministers have gone ; other Members
of Parliament have gone I have scen myself
Indian citizens with bullet wounds, leave
alone, thousands and thousands who have
come along from the fury of the Pakistani
demons with injuries on their bodies, men,
women aad children, leave alone those tales
of atrocities of international crimes in
opposition to which every nation has a right
to act.

I am only confining myself at the mo-
ment to the injuries inflicted on Indian
citizens and their properties. When wanton
shooting is resorted to by the Pakistan army
are we to sit quiet 7 Have we not got the
right in international law to act and hit
back ? Must we not then cross the border
to neutralise the areas from which these
attacks have been inflicted on our citizens
and on our propertics ? Have we not then
the right to calm those very guns which are
aimed at us ? I think, we shall be well
within our rights to go to the other side of
attack and finish them so that those guns
can no longer be aimed at us and we are
not inflicted any injury on our persons and
properties,

Stir, that is our right of self-defence. No
State-however powerful it may be-has a sight
to unleash forces of destruction on another
State. That is not merely inter-national law,
but that is also domestic law too. If I have
aright to live peacefully in my house, I
could not let out fiood-waters into my
neighbour’s land and flood my neighbour’s
property, nor can I use my gun, injuring
the properties or the persons of my neigh-
bours. That is domestic law as well. And
International law is much more important,
because there, armed sovereign States con-
front each other and there the armies have
to be restrained to the limits so that the
army of one State cannot be allowed to
carry on rape and plunder on the persons
and property of any neighbouring State.

Therefore, this answer has to be given
by us, by this House and by the Govern-
ment whether we will allow any longer this
audacious attempt on the part of Pakistan
to flout our sovercigaty and to inflict injury
on our own citizens and on the property
belonging to them. Thoy must bo taught a
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lesson. The only lesson they understand in
this world is the lesson of force and that
has to be shown to them so that they may
know that this country, however wedded we
are to peace and to the principles of non-
violence—which have been our cardinal
ways of life—neveriheless knows how to act
in our self-defence, as we did in 1965, which
we shall do again whenever we are threat-
ened. I can assure the Prime Minister that
this House and the world outside, to the
last man, stand behind her in her effort to
uphold the dignity and the sovereignty and
the integrity of this country and the rights
of its citizens.

Take the cases occurring outside our
borders. Has Pakistan the right to send
away thousands and thousands of citizens
belonging to the minority community and
the majority community across the borders?
This 1louse Jdebated the grim tragedy on the
last occasion. All of us said we shall never
let down our neighbours ; we cannot forget
that we were one until 1947, that we belong
to the same ethnic group, sharing the same
traditions, culture and crvilisation. And,
for many of us, we speak the same langu-
age; we have the same cravings,
the samc¢ history, all through the
ages and in our struggle for independence
all of us fought together. How can we,
therefore, forget thcse unfortunate people
and neglect them and 1elegate them to the
barbarities of an alien race which has come
with mighty arms, armed with the borrowed
weapons given to them by others and now
being used on innocent victims ?

1 do not think that history affords a
parallel to this. The atrocities of Atilla,
the massacres of Timurlane, the pillages of
Chenghiz Khan and the barbarity of Hitler
have all been surpassed by these latest ex-
ploits of Pakistan and its rulers. Those
who have seen these innocent victims feeling
in terror and have heard their tale of we
have learnt to their grief and anguish how
brutal their own countrymen could be and
how badly the weapons have becn nsed
which have been given to them by their
friends for the alleged purpose of seif-
defence of Pakistan. Those who have armed
Pakistan now sot very well in what mannee
and for what purpose these weapons given
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to them for self-defence are now being used.
We have been told solemnly by the British
Government that after all, this is an inter-
nel problem. Well, we have nothing against
Mr. Heath personnally, nor have we any-
thing personal against the British Govern-
ment. But we can only say that at least
there are still & few men left in England
who speak the voice of freedom and try to
carry on the tradition which had made
England great in the past and they arc not
following the wretchcd example of their
rulers who cruelly look upon the slaughter
of millions and say that they shall turn their
faces away and will do nothing to the
matter.

As I said, 1 shall give the history
of the English race itself, when
the English Army went to Greece
and the British fleet blockaded the
coasts of Greece to prolect Greece against
the Turkish invaders ; I remember the words
of Gladstone who was the Prime Minister
then ; he said that he could not look with
calmness at the murder of innocent Greeks,
because, after all, Furope owed so much to
Greece, That very English race is now tell-
ing its people and the world with such
indifference that this human tragedy is to be
looked upon as a mere internal incident of
Pakistan. The disgracc of Chamberluin is
being repeated again in front of us,

When Abyssinia was conquered and
invaded by laly, de facto recognition was
given to Mussolini long before Abyssinia
was fully conquered. Similarly, when Spain
was revaged by Franco’s hordes with the
aid of the Fascist troops, England rushed
to give de fucto recognition 1o Franco’s
awaiting de jure recognition, and before
de jure recognition came. Franco said ‘Yes,
these people are rushing L0 accord recogni-
tion to me, because they know that 1 am
going to succced’. If they knew that Muijib's
forces were going 10 succeed, as they will
in the future and as we know that they must,
then they would all rush to recognise the
Bengla Desk Government.  They think  still
that these armies of Pakistan would be able
tq hold on and perpetuate their oppression
on Bangla: Desh. They little know the
essons of history, beeause when a whole
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people have risen to the last man, it is
impossible to keep them. Could the Britain
keep us 7 Could the British keep the 13
American colonies which revoited 7 Could
the Kuomintang Government keep. the
Chinese revolutionaries in check ? Could
anybody ever perpctuate the bonds of
slavery over a people who had risen ?
History has said that slavery is not the
badge for all times, and the lesson of his-
tory is that whoever tries to perpetuate
bondage becomes the victim ultimately.
Hitler had over run the whole Europe and
made half of Burope the slaves of Germany.

But the end of Hitlar is well known fact
of history and the end of Yahya Khan and
the hordes of Pakistan is also written on
the wall ; only those who can read them will
know what fate awaits these barbarous pcople
of Pakistan,

Now, therefore, the problem is : what
arc we going to do when we are standing at
the crossroads of history when four million
these people have crossed the borders and
seeking to swamp the whole economy and
stability of the eastern part of india. There
is Assam. There is Tripura, a small State,
which has received more refugees than its
own population. How can it sustain such
a pressure? West Bengal, which has been re-
ceiving floods of refugees caused by perpetual
oppression of the minorities in East Pakistan
is now swamped not merely with rcfugees
of the minority community, but Muslims
who have now been driven out for the first
time. Every Awami League leader has:
been marked : his family has been des~
troyed ; intellectuals have been liquidated,
and the name of the Awami League
is sought to be completely erased from

the face of East Paskistan with bullets, guns
and bombs.

I have heard these tales not from people
who have heard them from outside but from
people who have seen such murders ua-
known in history being committed in front
of them. I remember the story related: to
to me by the editor of Pegple, one of the.
most progressive dailies of Dacca, which:
was the champion of the Awami League and-
carried on a campaign for it for days, He:
told me that at dead of night suddenly the:-
tanks bad come, rushed across his Ppross;
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destroyed it completely without any provo-
cation. They were searching for him.
Foriunately or accidentally for him, his
name plate which was in English was taken
away by the Awami League volunteers,
because they were taking away everything
which was not written in Bengali, Therefore
the Pakistani army people could not spot
his house and he succeeded in fleeing from
that terror. He is not safely lodged in West
Bengal, receiving succour and help from us,
as it is our duty to extent to him,

This is the story of every man who has
fled ; this is the story of hundreds of
thousands of villages which have been burnt
and ravaged. Whenever a train 1s derailed,
a whole radius of five miles is surrounded,
entire villages are burnt down and hundreds
of men, women and children are put to fire.
This 18 the story of East Bengal today. Let
England know, let Russia know, let the
whole world know all the big capitals be
filled with stifled voice of anguis of milhons
of slaughtered men, women and children,
and then | hope the conscience of the world
may be awakened.

The Prime Minister has been trying,
our Government has been trying, to
Lindle that sense of duty and cons-
cisnce which we so much expect from
these big capitals, Unfortunately, 1t seems
human conscience has become very, very
slow to act. We have become im-
mune to tales of tragedy, Nothing seems
to move human compassion and sympathy,
The age of chivalry and the age of rushing
for people’s freedom seems to have comple-
tely disappeared and we seem to take every
act of oppression for granted. When
millions are sacrified, we never seem to
move, This has become a sad episode in
this world, In this latter part of the 20th
century,

I hope in this crisis of history, India will
give a lead and will show to the world that
the forces of freedom and democracy can
never be crushed, that this country stands
solidly behind every compaign, every stru-
ggle, for freedom, and that wherever human
tragedies are perpetrated, wherever the voice
of oppressed rises to the skies for succour
and help, this country will rush, with what-
¢ver power in its command, to help the
supressod and oppressed humanity.
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May 1, thercfore, before I conclude,
appeal to Government to act, act will vigour
and valour., We must extent recugnition
to Bangla Desh.  This is our prerogative.

1 want to read this dispatch which was
sent very quickly long before the Red
Chinese Army had conquered the whole of
China. They appealed for recognition to
the Soviet Union, and this is what was
writien on 2nd October, 1949 by the Soviet
Minister of Foreign Affairs, quoted by this
publication of the Academy of Science of
the Soviet Union, at page 119 ;

“Having considered the request of
the Chincse People’s the Soviet
Government, prompted by the un-
swerving determination to maintain
friendly relation with the Chinese
people and confident that the Central
People’s Government of China is the
expression of the will of the over
whelming majority of the Chinese
people, informs you that it has deci~
ded to establish diplomatic relations
between the Soviet Union and the
Chinese People’s Republic and to
exchange Ambassadors.”

Is there any doubt that the overwhelming
wishes of the people of Bangla Desh were
expressed clearly and unequivocally in the
last elections when 98 per cent of the people
of East Bengal voted for Mujeeb’s party,
that the majority of the National Assombly
Members were people  belonging to the
Awami League and the National Awami
party and that the microscopic minority of
this military junta were completely separa-
ted and were exposed to the whole world
as people who had no following, who had
no grass roats at all ?  Yet, with that clear
verdict of the people, the conscience of the
world is still completely benumbed, It
refuses to recognise a fact of history, No-
body has recognised these poor people who
are fighting with their arms and fists and a
few rifles and small arms which they have
been able to procure. The time has come
when we must take note of the overwhelmiag
wishes expressed by the people of Bangla
Desh and the people of Pakistan, and we
must accord recognition as others have
done in the past and others will do In the
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future, ‘Therefore, this 1s the first thing
that can be done and that should be
done,

The second thing that should be done
18 to prevent the sources from which these
attacks on India are aimed, attacks m all
forms, i the firm of sending millions of
refugeoss, 1n the form of shooting across
the border and in the irm of undermining
the economic, social and political stability
of India We should act, and then alone
we shall have the respect of the rest of the
world.

In this welter of confusion and indiffer-
ence and coldness of the world and the
democratic opinion of the people all over
Europe and Asia, we see a glhimmer of hope
when the voice of the Yoreign Relations
Commuttee of the Senate of America ex-
presses itself so strongly, whea Senator
Fullbright and Secnator Ldward Kennedy
oppose the cold ndifference of the Govern-
ment of the United States, when the demo-
cratic Members of Parliament of Lngland,
Lord Fcnner Brockway and others, so
solemnly declare their support for Bangla
Desh, when the Peace Council meeting 111
Budapest declares before the whole world
its support for the struggle in Bangla Desh
When democratic Members every where
have come forward to express their soli-
danity with the great struggle for freedom
now raging 1n Bangla Desh, we feel that
all 18 not lost yet, and hope still survives
that the conscience of the world will still be
awakened and that with solid support given
to these people, their struggle 1s bouud to
succeed Long live Bangala Desh This
House must give the lead,

oft srew fagrt Aot (vfera)
INEAY AHAA, AN G UF Ageaqyy fagy
ARt w1 § | U Yfagifes ofada
W e gaR @Y § 0 dde qd gd
AAGE W W JAT F W
W faaror goT ar | sty Rar wwar @
fe o # gf o g 0t § o1 wwgw
¥ W1 I UK A A G, 78 T
wez gt W @b
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aner 2w @ awear & &§ qgy
AT oF gay ¥ gE A g A IR wew
FT & 2@AT AF T I UF G TE R
f& guer g gAY 9N €1 w9 qF
7g gATT Wil 91 | 99 ¥ framdt g
wa ¥ @ AT AR W@ F Avg §
rorify ¥ gy e faar, faeg fe oft
zq 919 gfagrm AR Al & agz aa
T a9 I 0T AW N ATHGR
Rrerd v agd wfe N warEd
FA T gqT fpar w1 W 9T
TG G FT NAUYA AR & 45T,
ww wfa & aw A ggg Aw FAF
fasg, s ISTAT | AFKT AU RW
¥ ey ay AR & farvz WO 9%
gysa us g9 aferr aft @ awr
AT vF Y F AA N g Arrg Y
A FR T FT 9T AT GV

ITEr 3w ¥ S AN A § ue
Saiv fai 18 {1 arfed wT ¥ afgarsy
F1 oqATA gl § 1 Ifgardt aweq fey
7% 31 qifeear &Y JAT g WA
Tt qW@ w1 JEW FT W@ g, st
AHSFAEY  Jard oqud gufaAmr &
far avet f | a=ga wrw qw wrAEar w
favg fod 12 @R swrwR aar A
A B g AT § | wrawaw § P ag we-
L ATT A 1 Afe @A sz d@w
T favg #1 S aFd geadis v A
G F3 3—F ¥ at g g @
F1 woify 9¢ w9y Mgt faerd & wl
w § —a wg  F g9y s
$1 9137 FIAT E007

FWT AW XY gHEAr ¥ TEU gy
RE M Ay e g dag
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qufFenT® TAT 1947 X | gW WA £
fs afvear o Awrafas weT g,
farg & a9 frrnqy sveey fasfoa 0@
% g gfawt ot afvr oiffeara A 7
gt arw a% gfaw g sl A EaA
qATa gq | JTT A @ar gear @ 9w
ag $aar gat e g @aT A T,
@ gh F@ e gEo e gu
garet qidf 1 agaa frer | W g
WA &), N @A A 0T g,
g § v 7, g & 9y, w9
qrfEeaTa 1 gaty gt Sar Jife vy
afrT 378 S U avg wT fean T | AT
Sa#l Haw A ave 7 § 1 g7 go wfa-
fafot &Y war &t & TNy ¥R
SYFTT ¥ AT 9T AT AFT-fAara
» & arer o & wfamie A @Y
gz % O AT | OF WIAIAREF QW
¥ Ay, @rwafa et ¥ gz faser
2% ¥ A1y, oY IT ¥ FFaA 9«
q@ & FAAT, ANwaqd w0 wAifeq w1
wa, gai foll o A —T g
%9 gAY &1 qHaAT §H@0 ENIT |

g{ A1 N gF F IW A a¥ §,
IR A wsly aw@ ¥ o dn—Fr
WY ¥ Sivaq B gng L FRR A
g9 ¥ war @Yoy w7 qger gwv 9y, av
Ifeq JaTgTene AgE ¥ AqeA F gw 2w
& dYo) & qwr gow A ¥ fag o
TEAT A9y ®r Ggwr fwar ov ) 99 g@
TURT A, OF qNA ZMEHF AR gW
frda afr wx gwy ¥, e g
WP A ¥ Swaw ¥ fag s
I gig oft |t gw AR &
IS ety gy A ¥ar AR W G
TEr g & qave a7 G W w7 qwd
ST A wver § t AAwT AW W wE

et & T AN & 1w gAC W
1 qreaqy w39 ISy W e dw
¥ dAFay N —greatoT § fag s
%, @ QI G IAFT g9 Ay | Afw
o9 @ JIT AJT FT AW qfy &
;w FIX wAATar g, ¥ dfF @
Fr A aFA G\

Tt ¥ #Y qfefeafa vt oF daw
qge WY &, A aw § wfaer graew <@ar
Siv9W wNAN® Fagr e
aifeEaT #1 guear oY, 98 gurd quear
A g1 35 wrw ¥ wfus A fraf-
fagse @MW1 X g N Qg &
god oy a oy g A, aRE ek
T Y @G T, I A F fag
Hlgars & #T, Saq, 97 # g
N fag wRa wEATEF wwe ¥
arag 7Y & fow oy §1 25 denr uw
FAZ g% A1 a%d! § | e {av
frdt N ferg 41 agl wd a8 ¥
gEAA W T wewr ¥ faw¥ a@r @
&\ 79 qum 74 ¥ w@w e ate waw-
st R, o vy ML
T @R &1 FgFT, OF FOT AWy
w1 foredrardt geaTeAT W & faw oF
¥ avfi qaer § | § sgav g o
& At 1 fawrer amr ow fafaa
WIAH w g ofsmma ¥ wF awg
¥ gut fasrs a2 w1 Yww w1 faqr
£ TE wOr AT A W@ Y Ay T
7 g o eyt # fry wfew s
argar § a @l ®7 wal ¥ erear
argar &, W X grwgEw geEdr WY
I A AT TTGAT §

g% as §—* fex wfea dge W
Tw won W g—f 1950 ¥, wwr
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wuey 3w &Y TAvAaEr #7189 A 91,
wqg AFIY A gAr F1 W AT Ag
a1, 9 qgi ¥ ¥qq wengt fawE ar
YA, q@Age T AW wATEE P
wTwg o fewre ga avg ¥ o W
AT ¥ AR @ A fEar wan, @
AT X gy TEA—wET dugd faw
fy verfeze + W S@ qAF HT afow
ag g w7 f5 aiffea ¥ ow ama ¥
sutq €A, @ifa fmaA weT, Wi
g af feedfl A A A @Y ST A
T anae ¥ S fad @ ) faa
& A aar) wifeeaw R faars
£§ 1§ & 1T A7 FGAT

qqIT qA4Y 7 wgr @ F 9F €7 g+
tfsNamuetm R E ¥ aifow =X
wd | g0 & aftg W JEGA ? oA
g By Ay feafa =@t i, = T
v gefera @@t <gr, &< Al @
AT 9T T AT FET T@T, ;R
wAgE ¥ WA T IIATT AT @,
wqT JAT Y Axg grwfaw ok ey
WA FE) W, A g W =
<, #r€ aifag ™ aer 4 31 AT
g wagw 9rgd 2 fe ¥ o anfow 9@
o, @ Us §F U a=ar § AR Az d
wTT AT I B ATRAT 27 AT JAT
g wsigar &, @Y SE R wiwa a@uar
L 3Gl

TW ALY AR FF A AW WA ST
qifeTa FT 987 &4, e qqr faqr
et el g drel W@ g ag ¥
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ggmar T eFEn g ! v ¥ B9 @
wad & afeam & qa @ §, ag
qivge #1 A § 1 ¥ /W w1 A TS-
dfifs @ ¥ 1 el ofswm @,
o qTfesAT FT NEW FT WP E, 0T g%
gug ¥ qifeearg w1 19 [, I I
qEAT & d9§ ¥ ot ITET E FT Ara¥
BT AT | g7 QW WITH FY FHAIX F
% fou qffema &Y dvs  qoaard @
agq 1 A% 78 § fF g 79T 9 aX
g g |

g1 3@ § 5 gark faa o) g9
o foaget soeafzar & s §7 =,
g @ R efaug s F asgefa
T AT X Ty Tgr 91 1 ¥ AT AT IV
g 30 waw ¥ 987 oA 1 afvwdt ofwar
F 3w A o ar 39 0aT ¥ faeg gu A
HqT T ¥ o F gwg fFar g @
§ 1 WA R e A AEaRIEE g @
arg & foq A gam wedy § gwER
warel 4 Wi g qAT W RrAEAr w1
LW, F-ATH T A ag T T
AT 31 FX A3 § 4 oW ¥ g 39 foar

a4 arfgm 1

afer swrene wgag, gfaar & ¥
wg g aF § fF wvg ;o weTg d
anarda F A ? gw wrAgar
HIHT F1 IT T FT T4 W, g
fazg ¥ SR A7 qA0 I ¥ qw F R
FY oA B Y W 1 W F T@ER
#t aE ft wwwar frelt § 1 afww 3w
& WOX dwwr 3w & wiawr | 9y Gy
ST FAT | GR WIAT WA AT LT
Wit Fe5 0w ¢ § fr g aguyy Sew
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7T 1 frdda & o ar wf § 1 Wy AA
& qden ) W@ & 1 W qEIC FAE
qT w91 G & | AR M F RIS B
ANFTL T I E |

& qgar g fF s dmar W
Aremar A & site arfwsa 3 @ar gz
% 7 & gg M offeafy dar e &
awsar gar ? <ta ¥ A F WA w0
aar weT §, afHq €@ g« a1
qreT WA & fau due cgAr wifgm
u favarw § fr afx aeer #rf amew-
9@ w7 ISTCAY A X Y AT AY e
wft ¥ afT £, fedt aeg & e
wiT afagm ¥ O A @ | ¥feT st
iz fafewa Y, staar § fragr S+
dY g5 g zw afvfesfa &1 90 St
953 § | wdsmEear Y @we qfeww
D gwar & L wife & fou daz dar g
gra §t gafae awEr @ oarew gA
CICERCE YU SR Gl C i S
FIT FY AIGT ¥ GG QAT HIAT EN |
TR fazara § fr gg w9 3 ag www
7Y g I AN &Y qg YaT I_
Wl g9 WIT &Y galw ¥ g sy H
3g favaig s g fF QR 3@ g
Ao Al ¥, wq ArACT A gE

g § aY aga e WA W &7 awd
& | g

SHRI J. B. PATNAIK (Cuttack) : Mr,
Deputy-Speaker, Sir, this House is mesting
_after its historic resolution on Bangladesh
in the last session. In that historic resolu-
tlon this House expressed its solidarity with
the struggle of people of Bangladesh, After
that certain incidents have taken place
which again bave a roused the conscience of
the people of this country and international

opinion in favour of the people of Bangla-
desh. Now the question arises as to whether
this country should have done more in
respect of Bangladesh than what it has done
so far.

There are several aspect to this question
of giving recognition to Bangladesh. Now
there is a demand that we should give
immediate recognition to Bangladesh and
that would solve our problem. I do not
think that by giving recognition alone we
can solve this problem.

A more important factor is that the
struggle of the people of Bangla Desh should
succeed and conditions created in which the
3.5 million refugecs, who have come over
our country could go back to Bangla Desh
and hive in safety. To create those condi-
tions wc must carry internatiodal opinion
with us. We should not act alone in this
rcspect, because 1t is not our responsibility
of the entire world to see that conditions
are so created in Bangla Desh that these
rofugees return there and the political and
economic rights, which are inherent in the
people of Bangla Desh, are enjoyed by
them.

To carny international opinion with us
have a very clear casc, firstly, because of the
influx of 3 5 million people of Bangla Desh
into India  That 1s no longer the domestic
jurisdiction of Pakistan, Pakistan canrot
take shelter under the plea of domestic
jurisdiction, because the problem of main-
taining these refugees is a severe problem
which has affected our country’s economy.

Secondly, there is the unwarranted act of
genocide perpetrated on the peopls of
Bangla Desh. We know that about a
million people, including intellectuais,
professors of universities, student leaders,
technicians and even military officials, that
is, those who belonged to Esst Bengal
Rifies, and Bengalis in general, have been
killed. This act of carnage, arson and
geoncide is going on even now.

The international law is clear on this
act of genocide. We have the precedent of
the findings of the Nuremburg trial which
clearly condemns this act and holds parsons
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responsible for this liable to prosecution.
Whether Yahya Khan and his group of
people would be brought before the inter-
national bar of justice is a different thing.
The day may dawn when this would happen,
when military rule would end in Pakistan
and those people who are responsible for
this act of genocide, for this killing, hunger
and suffering, perpetrated on the millions
of innocent people of Bangla Desh, would
be brought to trial. But there is a clear
case for international intervention on this
act of genocide on the part of Pakistan.

Then, there is racialism. 1 feel that it
is a case of the worst type of racialism that is
being practised by Pakistan in Bangla Desh
If we consider the strength of the people of
Bangla Desh, they are in a majority. They are
75 million as against 55 million people in
West Pakistan. So, it is not the question of
the majority seceding from the minority.
It is a majority which was clecled to power
but was not given the opportunity of
moulding its own destiny, the destiny of
Pakistan, They were denied the political right
that was inhenent in them though they were
elected to the National Assembly as the
representatives of the majority of the people
of Pakistan.

Then, East Bengal has been treated as
a colonial territory. In the last 23 years,
although it has contributed 50 per cent of
foreign exchange to the coffcrs of Pakistan
and has given the raw materials neccssary
for running its industry and for the develop-
ment of Pakis'an at large, it has becn
treated as a co'ony  In this respect 1 wo Id
like to quote from the famous book ““Asian
Drama™ of Professor Myrdal who has said
that in all respects East Bengal has been
treated as a colony by Pakistan.

Besides this treatment of the Bengali
people as colonial people, Pakistan has also
denied them all the rights that are inherent
in a sovereign people,

So, this oppression, these barbaric acts
perpetrated on innocent people are no longer
an internal issue of Pakistan. This is
racialism of the worst type. And racialism
is something which has been condemned

MAY 25, 1971

Refugees from E. Bengal 220

again and again before the bar of the public
opinion in the world,

In 1948, South Africa raised this issue
of domestic jurisdiction when this question
came up before the United Nations and
pleaded that this question should not be
taken up. But the United Nations rejected
it. And it became since then the concern
of the United Nations and of the entire
world, So, 1 say, there is clear case now
for international concern and may be inter-
vention. When this has become the concern
of the entire world, it will be wrong to say
that India should tuke unilatcral action in
this respect without persuading sufficient
world opinion to come along with it. India
has succceded to a large extent though it is
disappointing that the world opinion is not
sufficiently aroused (o take necessary action
in this respect, I should not feel that
India has not succeeded in ths respect at all,
In fact, it is not only the Soviet Union
which has shown its sympathy for the people
of Bangla Desh in the famous letter of
Mr. Podgorny to Mr, Yahya Khan. 1 had
an opportunily of visiting the Ssviet Union
a few days back and I have found that
there 1s an immen<e spmpathy in the Soviet
Union for the people of Bangla Desh.
I met some of the Minister and some of the
important leaders and they have expressed
the opinion that a political settlement in the
manner Shetkh Mujibur Rahman wanted
it should be arrived at and that the problem
of Bangla Desh should be settled politically.
So far as the Soviet Union is concerned,
she is doing her best to see that a political
settlement of the problem is arrived at.

Again, we know the public opinion in
the US.A. We alo find that Sanator
Fulbright and Scnator Kennedy have
expressed their opinion against the acts of
carnage going on East Bengal. So, we have
been able to arouse public opinion of two
super-powers and in many countries of the
world and we have succeeded to a great
extent in that,

So, as regurds the recognition of Bangla
Desh is concerned, whatever is possible, the
Government is doing and I fully hope that
whatever will be necessary in future, the
Government will not hesitate in doing it,
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The Government should be the best judge
of the situation and it should be left to the
Prime Minister and to the Government to
do whatever is necessary in this respect.

SHRI DASARATHA DEB (Tripura
Tast) ; Mr. Dceputy Speaker, Sir, what is
going on in Bangla Desh is known to the
entire world. We are now discussing this
proplem here. The first thing is, how to
help Bangla Desh freedom fighters is to be
decided here and now.

We are watching, the entire people of
the country are watching, as to what the
Government of India is doing. During the
last session of Parliament also there was
a unamimous resolution adopted expressing
the support to these freedom fighters in
Bangla Desh. But the Government is still
hesitating to recognise Bangla Desh, their
Government and to establish diplomatic
relations with them, This delay is doing
a great harm to the cause of Bangla Desh
freedom fighters. Even the Government
somelimes make a statement that the
situation should be created in Bangla Desh
so that these evacuees can go back to their
mother-land as early as possible.

QOur Prime Minister has appoaled to
other countries also to put some pressure
on Yahya Government to create such condi-
tions whereby the evacuees can go back to
therr country. But, Sir, how can this
condition be created ? How will this
condition be created ? Such a condition
can be created only if the Pakistan army is
ousted out from Bangla Desh, but how are
you 10 oust these people ? Merely passing
a Resolution or expressing our sympathy
to thove people of Bangla Desh and alo
condemning the butchery perpetrated by
Yahya Khan 1s not going to solve the issue,
H can only be done by ousting the Pakistani
army from Bangla Desh. If we really want
to oust the Pakistani army from Bangla
Desh, then, certainly, something must be
done here and now,

_ 1tis my plea that material aid must be
8iven by us to these freedom fighters to
strengthen their striking power so that they

<g fight back these Pakistani armies
offectively. If that materia] aid is not
{siven, then, 1 am sorry to say, merely

3 passing Resolutions or condemning this or

{

that, or expressing our sympathy with these
peop'e will not solve the problem, This is
my feeling.

Now, we are talking of solving the evacuee
problem. Yesterday the Prime Minister made
a statement stating that 35 lakhs of people
have already come to India. Mine is a small
state, a small territory, Tripura. We have
got 9 lakhs of evacuees with us now, where-
as our original population s only
15 lakhs. Now we have got 9 lakhs
of evacuces and many more are coming.
That is the position, They are coming
from various parts of Bangla Desh and this
18 creating a serious problem for our State,

These people cannot go back unless
Bangla Desh is completely hberated from
Pakistan army, Onmly if Bangla Desh is
liberated from Pakistan army can these
people go back to their own country.

The more you delay in recognising the
Bangla Desh Government, the more you
delay in establishing diplomatic relations,
with the newly-formed Bangla Desh re-
volutionary Government, the more you
delay giving material aid, the more will be
the influx of refugees and you will not be
able to solve the problem and this problem
will continue to be lingering. Therefore my
suggestion is that the Government must im-
mediately recognise Bangla Desh and it
should be done here and now and there
should not be any delay in this regard.

By not recognising the Government have
done great damage to the cause of the
freedom-fighters. We have done great
blunder in allowing the new Deputy High
Commissioner of Pakistan Government to
land in india. We should not have done so.
Why cannot our Prime Minister say, we
cannot give sccurity to this man who re-
presents a Government killing lakhs and
lakhs of people in Bangla Desh and that
man cannot be protected from the anger of
millions of Indian people ? She should have
said this thing, but it is very unfortunate
that she has not said this. The represen-
tative of a murderer is aliowed to en‘er
India and is allowed to stay here. This is
completely not in tune with the feelings of
the masses. The whole § country is now
demanding the recognition of the Bangla
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Desh Government and 1s demanding that
these people should go But our Gowrn-
ment, though they advoca‘c themsclves to
be democra s, are not, however respecting
and responding to the demands mide by the
entire people of India  Is this because our
Government allowed the Pakistan troops to
overfly Indian territory in 1969 to suppress
the students’ movement 1n Bangla Desh ?
We cannot forget that

15 00 hrs

I would hke to submit thit my State
Tripura 15 the worst affec ed State  The four
States involved are Tripura West Bengal,
Meghalaya and Assim Qut of all these
the worst affected 1s Tupura I have visited
«0 many refugee camps 1n our parts and
1 find that their condition 15 deplorable
Lakhs of people arc still in the open In the
Subrum division jtself according to the
latest census, the original population 15 only
53,000 But now, ibout 2 lakhs evacuces
have entered there  Our people were telling
us that even if the 53 000 people evacuated
their homes and allowed these ncw evacuees
to take shelter, stll they could not give
shelter to them  So, proper steps have to
be taken 1 this respect Tpidemic  has
already started 1n some parts and there 15
msufficiency  of medical  facilities also
Modieal arrangements must be there

Further, it must te rememberced that
Tripura 18 a very small State After the
addition of this new population, the prices
of essential commodities has gone up nd
they are not availate and prectically our
economy has completely collapsed  The
Government of Indin should takc full res.
ponsibility to provide for all these evacuces
Otherwise, our State will be n a terrible
mess very soop

The other day, the Rehabilitation
Minister had made a statement that the
evacuees who came to India should not be
shufted to other States, but should be kept
in the border area From four districts
evacuces are coming Into our small State
and haow can our small State provide shelter
to all of them ? Already, we have about
9 lakhs people , I do not know how many
more would be comuag. 1If the decision not
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ta shift them to other States 1s adhered to,
1 do not know what will happen to such a
small Stite hke Tripura Therefore, I would
wubmit that these evacuees should be shifted
{0 some other States also Otherwise, the
Tripura State cannot bear this new burden.

Furiher, the operation of the Yahya
Khan military junta 1 Pakisten which 18
indulging n this butchery n Bangla Desh
s endangering our security also  From
Akhaura 1n Pakistin which 1s very near our
Agirtala town the Pukistan Army had been
shelhing at cur town centinuously day and
mght Taese bullels came to our town, and
four were scriously mnjured and one was
killed But we find that no step has been
taken (o meet this dinger , instead, we find
thit our Army keeps quiet and does not do
anything , mstead, they go to the border
and ruse the white flag of peace  What
peace ? We all know what sense of inse-
curity prevails in Agirtala town I do not
know about mulitary secrets 1 do not know
what the Border Security Force has done
But it scems thev are lagging behind, as s
shown by the inudent in Agartala town
itedf

With these words, I again say that our
Government  should not delay recognising
the Bunglh Desh  Government  They should
immediitely estiblish diplomitic relations
with that Government and give all matersal
help so that the freedom fighters can streng-
then their striking power so that they can
hght back the Pak army and Bangla Land
and Bangla Desh 1s fully liberated

DR H P SHARMA (Alwar) Mr.
Depuiy-Speaker dunng the 23 years of
our huistory as a frce country [ do not
think there has been a single event which
has so agonised our conscience as the tragic
developments in Bangla Desh The tragedy
IS LVen more agomising because it 18 not only
an attack on the fundamental values which
the international community holds dear to
It 1t 18 also a tragedy which has resulted
n the deaths of hundreds of 1thousands of
people and caused the migration of mullilo s
of people as refugees, with the femainiag
millions who are there afraid of their sfe
from hour to hour that this country has felt
1t 50 intensely does not need much explmma-
Ing as, except for the duratton of these 23
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years, this part of Pakistan or East Bengal
used to be an integral part of our country
and whatever happens there is bound to
affect us emotionally because of the bonds
of culture, language and other factors that
tie us closely with them,

One of the solutions being put forth—
and in this perhaps thc whole nation is
united~ is that if we accord recognition to
Bangla Desh, most of the problems would
be solved. 1 do not fora moment wish to
be understood as saying that 1 am against
such recognition being accorded, but 1
would still like to put forth some of the views
which may not be so palatable to us but
which nevertheless have to be examined in
the context of international law. From the
pomt of view of international lav., simphfied
there are  fouwr definite requirements @ first,
that the government must cxcrcise effecive
control over a definite territory ; second that
there should te a semblance of permanency
about it-—it should not be a transitory affair;
thitd, that the emerging government should
be wilhug to entertam and discharge its
ternational obligations; and fourth, that it
should have received the mandate of the
majority of its people.

Starting from the last criterion, as far
as the mandate is concerned, 1 suppose
nowhere in the history of the world has
there been such an astonishingly overwhelm-
ing dcclaration of support for the movement.
The clections were held by the opposite
party, the Pakistan military people, and so
the veracity or the truthfulness of the
clections cannot be challenged. The Awami
party won 149 out of 151 seats. I think
there is no other example that we can cite
where there has been such an astonishing
affirmation of public will, But, as for re-
cognition, which is being cited as a solution
to ail our difficulties, I would like to point
out that most of the internationul authorities
on the subject do not agree that in the
Present circumstances recognition should be
granted. Perhaps this site of the picture is
DOt viry palatable to us, but we must be

Willng 10 face what international law
authorities say,

About the recognition of a new State,

Prof. Lauterpact mentions this condition :

“effectiveness of power, accom-
penied by a sufficient degree of
stability and a reasonable prospect
of permanence.”

This is the most frequently follwed standard
of recognition,

Another autlority, Prof. Hackworth,
says that recognition can be granted,

‘“‘once a new authority has
difinitely established itself after
utterly  defeating the former

CGiovernment beyond any reason-
able prospect of rcestablishment,
and once, according to the widely
adopted qualification of the test of
effectiveness, the  revolutionary
change has been approved by a
substantial expression of national
will."”

Till then rccognition should not be granted.
Most of the international authorities agree on
this that the State must be able to exercise
cffective authority and it should have a sem-
blance of permanancy before recognition can
be granted.

1 do not want to be misunderstood as
being against the cause of Bangla Desh,
but I would hke the House to face facts as
they are, what we will have to hear in the
other capitals of the world,

This does not tie down our hands or
clase the option of recogniticn for Bangla
Desh for ever. Thisis only in the present
context. These are other considerations,
political considerations, considerations of
national security eic, because of which
nations accord recogmition. For instance,
in the Spanish Civil War, two and a half
years before the war ended, Germany and
Italy granted recognition to the France
Government, At that time there was no
clear idea which side was going to win.
Peking is still recognising only Prince
Sihanouk as the head of the Government of
Combodia. But here again we must have a
clear idea as to where our self-interest lies.
What is going to happen if recognition is
granted ? If recognition is granted, then
from tomorrow onwards we will consider
the Government of Bargla Desh as the only
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legtimate Government in that part of the
world.

If they are the only legitimate Govern«
ment, of course, if we grant recognit.on, wc
do want to help ther cause wnth which
the entire nation 1s m sympathy If they
ask for mmlitary help, or they ask for
economic or food help — leave alone the muli-
tary help--and suppose 1l we send aeroplanes
with urgent medical supples or {rucks with
food supplies as soon as you crosss the
bordet, the Pakistan military forces which
are there will stop them and then there
would be an immediate armed clash, what
is gomg to be the responsibility of this
country ?

So, 1 thmk before we think about recog-
mtion, we should face squarely that facts,
we developments darc going to follow imnie-
diately after we gtant recognition Whit
1 wish to put before this Housc 15 that we
must not be pushed mnto war  If thi
House and this Government and this
country, afier a mature, respons ble thinking
over the problem, 1f we do think that we
want to go as far as that and cven 10 fue
a war, then we should be prepared to work
on thut ine of thinking but we should not
be pushed indirectly just because there 15 no
way out and that there 1s such a kind of
political frustration that we feel that some-
how recognition 15 going to do all the
other things which we have not been able
to do,

There 1s no other aspect which I should
hke to point out before I close  Therc aie
other problems 1 do not say that the
Government should sit sifently about 1t |, we
should also have consideration for the
security of that part of our country, which
1s 8 most sensitive border O} course
there are our misgurded frends amongst the
Nagas and the Mizos and there v the
looming figure of Charrman Mao on the
other side of ncrthern Burma , all that s
a sensitive area  So, I do say that we
must do al! that we cn to advance the
cause of Bangla Desh  Wa must do every-
thing as far as we can, for the establishment
of a fnendly Government in Banla Desh
But we must not try to find an easy solution
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to difficult problems We must face the
problems squarely We must analyse themn
and tully realise what 1s mvoived and then,
if it 1s our decision, the decision of the
nation and this House, that we want to go
that far, then perhaps we will be better ad-
vised to go that way

SHRI H N MUKERIJLF (Calcutta —
North Last) Mr Deputy Speaker, Srr, for
two months now, the Macwabre tragedy
which this House unammously deplored ts
going on 1n Bangla Desh Except for the
atom bomb, cvery other hitherto-used
weapon  of anmhilation  has been used
ruthlussly against a virtually unarmed people
under orders of a shastly bunch of crazy
power scekers i Islamabad

1 know thit sentiment and gush s
msipid n the last analysis and does not
lead to results  But 1s there 1s no denying
thit our emotions have been deeply touched
1n regard to what has happened, and we are
only wuting now to see what tangible steps
our country takes 1n order to meet this
menace to Bangla Desh

So many My Lais have taken place *
atrocities of an order which 18 almost un-
imagmiblke  But the people have resisted
herowally  Txeept for embattled Viet Nam
1 do not think there has been any other
ostance  of  an unequal anhd harrowing
contest 1n hustory like the one that 1s going
on 1n Bangla Dsh

1 think this House 1s certan that the
mevitable  corollary and the natural cormple~
ment of our resolution has been the
recoznstion of Bangla Desh, not merely as
an emotional gesture but as a mechanism
for the implementation of whatever [ T3
tance and support materially we waat to

convey to them Why then this dolay m
recognition

Why this pathetic persistence m copy
book diplomacy of the Anglo-mandarmns of
South Block ? Why the silence —preters
natural silence, shall I say,—of thus owlishe
wise Minister of Fxternal Affairs, Sardar
Swaran Smgh, who has not yet oponed his

hps 10 say a word
Desh In regard to Bangh
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The Prime Minister tokd us yesterday
1.am guoting ber words— ‘““We have to
sought o awaken the conscience of the
world.” Bhe said some very good thing
for which I compliment her. But I do
wish that our Foreign Office had sought
propecly to awaken the conscience of the
world. 1 know world conscience is a very
hard nut to crack, but even so, we have
not done our duty. On a proper occasion,
1 think this House wiil have to evaluate
what our Foreign Service has done or has
done in this regard. For instance, our
Ambassador at the United Nations has tried
to do a job of work, but our Embassy in
Washington has been guilty of default of a
sort which has got to be Jooked into by the
Government of the day.

Several million refugees have already
streamed into India and more are coming.
Famine, cpidemics and other concomitant
evils are too likely to break out and filter into
our country. Wec can neither tolerate this
genocide nor :an we permit Bangla Desh
to be besieged and starved and beaten into
submission. If in the middle thirlies,
Jawaharlal Nehru could rush up to Spain
to help the Republicans fight for their
Government, whea Britain and France were
scresching about non-intervention, if an
international brigade could be formed to go
and assist the fighters in Spain, are we today
supinely to watch the annihilation of Bangla
Desh by infintely superior brute force ? s
not recognition the first essential step for en-
abling the Bangla Desh Government to buy
arms abroad and strengthen itself through
propoganda and other means 7 But we have
not done so,

if international assistance is to be sent
for relief of the evacuees, and it must be,
India will be the main theatre of operation
Islamabad tries to seal off cven purely
humanitarian assistance to Bangla desh. But
with the world organisations and even the
contemplative Secretary General of the Uni-
ted Nations at last awaking out of his coma,
this will not be very easy. However, the
doting out of charity and compassionate
assistance to refugees is not the main thing.
It has to be done and will be done to the
extent of our capacity. Even if we have
to stretch our capacity to breaking point,
we¢ will have to do it. But the main thing

is, as the Prime Minister said vesterday, to
create conditions for their return to Bangla
Desh and not to remain in unmanageable
conditions, a great deal worse off than the
Palestinian refugees, who are there as a
permanent factor. Arc we going to have
these refugees and evacuces as a permanent
feawre of the Indian scene? We cannot do
so and a political solution is imperative.
The die having been cast as far as Bangla
Desh is concernned, recognition of Bangla
Desh is an absolute pre-condition of acti-
vity for such settlement. I know Government
may justify its approach-cold feet-by harping
on the regirements of protocol and the lega